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LOK SABHA

Saturday, April 25, 1964/Vaisakha 5,
1886 (Saka)

——

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
MEMBER SWORN

Mr, Speaker: Secretary may call
out the name of the Member who has
come to make and subscribe the oath
or affirmation under the Constitution.

Secretary: Shri R. Kasinatha Dorai.

Mr. Speaker: The Minister of Par-
liamentary Affairs may introduce the
Member to the House,

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, T have great pleasure in intro-
ducing to you and through you to the
House, Shri R. Kasinatha Dorai who
has been returned to Lok Sabhs
from Aruppukkottai constituency of
Madras in the vacancy caused by the
death of Shri U. Muthuramalinga
Thevar.

Shri R. Kasinatha Dorai (Aruppuk-
kottai)

ORAL ANSWERS TO QUESTIONS
Accident at Nimcha Colliery, Asansol

*1172, Shri P. R. Chakraverti: Will
the Minister of Labour and Employ-
ment be pleased to state:

12652

(a) whether it is a fact that a
miner was killed on the 12th Feb.
ruary, 1964 by the collapse of a roo!
in Nimcha Colliery, Asansol;

(b) whether some more miners suf-
fereqd injury;

(c¢) whether ex-gratia payment ha:
been made to the family of the de-
ceased; and

(d) the findings of any enquiry, if
held?

The Deputy Minister in the Minis-
try of Labour and En:ployment (Shri
R. K. Malviya): (a) Yes. A mazdoor
was killed owing to fall of sides.

(b) No.
(¢) Yes. Rs. 200.

(d) The enquiry revealed that
while setting a prop, a timber maz-
door was hit by a piece of coal which
fell from the sides at a height of
about 4.2 metres. He was killed ins-
tantaneously. Had the sides been kept
and made secure by dressing and set
ting supports as required under Re
gulations 102 and 108 of the Coal
Mines Regulations, 1957, the accident
could have been averted,

Shri P. R. Chakraverti: In the con-
text of these repeated happenings re-
sulting in the deaths of people and
also serious injuries to the workers,
may I know whether Government
have founq out certain essentially
common factors accountable for these
tragedies?

Shri R. K. Mulviya: So far as the
factors responsible for the accidents
in the mines are concerned, they are
very well known. It is a hazardous
occupation, and accidents are inevit-
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able. But I may submit for the infor-
mation of the House that the fatal
accidents in our country are tha
least in comparison with those in the
rest of the world. Whereas the num-
ber of accidents is 0.65 per thousand
in our country, in America it is 2.37
per thousand.

Shri P. R, Chakraverti: Will the
hon. Minister be pleased to inform us
how many accidents happened from
April, 1963 to March, 1964, and how
many colliery owners have been pro-
secuted?

Shri R, K. Malviya: I shall require
notice of this question.

Shri D. N, Tiwary: May I know
whether the figure of the final com-
pensation for the family of the deceas-
ed has been arrived at, and if so, what
that amount 1s?

Shri R. K. Malviya: The usual com-
pensation will be paid under the
workmen’s Compensation Act. The
calculation will be made on the basis
of salary per day or per month.

Shri P. N. Kayal: Wha is  the

amount of compensation paid in
America in such cases?
Mr, Speaker: The hon.  Min'ster

here is not responsible for that subject.

ot e waT - WY WY S A
FRYTA ¥ TR K Jamr | & s
=T g f worgR #Y Sl &1 faraar
Frwme fear i fosq & 9w &
T 17 §% WK fown ® 5

weqw WEEw ;- 39 ¥ foy O w0
g o7 wafas ag w19 F397 |

Shri Vishram Prasad: But there
must be some basis according to
which they must have made some
calculations. L

Mr. Speaker: As for the basis of the
calculation, the relevant document is
accessible to the hon Member and he
can look into it,
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Shri S. M. Banerjee: Mzy [ know
whether it has been brought to the
notice of the hon. Minister that the
safety rules are deliberately violated
by the mine-owners, and if so, what
steps have been taken to see that the
safety rules are properly implemented,
and whether the co-operation of the
union has been asked for in this
connection?

Shri R. K. Malviya: So far as these
rules are concerned, there are inspec-
tors and they pay their visits periodi-
cally. Under the law, every mine-
owner has to report whenever there is
an accident. And whenever any acci-
dent is brought to notice, an imme-
diate inquiry is held, and :if the mana-
ger or owner is found guilty, he is
prosecuted and punished.

it %o Ao fraT : AT HWZT FIH
ANE A E 9T AT IT H i
aTet ®T IT FT S GT A A A0S
EeT 2|

s To o wreEm : IH af@T
T 3 oy e et SrTaT & ST,
i afe 15 ar wegR & forg 3 g=
¥ w7 A W TE Y AR T TR
Y T &Y & 3§ F¥ T@T I &
Y Fiferw #F I & S 9 6 g §
®T ¥ |
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Shrimati Renu Chakravartty: May J
know whether it has been brought to
the notice of Government that the
inspectorate and the machinery set up
by Government for looking into these
violations are often so corroded and
the processes of law are dilatory, and
if so, whether Government have
evolved any method to really go into
a review of the working of :he entire
machinery to ensure safety in mines?

Shri R. K, Malviya: It is constantly
reviewed, and the inspectors make
periodical reports. They have got
to be out in the field for about 20 days
in a month.

Shrimati Renu Chakravarity:
do they do so actually?

Shri R. K. Malviya: Unfortunately,
it is a fact that we have not got ade-

But

quate number of inspectors, due to
some difficulties, and we are solving
them

Missing Aircraf¢

+
{ Shri Hari Vishnu Kamath:
, Shri Daljit Singh:
*1173.7 Shri Hukam Chand
| Kachhavaiya:

Will the Minister
pleased to state;

of Defence Dbe

(a) whether it is a fact that an
aircraft engaged in the search of the
missing I.AF. Ilyushin-14 aircraft
while flying from Srinagar to Udham-
pur on the 17th February, 1964 is also
missing;

(b) whether these happenings are
due to a ghost station set up by Pak-
istan giving misleading directions;
and

(c) if so, the precautionary mea-
sures being taken for future safety of
our aircraft?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) No, Sir.

VAISAKHA 5, 1886 (SAKA)
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(b) and (c): In the case of the miss-
ing Ilyushin-14 aircrait,  the possi-
bility of misdirection by some sta-
tion in Pakistan is not ruicd out. IAF
pilots have, however, been suitably
instructed in this regard.

Shri Hari Vishnu Kamath: How
many instances have there been dur-
ing the last twelve months  or so
when such misdirection by Pakistan
radio signals is believed by Govern-
ment to have taken place? Ard have
they been on the increase slhce

the
unholy alliance between China and
Pakistan?
The Minister of Defence  (Skri

Y. B. Chavan): Ag 3 matler of fact,
after the accident to this Ilyushin,
when some of our aircraft went  n
search of that, we for the rirst time
detected this misdirection, and after
that. it has often taken piacc.

Shri Hari Vishnu Kamath: Is it a
fact that when a protest was lodged
by Government with regara to this
incident in connection with the Ilyu-
shin-14, the Pakistan Government re-
plied to that protest note in an in-
sulting tone and manner ang
charged the Government of
with trying to cover up their own
inefficiency by such charges against
Pakistan. and if so, what reply was
sent to Pakistan by our Government?

also
India

Shri Y. B. Chavan: I have not got
the reply with me just now, but cer-
tainly they repudiated that charge.
But I have not got the exact word-
Ing with me. I do not think :t was
insulting to us.

Shrimati Renu Chakravartiy: Tt is
a fantastic position that we have not
been able even to locate this aircraft.
May I know whether any effort has
been made, beyond just pratesting, to
ask Pakistan also to help ip tryne te
locate this particular aircraf: because
it is near the border?

Shri Y. B. Chavan: As far as the
Pakistan territory ig concerned, we
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can certainly ask these authorities,
and we did ask them, both at the gov-
ernmental level and also at the levei
of the Chief of Staff, but they have
always said that it is not found there.
As far as our territory is concerned,
‘we are continuously making efforts.
Even now, we are making efforls.

Shri Kapur Singh: [s not the set-
ting up of a deceptivcly dangerous
ghost station by Pakistan a grossly
unfriendly act within the n:eaning of
accepted norms of international con-
duct, and if so, what is the reaction of
the Government of India towards
that?

Shri Y. B. Chavan: Certainly it is
a very wrong thing to give misdirec-
tions. There is no doubt about it.

As regards Government’s reaction,
we have lodged a protest about it.

Shri Hem Barua: It was alleged,
and accordingly reported to Pakistan,
that the Ilyushin 14 was misled by a
ghost station into Pakistan territory.
The hon. Minister has just now
admitted that subsequently our planes
discovered the existence of this ghost

station. Were these search planes
given sufficient warning about the
existence of this ghost station in

Pakistan?

Shri Y. B. Chavan: Yes, we have
given sufficient instructions about it
so that they may not get misdirected
by it.

Shri S. M. Banerjee: Apart from
lodging a strong protest, what other
steps were taken to locate the wreck-
ed plane in Pakistan? Did our High
Commissioner do anything? Did he
send a team?

Shri Y. B. Chavan: ] have answered
that. He cannot send a team. He
can certainly take it up with his
counterpart there, with the Govern-
ment, which he did.

APRIL 25, 1964
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=t fewrw e - HAY S X S
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Shri P. R. Chakraverti: Have Gov-
ernment issued specific directions
to its employees not to be guided
by this misinformation from Pakis~
tan?

Shri Y. B. Chavan: Yes, Sir.

Manufacture of Marine Diesel
Engines

L
J Shri Dhuleshwar Meena:
" Shri Ramachandra Ulaka:

Will the Minister of
pleased to state:

(a) whether Government had under
consideration a proposal for the
establishment of a factory for the
manufacture of marine diesel engines;
and

(b) if so, the progress that has
been made so far in this regard?

The Minister of Defence Produc-
tion in the Ministry of Defence (Shri
Raghuramaiah): (a) Yes, Sir.

(b) A collaboration agreement for

#1175

Defence be

the manufacture of Marine Diesel
Engine has been concluded with
Messrs. M.LANN. of West Germany
and assigned to the Garden Reach
Workshop Limited, Calcutta.

Soil Survey of land at Ennore

(near Madras) and detailed Project
planning are in progress.

Shri Dhuleshwar Meena: What will
be the amount spent and the time
taken on this factory?
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Shri Raghuramaiah: This will
involve, according to the present
estimates, a capital outlay of about
Rs. 5 crores, the foreign exchange
component of which will be Rs. 1.5
crores.

Shri Dhuleshwar Meena: Will this
particular factory be established with
foreign collaboration, and if so, with
which country?

Shri Raghuramaiah: It is proposed
to establish it, of course, with foreign
collaboration under some loan agree-
ment. But actually it will be our
own factory.

gro MfAeT @ : W A 7MA
T ¥ fafwwr aFrd FrEm™ §
FrIqA M @I HAATITIFAE
ar g ?

Shri Raghuramaiah: No.
require special machinery.

These

Shri P. Venkatasubbaiah: Is it a
fact that this factory was first con-
templated in Andhra Pradesh. If
so, what made Government change
the location?

Shri Raghuramaiah: Before me, 1
have not got that material, but 1
presume what finally weighed with
Government in coming to this deci-
sion were the following facts: (1) It
must be located somewhere between
Cochin and Bombay; (2) There must
be ancillary industries sufficiently
developed in order to make this pro-
ject go through expeditiously; and
(3) Also new defence factories are
coming in Madras whose facilities
might become available for this also.

Shri Ramanathan Chettiar: What
will be the expected production of
this factory?

Shri Raghuramaiah: That is a parti-
cular aspect which is now specially
under study by the Planning Com-
mission and other bodies, because in
a way this gets tied up with the
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second shipyard and the number of
ships this country will produce.

Shri Kapur Singh: Will these
engines be usable for or adaptable to
submarine craft also?

Shri Raghuramaiah: I cannot say
off-hand.

Dalai Lama’s Tour Programme

+
Shri Harish Chandra
Mathur:
Shri P. C. Borooah:
(_Shri Onkar Lal Berwa:

*1176.

Will the Prime Minister be pleased
to state:

(a) whether Dalai Lama’s foreign
tour programme has been finalised;

(b) if so, the countries he is visit-
ing; and !

(c) the assistance, if any, he has
sought from the Government of
India?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) No, Sir.

(b) and (c). Does not arise.

Shri Harish Chandra Mathur: The
Minister Without Pirtfolio stated on
the floor of the House the other day
that the younger brother of the Dalai
Lama had expressed interest in the
Dalai Lama’s visit to foreign countries,
particularly Buddhist countries. What
has happened since then to dampen
and discourage such a visit abroad?

Shrimati Lakshmi Menon: Since
then, nothing has happened. The plan
has yet to be finalised.

Shri Harish Chandra Mathur: Pakis-
tan forged a Mufti of Kashmir to go
abroad and do propaganda. We have
a genuine Dalai Lama, for whom,
according to the Minister of
External Affairs, there is a consider-
able amount of sympathy and sup-
port abroad, that is, for the Tibetans.
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What positive steps are taken to Shrimati Lakshmi Menon: As far
channelise that sympathy and sup- as we know, what His Holiness wanted

port for the emancipation of Tibet?

Shrimati Lakshmi Menom: No posi-
tive steps are taken.

st siETTe ) d7@T 0§ QAT
=T 5 @ mY ogy Y w7 e
qMT X AT FEI F G407 H A A
T A F F9l A7 @ W wgwa
qO 4t ?

Shrimati Lakshmi Menon: No. This
is the first time that the Dalai Lama’s
brother has approached the Govern-
ment of India.

Shri Hem Barua: Is it a fact that
very recently China lodged a very
strong protest with the Government
of India to the effect that the Gov-
ernment of India has given a lot of
opportunities to the Dalai Lama to
indulge in political propaganda in
our country? If so, is it because of
this that the Government has revised
the tour programme or rather stopped
the Dalai Lama from going abroad?
Let us be very specific about it.

Shrimati Lakshmi Menon: That is
Chinese propaganda and it does not

affect the Government of India’s
plans.
Shri Ramanathan Chettiar: Will

the Dalai Lama be treated as a gov-
ernment guest during the foreign
tour?

Shrimati Lakshmi Menon: All these
things will arise only when the plans
are finalised. At the moment, there
is nothing.

st ferfe font © & wreT =R §
fo T AT TATE AT B T@ AT A
HET FAT TEAT 3 o gors o e
¥ o1 #7 F oAy FfeArgay w7 fafie
JFTA #T qqqrE ?

was to visit some Buddhist countries.

If he wants to visit those countries,
as pointed out the other day, Govern-
ment will not place any obstruction
in his way.

Shri Harish Chandra Mathur: My
question was why positive steps have
not been taken when there is so
much of goodwill and support, accord-
ing to the Ministry itself, for the
Tibetan refugees in this country.
Why is it that positive steps are not
taken to make use of that?

Shrimati Lakshmi Menon: Because
the Government of India did not
think it was necessary to take.

Shri Harish Chandra Mathur: Why?

Shrimati Lakshmi Menon: It has
its own reasons which I do not want
to disclose to the House.

Shri Ranga: When was it that
either the Dalai Lama or any of his
representatives made this suggestion
that he would like to go abroad and
would like necessary facilities from
Government? Why is it that Govern-
ment has taken such a long time and
why is it that it is not able to make
a decision even now?

The Minister Without Portfolio
(Shri Lal Bahadur Shastri): This is
a matter which has to be initiated by
the Dalai Lama or his representatives.
As was said earlier in this House, we
have no objection, In fact, we might,
{f necessary, provide facilities to the
Dalai Lama if he goes out. His
brother met me recently and he has
not pursued this matter; he discussed
some other matters with me. So
unless they take it up and decide, we
cannot move in the matter. I am
sorry in so far as Shri Mathur's
question is concerned, we would not
ke to utilise the Dalai Lama in that
way.

Shri Hari Vishnu Kamath: May I
remind you and the Minister With-
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out Portfolio that even on the last
occasion when the question was
raised in the House about six weeks
ago. there was some shilly-shallying,
and the very next day the Minister
Without Portfolio corrected his
answer given the previous day? Is
the Minister today in a position to
state firmly that whatever protest or
other representation may be lodged
by the Chinese Government in this
matter, Government will remain firm
with regard to the promise given to
the Dalai Lama to let him go abroad?

Shri Lal Bahadur Shastri: Certainly
I think you can expect that. Although
I may look small and weak, Govern-
ment as a whole is definitely very
firm.

Shri Harish Chandra Mathur: Sir,
on a point of personal explanation.
The hon. Minister said that they
did not want to utilise the Dalai
Lama in a particular way; I never
asked India to utilise the Dalai Lama.
My question was exclusive. The
emancipation of Tibet is not the uti-
lisation of the Dalai Lama by us. It
is for the Dalai Lama himself and for
the Tibetans. I had never suggested
that we should utilise him.

Mr. Speaker: Mr. Barupal.

=Y qo ATo FTEUT : F UF ST
9 § @ & qwrd an freaa &
Tl WA §, 97 9 far AT &
TqT g (Interruption).

W WEIRE ¢ AA §SE 39
T # FE % |

Shri Shinkre: What is the exact
status that the Government of India
attaches to the Dalai Lama—head of
state in exile, or a simple individual
or in between the two?

Shri Lal Bahadur Shastri: There is
no special status as such. He has

VAISAKHA 5, 1886 (SAKA)

Oral Answers 12664

come here in an exceedingly difficult
condition and the Government of
India has offered the necessary help
to him and will continue to do so in.
the future also.

Reversions in A.0.C.

<4
Shri S. M. Banerjee:
*1177. { Shri Hari Vishnu Kamath:
| Shri Heda:

Will the Minister of Defence be-
pleased to state:

(a) whether it is a fact that a good
number of Ordnance Officers (Civi-
lian) are proposed to be reverted;

(b) if so, their number and to what
extent the reversion will affect the
position at the lower levels in the
Army Ordnance Corps;

(c) whether Government are aware-
that there is considerable discontent
and unrest among the civilians of
lower grades on account of the Dro-
posed reversions; and )

(d) if so, the steps proposed to be
taken to avert this situation in view
of the Emergency?

The Deputy Minister.in the Minis--
try of Defence (Shri D. R. Chavan):
(a) to (d). A statement is laid on the
table of the House.

STATEMENT

89 persons were promoted on an offi-
ciating basis as Ordnance Officers
(Civilian) in the Army Ordnance
Corps against posts tenable by Ser-
vice Officers. Service Officers are
expected to be posteq against these
vacancies by July'August 1964. Tt
is not possible at this stage to indi-
cate the number of reversions, that
are likely to take place. The effect
at lower levels also cannot be fore-
cast as that will depend on the num-
ber of reversions and the vacancies

available in the various subordinate
grades.
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A number of representations have
‘been received on the subject from the
‘Organisations representing the affect-
<2d individuals. Various steps in
order to avert the situation|reduce the
aumber of reversions are under consi-
‘deration of the Government.

Shri S. M. Banerjee: I would like
to know whether new ordnance
depots are likely to be opened in our
scountry and, if so, why the services
of these AOC officers are not being
-utilised in those depots?

The Minister of Defence (Shri
Y. B. Chavan): All these other alter-
natives are being examined, whether
these facilities or these provisions
which are coming up can be utilised
%o provide for them.

Shri S. M. Banerjee: May I know
‘whether the services of the senior
officers, AOC officers, are less costly
to the Ministry than the Army Offi-
cers and if so, whether their services
will be utilised in the interest of
national economy rather than the
services of military officers whose
-services are otherwise needed in the
‘tront?

Shri Y. B. Chavan: It is not merely
a question of economy of the cost of
the services; it is a question of effi-
ciency also.

Shri Hari Vishnu Kamath: Are
there reasons to believe that the rela-
tions between the civilian cadre and
the military cadre—civilian officers
and military officers of the ordnance
corps—are not as happy and cordial
.as they should be and what steps are
being taken, particularly in view of
the emergency, to restore cordial
relations between the.two?

Shri Y. B. Chavan: I think this
inference about the relationship bet-
ween the civil officers and the military
officers is unwarranted because in cer-
tain conditions civilian officers were
given promotions clearly on the basis
tnat they will be officiating. But
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and more
they had

when we recruited more
military officers, naturally
to be provided for.

Indian Air Space Violations by
Chinese

*1179. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) the number of Indian air space
violations committeq by the Chinese
aircraft during the current year so
far;

(b) the brief particulars of these

incidents; and

(c) the action taken by Govern-
ment in each case?

The Deputy Minister in the Minis-
try of Defence (Shri D. R, Chavan):
(a) to (c). According to the informa-
tion available to Government todate,
there has been one violation of Indian
air space by the Chinese aircraft
since 1st January 1964. The incident
took place on 18th January 1964
when a Chinese Jet aircraft flew over
Leh at 1109 hours and then onwards
to a point 45 nautical miles south of
Leh at a height of about 35,000 feet.
Thereafter, the aircraft turned east
and disappeared. A protest was
lodged with the Chinese Government
but that Government have denied the
violation. The protest has been
reiterated.

Shri D. C. Sharma: May I know if
the Government has been able to find
out whether the purpose of this air-
craft was reconnaissance or survey
or the gethering of useful strategic
information?

The Minister of Defence (Shri Y. B.
Chavan): No specific information on
that point was available but it is quite
possible that it was on a reconnais-
sance flight,

Shri D. C. Sharma: May I know if
after the protest that has been lodged
and that has not borne any fruit this
question is proposed to be taken up
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by Government at ambassadorial

level?

Shri Y. B. Chavan: That is what is
«xactly being done.
it axmare Tag T <@ WY
SNafrerer i maaarfrgw A
AT AT FY gw 2 faaw & o o gard
SE AT AT FT miaweer
FT & wE, I &1 fry faar omr
& qg ST =TT § 5 o afeem
q T W g aE- & Afa-
o foar &, @1 o9 aw foay gars
sE Ay frad 1y

WEq WENET : A AT qT A &
EATE SfET & AR A 2, qrfE @
&

st amare fag o dw #T gATE
W T AT iR T, WA AR
FE o g sET aar 2
Shri ¥. B. Chavan: We have not

shot down any of their planes.

Shri Hem Barua: May ] know
whether the attention of the Govern-
ment was drawn to a statement made

by Mr. Chou En-Lai about a year
back to the effect of challenging
the Government of India to shoot

down the planes violating Indian air-
space just to see whose planes were
actually violating Indian airspace—a
statement that shows that China is
not convinced of our capacity to bring
down the plane—and if so, what steps
have Government taken to convince
China that India has that capacity if
India means business?

The Minister of Defence (Shri Y. B.
Chavan): Really speaking. the only
answer for that would be to increase
our capacity in that matter and that
could be done only if we increase
our radar capacity which is of parti-
cular relevance in this region. We
are taking necessary steps, but cer-
tainly it will take some time.
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Shri Hem Barua: May
clarification, Sir?

1 ask a

Mr. Speaker: From me?

Shri Hem Barua: From this state-
ment are we to understand that we
have not developed that capacity to
convince China of our capacity to
accept Mr. Chou-En{Lai’s challenge?

Mr. Speaker: Am I also in the dock?

Shri Hem Barua: No, Sir. He has
given some explanation and I request
that light may be thrown on that.

Shri Kapur Singh: May I know if
Chinese ever complained of airspace
violations by India during this period
and if so, in how many of them was
there some substance?

Shri Y. B. Chavan: I have no infor-
mation on this point at this moment.

Shri P. N. Kaval: Have the India
Government ever received any com-
plaint from China that cur aircraft
violated their airspace?

Mr. Speaker: That was the question
put just now. Hon. Members should
follow what is happening in the House.

Talks with Hostile Nagas

I

Shri Prakash Vir Shastri:
{Shri Shree Narayan Das:
Shri Swell:

Shri P. R. Chakraverti:
Shri R. Barua:

Shri D. C. Sharma:
*1180. { Shri P. C. Borooah:
Shri Yashpal Singh:
Shri Lahri Singh:
Shri Vishram Prasad:

Shri Hari Vishnu Kamath:
Shri Hem Barua: .
[_Shri Harish Chandra Mathur:

Will the Prime Minister be pleased
to state:

(c) whether it is a fact that Rev.
Michael Scott has come over to India
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to join a committee consisting of 3
more Indians to persuade the under-
ground Nagas to hold peace talks with
the Government of Nagaland:

(b) the circumstances in which he
has been allowed to do so; and

(c) whether the said committee has
been able to achieve any success?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes

(b) The Nagaland Baptist Conven-
tion. being concerned about the conti-

nuing  disturbances in Nagaland,
passed a resolution suggesting that
Shri  Jayaprakash Narayan, Shri

Shankar Rao Deo, Shri B. P. Chaliha
and Rev. Michael Scott should contact
the hostile Nagas and find ways and
means of restoring peace. The Naga-
land Government approved of this
move and when the Baptist Conven-
tion approached Rev. Michael Scott,
he expressed his willingness to assist
and came to Dimapur on the 27th
March, 1964.

(c) The above mentioned persons
have only just commenced their work.
It is, therefore too early to assess
their achievements.

=t gFEmER wreEt o ow@r § s
HFAT § fF sig AT HIHT FY AT
¥ug o 2 f5 o9 aF ael @
armdT F1 affeataat 1 A wfaw
I F ferg fagan fammfat & g
Tl I FEARE FW@ @, A w0 A
WY ag a8 awedr & 5 @ 98 9w
afefeafaai #1 gaam@T $T FT I8
T FT A S A oA & afe
g, a1 SEi 39w | F geherdn
T FY AT AT TFRL FT ST
ST % 1 | FET OF ST g 7

famt faramr & WY (= e @gIER
qredt ) o F T ¥ o e fAwrr
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ST 2 1 gafau s T fanh ¥
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=7 %1 7 Pt | gafaw ag 91 aug
qF TG K1 TF O T2 I AHT AGT
IEi FE @ A agl & |

oY T AT TR < AT T a8
agi ar | ¥ W g 91 fF owmw §
T qETH AR T F T A AT
g7 FY wwfa JFT 07 av ;9
F1 wAfa & faan agi @ ?

oY o agrgT et - K 3w
3 & g Fg gk fF ag 59 W@,
& 7 | qreT qEen W I & fAU
o= ¥ Aifrg 3 a1 § 37 #7 3w AR
¥ AT AT

s FETEEI AR ;- uE faRe
gaws few faam ovg F A
F Zw & A7 feT 7g oF a9 qEe
Eici o

Shri Kapur Singh: The question of
Shri Prakath Vir Shastri does not
require notice. The question is whe-
ther any r2rmission was granted or
some kind of writ was taken of the
Government before Mr. Scott went
to Nagaland.

Mr. Speaker: Who should say whe-
ther he req'iires it or not?

Shri Kapur Singh: We should know
whether any permission was taken or
not.

Mr. Speaker: That is -vhat she says.

Shrimati Lakshmi Menon: Permis-
sion was given to Rev, Scott to go to
Nagaland. (Interruption). He does
not reed any permission to go to
Assam.

Shri R. Barua: May I know whe-
ther the peace move has been able to
create a responsive mood in the hos-
tiles or whether they are yet divided
in their approach as is ¢videnced irom
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the recent trouble in Kohima on the
17th April?

Shri Lal Bahadur
not follow.

Shastri: I did

Mr. Speaker: How far the mission
has succeeded and whether it has
been able to secure some terms of
peace there,

Shri Lal Bahadur Shastri: The re-
ply is that they have just commenced
their work and they have to get into
contact with the hostile Nagas.

Shri Hem Barua: Last year, the
visit of Rev. Michael Scott to Naga-
land was considered undesirable by
our Prime Minister. Now, may~I
know whether the attention of the
Government is drawn to the fact that
Rev. Michael Scott, although he is a
member of the four-man peace com-
mittee, is moving all alone and con-
tacting the Naga hostiles as he recent-
ly did in the Jeelong area in Nagaland
and, if so, may I know whether the
Government have told him specifical-
ly or told the Baptist Mission speci-
fically, who have sponsored this
peace move, that this committee can
function only collectively and no in-
dividuals, however big or small, will
be allowed to move about in Naga-
land contacting the Naga hostiles?

Shrimati Lakshmi Menon: The
whole arrangement is done by the
Nagaland Government. The Chief
Minister has assured us that Rev.
Michae] Scott is not moving alone at
all. He is accompanied by the leaders
of the Baptist convention, and there-

fore, the apprehensions of the hon.
Member are not correct.
Shri Hem Barua: Sir, may I sub-

mit

Mr. Speaker: She says that he is
not moving alone. There is no ques-
tion of contradicting the information.

Shri Hem Barua: Sir, my I say for
vour enlightenment that my question
was specifically this? I wanted to
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know whether Rev. Scott was moving
about in Nagaland with the other
members of the committee. I do not
bother whether he moves about in
Nagaland with somebody from the
Baptist Mission or not. She has
given the reply that he is moving with
some other people,

Shrimati Lakshmi Menon: It is for
the Nagaland Government to decide
whether he should move alone or in
the company of other people. They
are satisfied that Rev. Michael Scott
is acting as they wish.

Shri Hem Barua: Are we to under-
stand that the Government of India
does not have any say on that, and
that it is a passive spectator?

Mr. Speaker: Order, order. I do
not allow any further questions.

Shri P. Venkatasubbaiah: May 1
know whether the Minister without
Portfolio has convinced himself, since
Rev, Michael Scott has changed his
opinion regarding the status to be
given to Nagaland, whetner he is still
persona grata with the hostiles, that
is, whether the Naga hostiles sub-
scribe to the opinion of Rev. Michael
Scott?

Shrimati Lakshmi Menon: The
Chief Minisier of Nagaland is con-
vinced of the bona fides of Rev.
Michael Scoit, and he is also con-

vinced that Rev. Michael Scott is not
maintaining his old opinion about an
independent Nagaland. He is con-
vinced that Nagaland must continue
as a part of the Indian Union as one
of the States, and therefore, he
gave him permission to go and meet
the hostiles. (Interruption).

Shri Hem Barua: May I submit
that they are handing over the baby
to the Government there—(Interrup-
tion). May I seek your permission?

Mr. Speaker: Order, order. If he
asks for permission and when I do
not give it, how can be continue?
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Shri Hem Barua: It is all false
things and we are asked to swallow
them. That is the trouble.

Mr, Speaker: Order, order.

Shrimatj Renuka Barkataki: In
view of the controversial activities of
the missionaries in the eastern parts,
especially in the hills of Assam, may
I know whether the Government pro-
pose to put any restriction on the
movement of Rev. Michael Scott
either in Nagaland or in India as a
whole?

Shrimati Lakshmi Menon: This
question has been answered again
and again. He has come at the in-
vitation of the Baptist convention and
the Nagaland Government does not
see any objection to his moving
around to contact the hostiles.

Shri Hem Barua: Sir, we seek your
protection. Here is the Minister who
has been telling us times without
number that it is the responsibility
of the Government of Nagaland to
allow or not to allow Rev. Michael
Scott moving about in Nagaland and
contacting the Naga hostiles. We are
interested to know  whether the
Government of India, under Mr.
Nehru, is only a passive spectator at
this crucial moment.

Shri Kapur Singh: We are entitied
to have a direct answer to this qua2s-
tion.

Mr, Speaker: Shri P. R. Chakra-
verti.

Some Hon. Members: The Prime
Minister is standing; he wants to re-
ply.

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
The Government of India is thorough-
ly satisfied in putting its trust in the
Nagaland leaders, the Ministers there.
Once they expressed their iwillingness
to Mr. Michael Scott’s meeting peo-
ple, the Government of India have
agreed gladly.
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Shri Hem Barua: Last year you did
not agree. You said on the floor of
the House that he was an undesirable
person,

Mr. Speaker; Order, order.

Shri Jawaharlal Nehru: I said so
and I might have thought so; I say
something different and I think diffe-
rentlyt now after the Nagaland leaders
have said so.

Shri Kapur Singh: We are satis-
fied.

Shri P. R. Chakraverti: Taking into
account the antecedents of Rev.
Michael Scott and his unreserved
statement about the right of the Naga
hostiles to secede from India, may I
know how far the Government of
India can rely upon him to act as an
intermediary between India and the
Naga hostiles?

Shri Jawaharlal Nehru: It is not a
question of the Government of India
relying on him, but of the Nagaland
Ministers relying upon him; the Gov-
ernment of India accepted thelr word
for it.

=t o fag : w1 g 3|
I« a5ar § 5 fa aem geerse
F fges Ft ¥ F47 §, forgh gard
wifed a7 sgaeqr &1 97 fFar @ o)
fom & 97 ¥ 7€ =T T FTI AT
e & AT ETEE T § 59N Sroaw
AR @Y FEW F g ge S /T I
AT FY TR FEAT FEEEE 7

WeAW WEWA : qg faerger wergar
a2

Share-Holders of “PATRIOT”

*1181, Shri Hari Vishnu Kamath:
Will the Minister of Information and
Broadeasting be pleased to state:

(a) whether his attention has been
drawn to the names of share-holders
of the daily newspaper “Patriot” pub-
lished in its issue of 1st March 1964
as required by law;
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(b) whether there is reason to be-
lieve that the name ‘S. Amrit’ does
not disclose the real identity of the
particular share-holder;

(¢) whether Government have tried
to ascertain his identity; and

(d) if so, the result thereof?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) Yes, Sir.

(b) Government have no informa-
tion beyond what has appeared in
SOme newspapers.

(¢) No, Sir.
(d) Does not arise.

Shri Hari Vishnu Kamath: Consi-
dering that in the published state-
ment under reference the full names
and surnames of all the other share-
holders are given, are there reasons
to believe that this particular S.
Amrit is only a pseudonymous or a
truncated version of his real or full
name given mala fide with a view to
concealing the fact that the chairman
of the Communist Party of India is
one of the moving spirits behind this
paper? '

Shri Sham Nath: We have no in-
formation other than what has been
published in the newspapers. In the
newspapers it has been said that Mr.
S. Amrit is Mr, S. A. Dange. But we
have no other information in our
possession.

Shri Hari Vishnu Kamath: Have
Government tried to ascertain whe-
ther the address given of this person
in this statement as S. Amrit, Kohi-
noor Road—some number. . . .

Some Hon. Members: ¢.

Shri Hari Vishnu Kamath: .. .....
Bombay, tallies with that of the
house or residence or office of Mr, S.
A. Dange—'S’ means Sripad, ‘A’
means Amrit and Dange is Dange?
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The Minister of Information and
Broadcasting (Shri Satya Narayan
Sinha): So far as the Ministry of In-
formation and Broadcasting is con-
cerned, we have no jurisdiction to
enquire into the identity of any name
which appears in the papers. Abso-
lutely we have no right and jurisdic-
‘tion whatsoever so far as the Minis-
try of Information and Broadcasting
is concerned {o enquire into it. The
‘Revenue Department of the Finance
Ministry and the Company Law De-
partment only are the competent de-
partments to enquire into such mat-
ters. If the hon. Member wants to
bave this information, he must ad-
dress this question to that Ministry.

Shri Hari Vishnu Kamath: On a
point of order, Sir. Under the law,
as I know it, the full names including
the surnames and the addresses of all
‘the shareholders are required to be
published—not with a view to con-
cealing the identity of any particular
shareholder. May I know if the Gov-
ernment have reason to believe that
this particular name conceals the
rea] identity....

Mr, Speaker: He has said that it is
for the Department of Company Law
to go into that.

Shri Hari Vishnu Kamath: Suppose
I give my name as Hari Vishnu only
‘without Kamath is it proper or cor-
rect under the law to conceal my
identity? Suppose my colleague here
gives his name as “Hem” only with-
out Barua; under the law, is it pro-
per? I want your guidance,

Mr. Speaker: I do not remember
every provision of the law.

Dr. L. M. Singhvi: In the first place,
I would request you, Sir, to ask the
Government to give a proper ans-
wer. It is not that the Minister of
Information and Broadcasting can
say that it is not within his jurisdic-
tion. I want to know, how is it that
‘the Government have no jurisdiction
to look into the real identity of the
shareholders,
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« Mr. Speaker: Order, order. He has
tsaid that the Ministry of Information
‘and Broadcasting is not the Ministry
‘that would enquire into it. Members
also should take this trouble. A letter
could have been addressed to the De-
partment of Company Law and this
could have been found out. It was a
very easy thing.

Shri D. N. Tiwary: May I know
whether the attention of the Govern-
ment has been drawn to a statement
of Mr. Dange himself that he is a
sharer in Patriot and whether it is
prohibited for anyone to become a
sharer of anyt newspaper....

Mr, Speaker: What is the
part of the question?

second

Shri D. N. Tiwary: Whether there
is any law which prohibits any....

Mr. Speaker: Law cannot be
quired from the Minister.
questions cannot be put as
mentaries.

en-
Legal
supple-

Shri Satya Narayan Sinha:
am I asked to answer, Sir?

What

Shri D, N. Tiwary: I want to know
whether the attention of Government
has been drawn to a statement by
Mr. Dange himself that he is a sharer
in the paper Patriot.

Shri Satya Narayan Sinha: Has he
made such a statement?
=t @ fag e e <q=-
Aud Het wgrew ¥ fawmr #F swwla
) T TR, TR
AT TFE F qga et o afewe
¥ faens I9F o TAEHAA 23X F
!wmqma%mg?
eI WEAT ;X wHAT & AT A,
ag FETET T OFT E |
st aw Fag : <ot faaer & sl
g W

Mr, Speaker: Legal questions can-
not be asked.
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Shri Hem Barua: May I know if
the attention of Government has been
drawn to a newspaper report wherein
Mr. Dange is reported to have said
that he originally gave a loan of
Rs. 30,000 to the Patriot and it is the
Patriot that has converted this loan
into shares? If so, may I know whe-
ther Government have tried to estab-
lish by directly contacting Mr. Dange
or otherwise—my submission is this:
any Chinese or Pakistani can become
a shareholder in the newspaper . . .

Mr. Speaker: Order,
should put the question.

order. He

Shri Satya Narayan Sinha: The
statement which the hon. Member has
referred to is the statement made by
Mr. Dange that he has advanced
Rs. 30,000 and temporarily it was con-
verted into shares. Perhaps, I am
told, the money has been returned to
him also . . . .

Shri Hem Barua: He has made all
enquiries; we are very happy....

Mr. Speaker: He has referred to
the statement made by Mr. Dange.

Shri Hem Barua: In the statement,
there are certain mistakes. He has
said that for reasons better known to
the Patriot, they converted my loan
of Rs. 30,000 into shares under the
pseudonym of Amrit. That is all what
he said .o

Mr. Speaker: All the information is
with the Member. What does he
want?

Shri Hem Barua: Has the atten-
tion of the Minister been drawn to
that statement?

Mr. Speaker: This is not the object
of a supplementary. Next question.

Shri Hari Vishnu Kamath: On a
point of order, Sir. You were pleased
to rule a little earlier that a com-
munication may be addressed to the
Company Law  Administration for

450 (Ai) LSD—2.
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eliciting facts. Last week, I believe
{n regard to a question of Mr. H. C.
Mathur, my colleague, the Ministries
inter se arranged to have the question
transferred from one Ministry to an-
other without any communication
from the Member. Why was it not
done in this case, if the Government

was earnest about answering the
question? Government is apparently
not earnest about it. That is my
charge against Government; it is
remiss and negligent.

Mr. Speaker: Then?

Shri Hari Vishnu Kamath: We seek
your protection. You are the custo-
dian of our rights. You could have
advised the Minister .

Mr. Speaker:
resume his seat.

I am advising him to

Shri Hari Vishau Kamath: For the
time being you may, but I would
request you to advise them also to
function better.

Dr. L. M. Singhvi: May 1 draw
your attention to part (c) of the ques-
tion, which asks whether the Gov-
ernment have tried to ascertain the
Identity. Does the answer of the
Minister that the Ministry of Infor-
mation and Broadcasting has no juris-
diction satisfy you? Do vou think that
the question has been adequately and
properly answered. Do you not think
that you must give a definite directive
that this question should be answer-
ed, whether the Government has
ascertained the identity? It is not
this Ministry alone.

Mr. Speaker: When the Govern-
ment is referred to in a particular
question, then it means the Ministry
to which it has been addressed.

Shri Hem Barua: For our guidance,
Sir, may we know, when information
is sought from Government, whether
{t is not the job of the Minister con-
cerned to collect as much material
and information as possible to enligh-
ten the House?
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Mr. Speaker: Next

question,

s & wredtw Ixa ® TeutEE

Yes; it is.
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[(a) Yes; the Government of Ceylon
is offering, under certain conditions,
a sum not exceeding Rs. 1000/- to
every Indian family leaving Ceylon

for good.
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(b) In the statement issued by the
Prime Ministers of Ceylon and India
in October 1954, mention has been
made of incentives to be provided by
the Government of Ceylon to Indian
citizens to leave Ceylon. The present
initiative seems to have been taken
under this provision.]

PPt avndt - sfieisr & 29 oo &
are faa fergeamdt T & wit@ 71
& oYX ORI I S I9R & fag @&
ST FYET &7

Shrimati Lakshmi Menon: This was
stated in the Senate when they were
discussing the budget and the esti-
mates for the current year to provide
inducements, etc. Nobody has come
under this scheme to India so far.

Cosrar@ : Far S F avg ant
TeAfe 39T qeFt F W Areqafaay 5
frmer o vgr € A WA Fv Arfew
grard? afg g, &1 IRT aEwR 3w
FIIEFA & 97 790 gavg FT @ E
e g fF I &1 agi & T fHw@r
T 1

Shrimati Lakshmi Menon: There

is no such proposal with regard to
other countries,

Shri Hem Barua: On a previous
occasion, Sir, on the floor of this
House the hon. Prime Minister gave
us to understand that this problem of
stateless persons of Indian origin in
Ceylon would be taken up for discus-
sion with the Prime Minister of Ceylon
for an overall and comprehensive and
broad-based solution. If that is so,
may I know at what stage this propo-
sal stands at this particular moment?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
[ am sorry, Sir, that this matter has
not proceeded further because the
Prime Minister of Ceylon could not
come here.
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Shri Hem Barua:‘ But there was a
statement to the effect that sufficient
time has been given to India.

Shri Jawaharlal Nehru: I could not
follow what the hon. Member said.
She was expected to come here but
she could not come. Therefore we
had to postpone this talk and it still
stands postponed, We want to take it
up as soon as possible. If there is any
difficulty in her coming here soon, we
are prepared to take it up otherwise,
by letter and so on.

Shri D. C. Sharma: So far as I know
our Embassy in Ceylon was trying to
register some of these persons as
Indian nationals. May I know if in
view of this inducement scheme and
in view of the fact that the two Prime
Ministers have not been able to move,
that scheme of registration has been
given up? If it has been given up,
may I know the alternative to which
the persons of Indian origin are look-
ing forward?

Shri Jawaharlal Nehru: I have not
been able to understand the question.

Mr. Speaker: Will he kindly repeat
it?

Shri D. C. Sharma: Sir, I want to
know . . . .

Mr. Speaker: I would request him
to speak a little more loudly and dis-
tinctly.

Shri D, C. Sharma: There are only
two persons who can speak loudly.
They are my hon. friends Shri Kamath
and Shri Hem Barua. All of us have
a small voice.

Some time back there was the pro-
cess of registration going on in our
Embassy and also on behalf of the
Government of Ceylon to register
those persons either as citizens of
Ceylon or as Indian citizens. In view
of this inducement scheme and also
in view of the fact that the two Prime
Ministers have not been sble to meet
all these years, may I know whether
that process of registration has been
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given up both by the Government of
Ceylon and also by the Government
of India?

Shri Jawaharlal Nehru: No, Sir, it
is not given up. The records are al-
ways open either of the Ceylon Gov-
ernment or of the Government of India
to add to their nationals. But at the
present moment nothing very much
is being done in that respect. The re-
cords are open.

Shri Hem Barua: The Prime Min- .
ister of Ceylon is ready to come to
Delhi.

Shri D. C, Sharma: Sir, you asked
me to repeat the question and I
forgot to repeat one point which 1
had put in my original question. 1
want to know what alternative is
being resorted to by the Government
in view of the slow implementation of
this registration scheme by the Gov-
ernment of Ceylon and also by the
Government of India? Is there any
alternative?

Shri Jawaharlal Nehru: That is a
matter about which we were going to
talk—the Prime Ministers—and dis-
cuss, to find a suitable way out.

Shri Hem Berua: When?

Shri Jawaharlal Nehru: When we
meet.

Shri Ramanathan Chettiar: May 1
know  whether the Government'’s
attention has been drawn to a Press
statement in which Shri Amarsinghe,
High Commissioner for Ceylon in
India is reported to have stated that
the Government of Ceylon is anxious
to settle this matter; if so, whether
the Government have received any
communication from the Givernment
of Ceylon?

Shri Jawaharlal Nehru: I can say
that we are equally anxious if not
more anxious than the Ceylon Gov-
ernment to settle this question. So
far as I know—] speak subject to
correction—we have received no for-
mal communication from the Ceylon
Government. We have only seen it in
the newspapers.
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Shri Hem Barua: But you have
not taken any initiative yourself.

Shri Jawaharlal Nehru: Not now,
but previously we wrote on this sub-
ject.

Dr. M. S, Aney: May I know whe-
ther the Prime Minister of Ceylon or
the Government of Ceylon is making
any attempt to give inducement to
the stateless persons there and in
pursuance of that the number of state-
less persons migrating to India is
growing; if so, what counter-move-
ment the Government of India pro-
pose to take?

Shrimati Lakshmi Menon: The
inducement scheme is under consi-
deration, and nobody has come under
that scheme to India.

Mr. Speaker: Next question—Shri
Sezhiyan.
Shri Ranga: Sir, this is an impor-

tant matter. 1 have been rising half
a dozen times.

Mr. Speaker: I am sorry; I have
passed on to the next question.

Shri Ranga: Every time I have
been getting up, and now you say,
Sir, that you are sorry. 1 got up half
a dozen times.

Shri D. C. Sharma: Your voice is
not loud enough.

Firing on Indian Fishermen by
Ceylonese

+
1183, I Shr! Sezhiyan:
\_ Shri Manoharan:

Will the Prime Minister be pleased
to refer to the statement made in Lok
Sabha on the 6th April, 1964 regard-
ing firing by Ceylon Naval Launch
guards at an Indian fishing boat on
the 20th March, 1964 and state:

(a) whether full enquiry report
from the Madras Government has
since been received;
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(b) whether a reply has also been
received from the Ceylon Govern-
ment on the incident; and

(c) the action taken by Govern-
ment in this regard?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) A further re-
port has been received giving some
more details. As however, some
further particulars are necessary so
as to have the complete picture of the
incident, the Government of Madras
have promised to send a further and
final report.

(b) and (c). Our High Commi-
ssion has been asked to take up the
matter *“with the Ceylon Government.
Their reply is awaited.

Shri Sezhiyam: While replying to
a question on 6th April, 1964 the hon.
Minister stated that the report was
being called for. More than 19 days
have passed now. 1 want to know
when the information will be got
ready by this Government?

Shrimati Lakshmi Menon: We have
to depend upon the Government of
Madras. They have sent two reports:
one on 3rd April and the other on
the 13th April. Even so the picture
is not quite complete. We want to
find out where the boat was when it
was attacked. We have also taken
up the matter with the Government
of Ceylon. The Government of
Ceylon has told us that there was no
naval launch at that time patrolling
in that area. Therefore, we have to
find out which was the launch that
attacked the boat,

Shri Sezhiyan: What are the details
so far received from the Government
of Madras, however incomplete they
may be?

Shrimati Lakshmi Memon: It is a
long statement. They have now said
that one Arulanandam and some other
fishermen of Rameswaram were going
fishing and they were attacked by a
steam launch or a naval launch—
according to them, because there
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were four or five people in khaki
uniform.

Shri Sezhiyan: On the 6th she
stated that one person by mname
Arulanandam received bullet wounds
and he had been taken to hospital
Now she says ‘that she does not have
any information.

Mr. Speaker: He says that in her
statement she said that one man
received bullet wounds and he is in
the hospital, and now the Minister
says she has no information about
it,

Shrimati Lakshmi Menor: This in-
formation was already given to the
House on a previous occasion.

Mr. Speaker: Shri Hem Barua.

Shri Sezhiyan: In her statement she
eaid .o

Mr. Speaker: Order, order.
give him another chance,

I will

Shri Hem Barua: The hon. Minis-
ter just now said that the picture is
not yet complete and only two
reports were submitted by the Gov-
ernment of Madras. May I know how
long our diplomatic artistes would
take to complete the picture, and
what details do these reports need to
complete the picture?

Shrimati Lakshmi Menom: I have
already answered how the picture is
not complete.

Mr. Speaker:

When is it likely to
be completed?

Shrimati Lakshmi Menon: It de-
pends upon the Government of
Madras. We have to get the infor-
mation from them,

Dr. Sarojini Mahishi: Taking it for
granted that our Government do not
wish to wreak vengeance on 2ny
other Government, may I know what
measures our Government is going to
take in such circumstances besides
presenting protest notes?
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The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): What other measures are
suggested, I do not know. The first
point is, we are enquiring about
where it took place, whether it was
in the territorial waters of Ceylon or
not. That is one thing which we are
not clear about. What measures can
be taken except diplomatic protests
in this matter?

Shri Hari Vishnu Kamath: The
position is not known?

Shri Jawaharlal Nehru: Yes, it is
not exactly known.

Shrimati Renu Chakravartty: That
is exactly ~the point. May we know
whether the Madras Government has
informed the Central Government
that the fishing boat was within our
territorial waters or their territorial
waters or on the open sea? That is
the specific point on which every-
thing depends.

Shri Jawaharlal Nehru: That is a
point on which no exact answer can

be given as yet. How can the
Madras Government give it? The
fisherman’s account need not be
accurate,

Shri Sezhiyan: This incident took
place on the 20th of March and more
than a month has passed. I do not
know why the Government is taking
such a lot of time on this question.

Mr. Speaker: That has been
answered. The reply has been re-
ceived from the Madras Government
but we have not received complete
information.

Shri Hem Barua: Sir, on a poing
of order. The Government spokes-
man has stated that they have sent
a complaint to the Ceylonese Gov-
ernment about this incident. From
the reply it is not clear on what
ground we have lodged a complaint
with the Ceylonese Government.
They do not seem to know anything

about it. The picture is not com-
plete.
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Mr. Speaker: That has been
answered. So far as I remember, it
was said that the Ceylon Govern-
ment denied that any launch was near
the vicinity of the incident.

WRITTEN ANSWERS TO
QUESTIONS
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Control of Riots by Army

*1174. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) in which and how many cases
Army was called to aid the civil ad-
ministration in connection with riots
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in different parts of the country

during 1964 so far; and

(b) whether there are certain set
of rules with regard to calling out

of the military personnel in such
circumstances and if so, what are
they?

The Minister of Defence (Shri Y. B.
Chavam): (a) and (b). A statement
is laid on the Table of the House.
[Placed in Library, See No. LT-2776/
64].

Indian Press Correspondents in
Karachi

f Shri B. ®. Yadava:
7\ 8hri Dhaon:

Will the Prime Minister be pleased
to state:

*1178.

(a) whether it is a fact that Indian
Press correspondents in Karachi were
not invited to attend the Press Con-
ference by the President of Pakistan
held in Karachi in March, 1964;

(by if so, the reaction of Govern-
ment thereto; and

(c) whether any reciprocal action
in regard to Pakistani correspondents
in India is contemplated?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b) Since the Press Conference was
specifically by invitation, the Gov-
ernment of India did not consider it
necessary to take any action,

(c) No, Sir.
Theft of Newspaper Files in PIB.

Shri C. K. Bhattacharyya:
Shri Yashpal Singh:
Shri Hukam Chand

L Kachhavaiya:

*1184.

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether 70 bundles of leading
Indian and foreign daily newspaper
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files have been stolen from the office
of the Press Information Bureau;

(b) whether these bundles included
files of newspapers from Pakistan;
and

(c¢) whether anybody has been held
responsible for these thefts?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
(a) and (b). Yes, Sir.

(c) The matter has been reported
to the Police and is under investi-
gation at present. The question of
fixation of responsibility for the theft
can be decided only when the Police
report is received.

Ex-Servicemen in Hyderabad

(" Shri Birendra Bahadur
‘1185—J Singh:
) Shrimati Maimoona Sultan:
LShrl L. N. Bhanja Deo:

Will the Minister
pleased to state:

(a) whether 8000 ex-servicemen
living in the lines of the erstwhile
State Forces in Hyderabad were
ordered to be evicted by the 15th
April, 1964; and

(b) if so, the alternative arrange-
ments made to rehabilitate them?

of Defence be

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). A statement
fs laid on the Table of the House.

Statement

The number of ex-servicemen in
occupation of ex<State Forces accom-
modation at Hyderabad, which is to be
handed over to the Defence Services
by the State Government, is 412 and
not 8,000 as stated. The Government
of Andhra Pradesh expected to hand
over the vacant possession by the 15th
April 1964,

No eviction notices were served by
the Government of India. The State
Government have taken action to
evict those persons who failed to res-
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pond to any of the following alter-
native offers made to them:—

(i) An outright cash grant of
Rs. 750 on vacation;

(ii) A piece of land, 121 sq. yds.
with a cash grant of Rs. 500 to
enable a thatched-roof hut to
be built;

(iii) Accommodation, as provided
by the State PWD, who have re-
cently constructed quarters ex-
clusively for this purpose at a
cost of Rs, 1,500 each;

(iv) In addition to (i), (ii) or (iii)
above, Rs. 50 as shifting ex-
penses.

The State Government have since
extended the date of handing over of
certain buildings to Defence Services
upto 25th April, 1964 and certain
others upto 5th May, 1964.

Office of the Assistant High Commis-
sioner for Pakistan in Shillong

Shri P. C, Borooah:

Shri Hari Vishnu Kamath:
Shri Gulshan:

Shri Yashpal Singh:

Shri Hem Barua:
( 8hri Vishwa Nath Pandey:

‘1186.-J

Will the Prime Minister be pleased
to state:

(a) the result of the inquiries made
into the allegations of espionage
against the office .of the Assistant
High Commissioner for Pakistan,
8hillong; and

(b) the decision taken in this
regard?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon) (a) and (b).
The allegations are being looked into
and a decision will be announced at
the appropriate time.
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Indiam Air Space Violations by
Pakistanis

*1187, Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) the number of Indian air space
violations committed by Pakistani air-
craft during the current year so far;

(b) the details of these air space
violations; and

(c) the action taken by  Govern-
ment in each case?

The Minister of Defence (Shri Y. B.
Cl.lavan): (a) to (c). A statement is
laid on the Table of the House.

gf]laced in Library. See No. LT-27’77/

New Transmitter for A.LR.

Shri P. C. Borooah:
Shrl Yashpal Singh:
Shri P. Venkatasubbaiah:

(Shri Hari Vishnu Kamath:
Shri Sidheshwar Prasad:
Shri Bibhuti Mishra:
|
|
|
Shri D. €. Sharma:
e1188 J Shri Jashvant Mehta:
") Shri Onkar Lal Berwa:
Shri Hukam Chand
| Kachhavaiya:
| Shri D, D. Mantri:
| Shri Prakash Vir Shastri:
| Shri Ram Sewak Yadav:
| Shri P. R. Chakraverti:
| Shri Jagdev Singh
| Siddhanti:

Will the Minister of Informatiom
and Broadcasting be pleased to refer
to the reply given to Starred Ques-
tlon No. 713 on the 23rd March, 1964
regarding purchase of super high
power medium wave transmitter and

state: ixg

(a) whether the tenders received
have been opened and examined;

(b) it so, the main features thereof;
and
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(¢) whose tender has been accept-
ed?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
(a) Tenders were opened on 24-3-1964
and are being examined.

(b) and (c). As the tenders are
still under consideration, details
thereof cannot be furnished at this
stage.

Soecial Security Plan

(Shri D. C. Sharma:
| Shri Shree Narayan Das:
‘1189{ Shri Omkar Lal Berwa:
*) Shri Hukam <Chand
] Kachhavaiya:
(_Shri Ram Harkh Yadav:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is proposed to in-
troduce a three4fold social security
plan for the working classes provid-
ing death relief fund, family pension
and retirement pension; and

(b) if so, the broad features there-
of?

The Deputy Minister of Labour and
Employment and for Planning (Shri
C. R. Pattabhi Raman): (a) A Death
Relief Fund has already been created
under the Employees’ Provident Fund
with effect from the 1st January, 1964,
but the Family Pension and Retire-
ment Pension Schemes are yet to be
Analised.

(b) 1. Death Relief Fund—

(i) Payment from this fund is made
to the nomineesfheirs of the
deceased members of the Em-
ployees’ Provident Fund whose
pay (i.e, basic wages, dearness
allowance including cash value
of any food concession and
retaining allowance, if any)
does not exceed Rs. 500 per
month at the time of their
death; and
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(ii) In cases, where the ‘amount
standing to the credit of the
deceased member’ falls short of
Rs. 500 by any sum, the Provi-
dent Fund Commissioner will
pay that sum from this fund to
his nominee(s)|heir(s).

2. Family Pension Scheme—

On the analogy of the Family Pen-
sion Scheme for Central Gov-
ernment employees it is pro-
posed to provide for a minimum
family pension of Rs. 25 per
month to be paid to the widow|
minor children of the members

of the Employees’ and Coal
Mines Provident Funds who die
prematurely.

3. Retirement Pension

The principles are yet to be deter-
mined.

Exodus of Indians from Burma

Shri P. C. Borooah:
(Dr. L. M. Singhvi:
| Shri Ram Harkh Yadav:
| Shri Murli Manohar:
‘ Shri Vishwa Nath Pandey:

Shri Muthiah:
| Shri Onkar Lal Berwa:
*1190. { Shri Rananjai Singh:
| Shri Hukam Chand
| Kachhavaliya:

| Shri Prakash Vir Shastri:
| Shri Bade:

] Shri M. Rampure:
Shri D. D. Mantri:
Shri Koya:

Will the Prime Minister be pleassd
to state:

(a) whether it is a fact that exodus
of Indiang from Buwrma into India
continues unabated.

(b) if so, the number of Indians
who have arrived since the beginning
of 1964; ond

(c) the facilitieg being afforded by
Government for their repatriation
and rehabilitation?
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The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) The number of
Indians coming from Burma is on the
increase.

(b) About 7,000 Indians have left
Burma since the beginning of this
year.,

(c) Customs formalities have been
liberalized. Arrangements have been
decided upon to provide steamer fer-
ry services from about the middle of
July between the ports of Rangoon
and Madras. IAC is also considering
increasing the frequency of its flights
between Rangoon and Calcutta. Gov-
ernment are aware that the repatri-
ates may have to be assisted in the
matter of their rehabilitation and
have .addressed communications to
certain State Governments in  this
connection.

Commandant of Pakistanj Guerilla
Force

(Shri Hari Vishnu Kamath:
1191 Shri Onkar Lal Berwa:
') Shri Prakash Vir Shastri:
Shri Bade:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 909 on the 6th
April, 1964 and state:

(a) whether Government have as-
certained the identity of the Com-
mandant of Pakistani Guerilla Force;

(b) whether he is related to one of
the Union Cabinet Ministers; and

(¢) i so, how?

The Minister of Defence (Shrl
Y. B. Chavan): (a) While it is un-
derstood that selected Pakistanis are
being imparted guerilla training, as
far ag Government are ‘aware, there
is no force designateq ag the “Pakis-
tani Guerilla Force”. There are,
however, a number of organisations
outside the Army known as the Muja-
hids and the Ansars. Recruitment
and training of Mujahids are arrang-
ed at local levels by local statiom
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Commanders and local civil authorit-
fes. The Ansars have a Director.

(b) The Director of the Ansar or-
ganisation is not known to be related
to any of our Union Cabinet Ministers,

(c) Does not arise.

Employment Offices in Madras

Shri Rajaram:
24i1.{ Shri Dhuleshwar Meena:
| Shri Ramachandra Ulaka:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of Employment
Offices in Madrag State as on the 31st
December, 1963;

(b) the total number of unemploy-
eq graduates, post-graduates and un-
der-graduateg registered in these em-
ployment offices as on the 31st Decem-
ber, 1963; and

(c) the number of such perscns who
have not been able to get employ-
ment for more than one year?

The Deputy Minister of Labeur
and Employment ang for Planning
(Shri C. R. Pattabhi Raman): (a) 16.

(b) and(c).
Number Number of
on Live applicants
Category Register  included
as on in Col.
31-12-1963. (2) who
remained
on the
Live
Register
for more
than one
year.
Graduates (including
post graduates) 1,958 144
Under graduates 2,364 318
Matriculates 38,514 10,770
Total 42,836 11,232
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Radar Installation en Ram UGanga

Project

2445 Shri Ram Harkh Yadav: Will
the Minister of Defence be pleased to
state:

(a) whether it ig a fact that Radar
Installations are going to be fitted in
the Ram Ganga Project in U.P,;

(b) if so, when it is expected to
work; and

(c): the probable >xpenditure on
installations?

The Meinister of Defence (Shri Y. B.
Chavan): (a) No, Sir,

(b) and (c). Do not arise.
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New Cantonments

2447 J Shri A. V. Raghavan:
"\ Shri Pottekkatt:

Will the Minister of Defence be
pleased to state:

(a) the number of new Canton-
ments proposed to be set up in 1964-

(b) the sites selected for the above
purpose; and

(¢) when the construction work
will be started?
The Minister of Defence (Shri

Y. B. Chavan): (a) to (c). Consequent
on the expansion of the Army to
meet the threat on the Northern Bor-
ders, several proposals to establish
new cantonments are now under
consideration of Government. None
of these new cantonments is likely to
be established during 1964-65 but
work on these projects is likely to be
initiated during the year.
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Border Roads in Bhutan and Sikkim

2448. Shri Yashpal Singh: Wil; the
Minister of Defence be pleased to
state:

(a) the latest position with regard
to the construction of border roads
in Bhutan and Sikkim;

(b) whether the main roads have
been opened to traffic; and

(c) if not, when it will be done?

The Minister of Defence (Shri Y. B.
Chavan): (a) The construction of new
roads and improvement of existing
roads are in progress. The progress
achieved upto 1st March, 1964 is
given below:—

Formation cut.
180 miles.

150 miles.

Bhutan.
Sikkim.
Improvement works are a continu-

ous process and being carried cut
according to plan.

(b) The main road in Sikkim is
that from Siliguri to Gangtok which
is open to unrestricted traffic. The
road from Gangtok to Singhik is also
being used by civil transport. Im
Bhutan, the first forty miles of one
road have been thrown open to civil
vehicles.

(c) Does not arise.

Conference of Senior Officers en
NEFA

Shri B. P, Yadava:

Shri Dhaon:

Shri Bishanchander Seth:
Shri P. C, Bordoah:

Wil] the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 11 on the 18th Novem-
ber, 1963 and-state:

(a) whether the recommendations
of the Conference of the Senior
Officers of NEFA have been studied
by Government;

(b) if so, the decisions taken; and

(c) the action taken in the light of
those decisions?

2449,
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The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) The NEFA Senior Offi-
cers’ Conference is a local conference
arranged annually by the NEFA Ad-
ministration, who also study and pro-

cgss its  recommendations. These
usually relate to matters of local
administrative detail. The Govern-

ment of India considers only such
matters as are referred to it by the
Governor. No issues have been re-
ferred to the Government of India as
specifically arising from the Con-
ference and the proceedings of the
Conference are stil] under the con-

sideration of the NEFA Administra-
tion.

(b) ang (c). Does not arise.
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Labour Welfare Officers in U.P.

2454, Shri Vishwa Nath Pandey:
Will the Minister of Labour and
Employment be pleased to state:

(a) the number and names of tex-
tile mills in Uttar Pradesh which
have not employed Labour Welfare
Officers so far; and

(b) the steps Government propose
to take in the matter?

The Deputy Minister in the Minis-
try of Labour and Employment and
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(Shri C. R. Pattabhi
Raman): (a) and (b). The information
is ag follows:—

(1) Swadeshi Cotton Mills Co. Ltd.
Kanpur

The Grade 1 welfare officer of the
factory died in November, 1963, The
employers have approached the State
Government for approval of appoint-
ment of a particular officer. This is
under consideration of the State Gov-
ernment.

(2) Elgin Mills Co. Ltd.

Legal action has been taken against
the mill and the case is pending in
the court of law.

Kanpur

(3) Moradabad Spinning & Weaving
Mills, Moradabad

(4) Swadeshi Cotton Mills Co.
Naini, Allahabad

Ltd.,

They have been asked by the State
Government to appoint qualified wel-
fare officers immediately, railing
which legal action will be taken aga-
inst them. ‘
Technical Training Centre at Phadi
Near Ranchi

2455. Shri Maheswar Naik: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that the
Federal Republic of Germany has
established a technical training centre
at Phadi near Ranchi; and

(b) if so, the nature of training
proposed to be given in the centre?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) No. The training centre
has been started by the G. E. L.
Church of Chota Nagpur and Assam,
and is being wholly financed by the
G. E. L. Church Mission, Germany.

(b) To equip young men, particular-
ly of the rural areas of the industrial

APRIL 25, 1964
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belt, who are unable to pursue higher
studies, with technical know-how to
meet the needs of skilled artisans and
craftsmen of the various industrial
undertakings.

Roads in Nefa

2456. Shri Rishang Keishing: Will
the Prime Minister be pleased to state:

(a) the mileage of jeepable and
motorable roads constructed by the
NEFA administration during the Third
Five Year Plan so far;

(b) the percentage of the fixed tar-
get of the Plan achieved; and

(c) the special programmes for
construction of motorable and jeepable
roads undertaken in order to meet the
ungent need for a network of the
aforesaig roads in NEFA?

The Prime Minister,
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) 1274 miles.

Minister of

(b) 30. 43 per cent of the Third
Five Year Plan target of 419 miles.

(c) The Border Roads Development
Board has taken over from the NEFA
Administration the construction of all
major road projects in NEFA. This
includes the improvement of a number
of roads earlier opened by the NEFA
Administration. Special attention is
thus being paid to the urgent need for
a net-work of strategic roads in NEFA
under special programmes reviewed
from time to timt in consultation with
the Ministries of Defence and External
Affairs. It will not be in the public
interest to disclose the details of these
roads.

Cemmunity Listening Sets

2457. Shri Maheswar Naik: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that subsi-
dised radio sets supplied to rural areas
for community listening cften remain
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unutilized on account of high recur-
ring cost of batteries; and

(b) if so, whether Government are
taking any action to render assistence
in the matter?

The Minister of Parliamentry Affairs
(Shri Satya Narayan Sinha): (a) Yes.
Sir; some receivers in a few States
occasionally remain unutilised for
want of batteries.

(b) The maintenance and operation
of community listening sets is the
responsibility of State Governments.
However, what could be done to
help them to keep the sets working is
already under the active consideration
of the Government.

Geodesic Domes

2458. Shri Jedhe: Will the Minister
of Defence be pleased to state:

(a) whether it is a fact that recent-
ly Mr. Richard B. Fuller, an American
expert on housing, visited India; and

(b) if so, whether Government had
any discussion with him in regard to
the solution of housing problem by

construction of geodesic domes in
India?
The Minister of Defence (Shri

Y. B. Chavan): (a) Yes, Sir.

(b) No, only technical problem
relating to geodesic domes were dis-
cussed by Mr. Fuller with officers of
Army Headquarters. He has given
a scheme for the manufacture of geo-
desic domes which is under considera-
tion.
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Vividh Bbarati

2460. Shri Yashpal Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether the programme enti-
tled, ‘Chitradhwani’ is broadcast
every fortnight in the Vividh Bharati
programmes;

(b) if so, the main criteria for the
selection of films for this programme;
and

(c) whether any royalty is paid to
the producers of such films?

The Minister of Parliamentary
Affairs (Shri Satyanarayan Sinha):
(a) Yes, Sir,
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(b) The main criteria are the over-
-all quality and appeal of a particular
alm.

(c) A fee of Rs. 100 is paid to each
@lm-producer for the broadcast of
the sound-track of the film concerned.

‘Explosions in Border Area of Neta

2461, Shri P. C. Borooah: Will the
‘Prime Minister be pleased to state:

(a) the number of explosions in
the border areas of NEFA during the
past two years;

(b) the damage to life and property
«caused thereby in that region; and

(c) the number of cases in which
‘the explosives smuggled from abroad
were found to have been used and
the origin of those explosives usual-
1y?

The Prime Minister, Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) No explosions of a subversive
origin have taken place in NEFA dur-
ing the past two years. There have
been nine purely accidental explo-
sions.

(b) Three explosions occurred on
the night of 25th|26th December, 1962,
when some mines and booby traps left
on the Walong battle field detonated
without causing casualties. Two simi-
lar explosions occurred in the Sela
area on 2nd February, 1963 causing
injuries to civilians. On 3rd June, 1963
a 25 pounder shell abandoned on the
battle field exploded near Tawang kil-
ling three people and injuring three
others, Towards the end of 1963, one
villager was killed in a roadblasting
accident near Daporijo. One other
rank was injured by a defective
grenade-burst during training on 27th
June, 1963, at Foot Hills. Six Army
personnel were also injured by the
accidental explosion of rocket ammma-
nition, during training near Bomdila.

As the Civil Administration return-
ed to NEFA, search parties were ar-
ranged, in consultation with the Army,
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to locate and render safe the abandon-
ed explosives.

(¢) Does not arise.

Relief to Unempioyed

2462. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state

(a) whether the scheme to give re-
lief to the unemployed workers for
which funds were set apart has been
working satisfactorily;

(b) if so, how the fund is being
utilized at present; and

(c) the extent to which the workers
have got relief out of this fund?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi Ra-
man): (a) to (c). Details of the sche-
me are in the process of being work-
ed out.

Promotions in A.0.C.

2463. Shri Heda: Will the Minister
of Defence be pleased to state:

(a) the number of Lower Division
Clerks who did not get any promotion
for the last 15 to 20 years in the
Army Ordnance Corps;

(b) whether it is due to lack of
avenues of promotion in this cadre;
and

(c) whether Government propose to
remedy the situation and if so, how?

The Minister of Defence (Shri Y. B.
Chavan):

(a) to (c). The information is being
collected and will be laid on the Ta-
ble of the House.

Army Ordnance Corps

2464. Shri Heda: Will the Minister
of Defence be pleased to state:

(a) the strength of civilian clerical
cadre of the Army Ordnance Corps
in the various grades;
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(b) the total number of civilian ga-
zetted posts sanctioned for this cadre,
both Class I, and If; and

(c) the ratio fixed between the
strength of clerical cadre and civilian
gazeted posts?

The Minister of Defence (Shri Y. B.
‘Chavan): (a) The present strength of
civilians clerks centrally controlled is

as follows:—
\

Head Clerks Grade I . . 18
Head Clerks Grade 11 . . 257
Upper Division Clerks . . 1108
Lower Division Clerks . 4416
Cashiers . . . 12
Assistant Cashiers . . . 21
‘Comptist . . . 17

ToTAL 5849

Besides, there are 503 clerks in va-
tious grades who are locally control-
led and working in field depots.

(b) 33 Class II Civilian Gazetied
posts have been sanctioned for this
cadre. There is no Clasg I post ir
this cadre.

(¢) No ratio is fixed between the
strength of clerical cadre and civilian
gazetted posts. The number of offi-
cers is determined on an as required
basis.

Re-employment of Superannuated
Service Officers

2465. Shri Heda: Will the Minister
of Defence be pleased to state:

(a) whether it is a fact that super-
annuated service officers are re-emp-
Toyed in the Army Ordnance Corps;

(b) if so, their total number at pre-
sent; and

450 (Ai) LSD—3.
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(c) the justification for reverting
civilian officers when superannuated
service officers are re-employed?

The Minister of Defence (Shri Y.
B. Chavan): (a) Yes, Sir. Under the
existing rules, superannuated released
Service Officers can be re-employed
in the Army Ordnance Corps as well
as in other Arms and Services.

(b) The number of retired|released
Service  Officers who have been re-
employed in Army Ordnance Corps
upto the 31-3-1964 and are on the
effective strength is 24.

(c) Due to non-availability of Ser-
vice Officers, a certain number of civi-
lians were promoted as Ordnance Offi-
cers (Civ.), in an officiating capacity,
in the Army Ordnance Corps against
posts tenable by Service Officers. As
and when suitable Service Officers be-
come available, by re-employment or
otherwise, the Ordnance Officers
(Civ.) promoted against the Service
Officers’ vacancies will have to vacate
these posts, unless absorbed elsewhere.

Staff in Field Ordnance Depots

2466. Shri Heda: Will the Minister
of Defence be pleased to state whe-
ther it is a fact that Lower Division
Clerks employed in Field Ordnance
Depots with 10 years’ or less service
are likely to be confirmed while those
on the all-India roster with 15 to 20
years’ service will remain un-confirm-
ed for an indefinite period?

of Defence (Shri
Civilian personnel
employed locally in the Field
Ordnance Depots were till now
not eligible for confirmation. Recently,
Government have decided as a special
case, to make these personnel eligible
for confirmation by making a percen-
tage of the appointments in these De-
pots permanent. A large number of
posts of Lower Division Clerks emp-
loyed in the State Depots have beer|
are being converted into permanent
ones and persong borne on the all In-
dia roster are being confirmed against

The Minister
Y. B. Chavan):
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these posts, A comparison regarding
the length of service putin by persons
who have been confirmed can be
made only after the temporary posts
in the Field and Static Depots are
converted into permanent ones and
confirmations have been effected
against the same.

Confirmations in Army Ordnamce
Corps

2467. Shri Heda: Will the Minister
of Defence be pleased to state:

(a) whether it is a fact that Lower
Division Clerks in Army Ordnance
Corps who have put in about 20
years’ service have not been confirm-
ed so far;

‘ (b) if so, the number of such
clerks; and

(c) the reasons for not confirming
them?

The Minister of Defence (Shri Y. B.

Chavan): (a) to (c). There
are 305 Lower Division
Clerks in the Army Ordnance

Corps who have put in 20 years of
service including E.T.E. service. Since
half of the length of E.T.E. service
counts for the purpose of seniority,
these persons have not yet come up
for confirmation,
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AIR., Cuttack

2469 J Shri Dhuleshwar Meena:

* \_ Shr: Ramachandra Ulaka:
Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether there is any proposal
to upgrade the power capacity of
Cuttack Radio Station in Orissa; and

(b) if so, the details thereof?

The Minister of Parliamentary Af-
fairs (Shri Satya Narayan Sinha):
(a) No, Sir.

(b) Does not arise.

Cantonment Board, Ambala
2470. Shri A, N. Vidyalankar: Wilr
the Minister of Defence be pleased
to state:

(a) whether it is a fact that the
Cantonment Board, Ambala hag failed
to implement the terms of settlement
in connection with the dispute with



12715 Written Answers VAISAKHA 5,
5

the employees reached on the 29th
November, 1962 till today; and

(b) if so, the action taken to en-
enforce the settlement?

The Minister of Defence (Shri Y. B.

Chavan): (a) and (b). The
reference is presumably to tne
discussions held on the 29th
November 1962 on certain de-

mands of the Cantonment Fund Emp-
loyees Association|All India Cantoa-
ment Board Employees Federation,
before the Regional Labour Commis-
sioner (Central), Kanpur. The Re-
gional Labour Commissioner (Cen-
tral), Kanpur, examined these points
subsequently and gave his decisions
thereon on the 6th February 1963.
The acceptance of these decisions was
recommended by the Law and Edu-
cation Committee of the Cantonment
Board. Before these recommendations
could be considered by the Canton-
ment Board for implementation, 3
male teachers of the Board filed a
writ petition against one of the deci-
sions before the Punjab High Court
who passed stay orders on the imple-
mentation of the award on 6th March
1963.

In view of the High Court’s orders,
the Cantonment Board, Ambala, has
resolved to pend further action in
the matter till a decision is given by
the High Court.

Cantonment Boards in Punjab

2471. Shri A. N. Vidyalankar: Will
the Minister of Defence be pleased
to state:

(a) whether it is a fact that all the
Cantonment Boards situated in the
Punjab State have failed to comply
with the orders of the National In-
dustrial Tribunal (Award No. 2 of
1958) ag interpreted in the Central
Government Tribunal Delhi (vide its
decision dated 5th May, 1961 and 18th
June, 1962); and

(b) if so, the steps proposed to be
taken to enforce the orders of the
Tribunals?
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The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) and (b). The refererce is presu-
mably to the decisions of the Indus-
trial Tribunal, Delhi dated 10-4-1962
and 8-4-1963 published in the Gazette
respectively, The decision of 10-4-1562
was with regard to the date from
which the Award of the National In-
dustrial Tribunal in respect of certain
allowances should be given effect to
and also the method of calculation of
the Hill or Compensatory Allowances.
This has been implemented by all the
Cantonment Boards concerned in the
Punjab.

The decision of the Tribunal dated
the 8th April, 1963 related to one in-
crement being given to the teaching
staff, doctors and engineers (above
over-seers grade), who are already in
receipt of pay and allowances as ap-
plicable to the corresponding cate-
gories of the State Government emp-
loyees, under certain conditions. This
decision is being implemented by the
Cantonment Boards concerned in the
Punjab except in so far as it relates
to teachers in the Cantonment Board,
Ambala.

Aircraft From Private Air Companies

2472. Shrimati Renu Chakravartty:
Will the Minister of Defence be
pleased to state:

(a) whether the aircraft belonging
to private air companies are being
bought by Government;

(b) the steps Government are tak-
ing to see that the aircraft are in
good condition; and

(c) the names of the Companies
from which such aircraft have been
purchased?

The Minister of Defence (Shri Y.
B. Chavan): (a) and (c). Two aircraft
belonging to the Darbhanga Aviation
have been acquired by Government.
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(b) Aircraft have been inspected
by technical officers of the Indian Air
Force to assess their condition and
suitability for purchase.

Civilian Ordnance Officers

2u73 J Shri S, M. Banerjee:

7\ Shri Hari Vishnu Kamath:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that there
{s a ban on promotion of Ordnance
Officers (civilian) to Class I posts;

(b) if so, the reasons therefor; and

(c) if the reply to part (a) above be
In the negative, how many Ordnance
Officers (civilian) are at present hold-
ing Class I posts asg compared to
their counterparts from the Army?

The Minister of Defence (Shri Y.
B. Chavan): (a) There are no Class
I posts in the Army Ordnance Corps
to which Ordnance Officers (Civiiian)
can be promoted. The question of any
ban on such promotion does not, there-
fore, arise.

(b) and (c) Do not arise,

Confirmation of Ordnance
(Civilian) in A.0.C.

Officers
24 f Shri S. M. Banerj-c.
"\ Shri Hari Vishnu Kumali:

Will the Minister
pleased to state:

of Deicace be

(a) whether it is a fact that Civilian
Officers in Army Ordnance Corps are
still temporary even after putting in
20 years’ of service;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken
tc confirm them?
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The Minister of Defence (Shri Y.
B. Chavan): (a) 3 Civilian Officers
in the Army Ordnance Corps are
still temporary even after putting in
20 years of service,

(b) The confirmationg could not be
effected on account of non-availability
of permanent posts.

(c) The case for their confirmation
is under consideration,

Expansion Programme in A.O.C.
Shri S. M. Banerjee:

2475. 7 Shri Hari Vishnu Kamath:
| Shri Heda:
Will the Minister of Defence be

pleased to state:

(a) whether it is a fact that Ord-
nance Officers (Civilian) in Army
Ordnance Corps have not been given
their due share in the matter of ap-
pointments in the expansion program-
me;

(b) the umber of new posts that
have been created in the expansion
programme since the Emergency;
and

(c) how many of them have been
occupied by Civilian Ordnance Offi-
cers and how many by their equiva-
lent ranks in the Army?

The Minister of Defence (Shri Y. B.

Chavan): (a) No, Sir. Civi-
lian Officers in the Army
Ordnance Corps have been given

their due share in  the expans:on
of the Static Ordnance Depots in
which Civilian Officers are employed
along with military officers. All posts
of officers in Ordnance Field Depots
Units are held by Military Officers.

(b) The following new posts of offi-
cers have been created in the expan-
sion programme of Static Ordnance
Depots since the Emergency:—
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(i) Expansion of existing State Or-
dnance Depots.
(aa) Civilians 8
(bb) Military 4
(ii) Raising of new Static Ordnance
Installations®

Civilian Officers 25

Military Officers 60
*Some of the new installations are
likely to be raised in 1965-66 and
in 1966-67.

(¢) The 8 posts of Civilian Officers
and 4 of Military Officers have all
been occupied by the Civilian Officers
as the Corps was short of Military
Officers.
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Vacancies Notifled in U.P.

2477. Shri Vishwa Nath Pandey:
Will the Minister of Labour amd Em-
ploymeat be pleased to state:

(a) the total number of vacancies
notified in the public and private sec-
tor establishments in Uttar Pradesh
from 1st January, 1964 to 31st March,
1964; and

(b) the total number of vacancies
filled up in these establishments
through various employment ex-
changes during the same period?

The Deputy Minister im the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) and (b).

Number Number
of o
vacancies  vacancies
Sector notified filled
during during
January- January-
March, March,
1964 1964
1 2 3
Public 19,590 15,642
Private 9,511 6,681

—
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Consultative Committees

Shri Yashpal Simgh:
2479. Shri Vishram Prasad:
| Shri Hari Vishnu Kamath:

Will the Minister of Parliamentary
Affairs be pleased to state:

(a) the number of meetings of the
Consultative Committee of each Minis-
try held during the period, 16th April,
1962 to 31st March, 1964;

(b) the number of members who
attended each of these meetings;

(c) whether Government propose te
revive the formed Standing Commit-
tees for the various Ministries; and

(d) if not, the reasons therefor?

The Minister of Parliameatary
AlTairs (Shri Satya Narayam Sinhaj:
(a) and (b). A statement giving the
required information is laid on the
Table of the House, [Placed in
Library. See No. LT-2778/64].

(¢) No, Sir.

(d) The practice of constituting
Standing Committees of Parliament
was abandoned in 1952 after consult-
ing the Speaker and the Chairman at
that time because it was the consider-
ed opinion of the Government and
the Presiding Officers that the former
Standing Committees did not fit in
with the constitutional changes that
had taken place.

Desert Warfare

2480. Shri Tan Singh: Will the
Minister of Defemce be pleased to
state:

(a) whether Government propose to
impart training to its troops in desert
warfare; and

(b) the steps taken to augment the
production of proper equipment for
such warfare?

The Minister of Defence (Shri Y. B.
Chavan): (a) All formations and units
are trained to fit them for the opera-
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tional roles allotted to them. Such
training includes training in desert
warfare.

(b) Troops are adequately equipped
with weapons designed for the opera-
tional tasks allotted to them.

Indian Mission Abroad
2481. Shri Hari Vishau Kamath:
Will the Prime Minmister be pleased to
refer to the reply given to Starred

Question No. 799 on the 30th March,
1964 and state:

(a) on how 1inany occasions and
where the instructions to the Heads
of Indian Missions abroad regarding
attending of formal functions given
by the Governments of the countries
visited by the Chinese Premier have
not been complied with to date;

(b) whether the instructions apply
to receptions, dinners, banquets given
to Chinese leaders as well as by them;
and

(c) if not, the reasons therefor?

The Prime Minister and Minister of
Externa]l Affairs ang Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) None. We had asked our Envoys
to attend functions given by the
Governments of the countries visited
by the Chinese Premier.

(b) The instructions envisaged that
our Envoys should not attend recep-
tions, dinners or banquets given by
the Chinese leaders but attend those
given to the Chinese leaders by the
host countries.

(c) It would not be proper for our
Envoys to refuse invitations from the
Heads of State etc., of countries to
whom they are accredited.

Lok Sahayak Sena

J Shri Rishamg Keishing:
\ Shri Hem Raj:

Will the Minister of Defemce
pleased to state:

2482,

be
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(a) the number of Ex-service-men
re-enrolled in 1955 in Lok Sahayak
Sena Training teams for imparting
military training to local citizens;

(b) the number of teams disbanded
and the personnel attached to various
Territorial Army Battalions all over
India who were thus rendered sur-
plus;

(c) whether services of the Lok
Sahayak Sena Training teams are ne
longer required and the Army Head-
quarters have issued instructions te
discharge them; and

(d) if so, why?

The Minister of Defence (Shri Y. B.
Chavan): (a) 1700, including 34
Officers and 136 JCOs.

(b) The number of teams disband-
ed since the Lok Sahayak Sena
Scheme was introduced is 22. 499 per-
sonnel, out of those rendered surplus
on account of disbandment of Lok
Sahayak Sena teams in 1963, were
posted to various embodied Infantry
Battalions of the Territorial Army
against their authorised establishment.

(¢) Only those training teams which
are no longer required have been
disbanded. Army Headquarters have
issued instructions to discharge those
Lok Sahayak Sena personnel who are
declared surplus on the disbandment
of a team or disembodiment of a Ter-
ritorial Army Unit.

(d) A majority of the personnel
rendered surplus on account of the
disbandment of the Lok Sahayak
Sena teams in 1963 were posted to
the embodied Territorial Army units
for making up deficiencies. Now that
the Territorial Army units concerned
have been or are being disembodied,
the Lok Sahayak Sena personnel post-
ed to these units are no longer re-
quired. Besides, two teams have been
dighanded recently and their nersom~
nel have aiso become surplus.

Ex-servicemen and ex-Officers were
re-enrolled or re-commissioned in
the Lok Sahayak Sena for a period of
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5 years (3 years in the case of officers)
or till they attained the age of 55
years. It was, however, provided in
the terms and conditions of service
of RCOs and Other Ranks that they
could be discharged if their services
were no longer required. As there is
no requirement for the personnel of
the disbanded Lok Sahayak Sena
teams they could not be retained in
service in the Territorial Army and
the Lok Sahayak Sena. They could
also not be absorbed in other organisa-
tions under the control of the Minis-
try of Defence, for want of vacancies.

Sailors School im Minicoy Island

2483. Shri Ram Harkh Yadav: Will
the Minister of Defence be pleased
to state:

(a) whether it is a fact that a
sailors school is going to be establish-
ed in the Minicoy Island;

(b) if so, the details of the scheme;
and

(¢) the probable expenditure?

The Minister of Defence (Shri Y. B.
Chavan): (a) No, Sir.

(b) and (c). Do not arise.

Pak. Firing near Naushera

2484. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that one
Indian was killed on the 29th March,
1964 as a result of Pakistani firing
from across the ceasefire line on the
civilians at a place 11 miles from
Naushera; and

(b) if so,
thereto?

Government’s reaction

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes. Sir.

(b) A cease-fire violation complaint
was lodged with the U.N. Military
Observers. Besides, necessary pre-
cautionary measures have been taken.
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Trade Unions in Andamans
2486. Shrimati Savitri Nigam: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the names of the Trade Unions
registered in the Andaman Islands,
with the membership of each;

(b) the period for which the ac-
counts of each of the above trade
unions have duly been audited last
and returns filed with the Registrar
of Trade Unions; and

(c¢) whether all the members of
each Trade Union have paid member-
ship fees uptodate and if not, the
number of defaulting members in each
Union?

The Deputy Minister of Labour and
Employment (Shri R. K. Malviya):
(a) to (c). A statement containing
the requisite information, as is avail-
able, is laid on the Table of the House.
[Placed in Library. See No, LT-2779/
64].
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Monaco’s Envoy in Imdia

2488. Shri Hari Vishnu Kamath:
Will the Prime Minister be pleased to.
state:

(a) whether it is a fact that Monaco
has appointed a Counsul General in
India and if so, his name, duties and
functions;

(b) whether he pursues some other
vocation, if so, what;

(¢) whether Government have
accepted his appointment on a recipro-
cal basis; and

(d) if so, the name of India’s
Counsul General in Monaco and if
not, the reasons therefor?

The Prime Minister, Minister of Ex-
ternal Affairs amd Minister of Atomioc
Energy (Shri Jowaharlal Nehra):
(a) Yes. Shri R. Chattaram, an
Indian national, is holding the post
honorarily since 31st August, 1954.
At the time of his appointment the
Government of Monaco did not specity
any special purpose but such posts
are normally established for consular
or commercial work.

(b) Yes.
industry.

He is engaged in  silk

(c) and (d). No. The Government
of India have not appointed any Con-
sular representative in Monaco be-
cause the need for it has not so far
been felt.
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Retired Personnel in Defemce
Undertakings
f Shri Ram Harkh Yadav:
* 7\ Shri Murli Manohar:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a large
number of retired defence personnel
are going to be absorbed in public
Sector Undertakings; and

(b) if so, their number and details
of appointments made?

The Minister of Defence (Shri Y. B.
Chavan): (a) There is no such scheme
under which a large number of retir-
ed Defence personnel may be absorb-
ed in Public Sector Undertakings. A
Defence Services Liaison Organization
exists in the Re-settlement Directo-
rate under the Ministry of Defence
who sponsor the names of retired de-
fence services officers for employment
in both Public and Private  Sectors,
after they are suitably assessed for
-civil employment by the Re-employ-
ment Sub-Committee of the Planning
Commission. As regards Defence Ser-
vices personnel other than officers, de-
mands have heen recei~~d occasionally

2490,
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by the Resettlement Directorate from
managements of certain Public/Private
Undertakings to sponsor names for
employment in their Security depart-
ments. The whole question of increas-
ing the employment opportunities for
ex-service personnel is coming up for
consideration by the Indian Soldiers’,
Sailors and Airmen’s Board very
shortly.

(b) Does not arise.

Rehabilitation of Defence Personnel

2491. Shrimati Jyotsna Chamda: Will
the Minister of Defence be pleased to
state:

(a) whether every State in India
has made arrangements for rehabili-
tation of defence personnel; and

(b) it so, the area provided in each
State for this purpose?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). A statement
containing the names of the States,
which have reserved|offered land for
rehabilitating Defence personnel and
the area of land, where available, is
laid on the Table of the House.
[Placed in Library. See No. LT-2790/
64].
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Pak. Raid im Jammu

J Shri Onkar Lal Berwa:
* 7\, Shri D. C. Sharma:

Will the Minister of Defence be
pleased to state:

2493

(a) whether Ramgarh area of Jam-
mu was again raided by Pakistani in-
truders on the night of 4th and 5th
April who succeeded in carrying away
two heads of cattle; and

(b) it so, the details of the incident
and the action taken in the matter?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) and (b). On the night of 4th April
1964, four intruders entered village
Devigarh and tried to lift cattle from
a house. When challenged by the
villagers, they fled to Pakistan leaving
the cattle behind. The place of
occurrence is half a mile inside the
border and about 10 miles West of
Ramgarh
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ILO. Aid on Labour Problems

2496 Shri Subodh Hansda: Wil: the
Minister of Labour and Empioyment
be pleased to state:

(a) whether it is a fact that the
Internationa] Labour Organisation has
offered to help the Governnient as
wel]l as Industries in under-developed
and developed countries in solving
labour problems; '

(b) if so, whether India will take
advantage of their help; and

(c) whether any programme in this
rggard hag been sent to the Interna-
tiona] Labour Organisation?

The Deputy Minister in the Minis-
try of Labour amd Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) No special new offer has
been received from the International
Labour Organisation although the
LL.O. is rendering assistance to India
under various technical assistance
programmes.
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(b) and (c). Do not arise.
Workmen’s Compensation Act, 1923

2497. Shri Eswara Reddy: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether .the Government lof
Andhra Pradesh have not yet framed
the rules under Workmer's Compen-
sation Act, 1923 for the payment of
compensation to those suffering from-
pneumoconiosis in coa] mines; and

(b) it so, the steps proposed to be
taken to get the same expedited?

The Deputy Minister in the Minis-
try of Labour amd Employment and
for Plamning (Shri C, R, Paitabhi
Raman): (a) and b). The draft rules
were published by the State Govern-
ment .in July, 1963. They have inti-
mated that the rules are being fina-
lised taking also into consideration cer-
tain amendments recommended to
them in October, 1963 by the Ministry
of Labour and employment.

Housing for Coal Mine Workers

2498. Shri Eswara Reddy: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that the
Coal Mines Welfare Organisation pro-
pose to construct 10,000 Dharbad type
quarters under the New Housing
Scheme; and

(b) if so, the number allotteqg to
public and Private Sector Coal Mines
separately?

The Deputy Minister in the Mimis-
try of Labour and Employment (Shri
R. K. Malviya): (a) The Advisory
Committee of the Coal Mines Labour
Welfare Fund in its meeting held on
4th February, 1964 have recommend-
ed construction of 30,000 houses under
the New Housing Scheme and the
matter is under the consideration of
Government.

(b) Allotment will be made by the
Housing Board of the Coal Mines
Labour Welfare Fund after tae issue
of the sanction,
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on the Table , ~
Coal Mines Labour Welfare Cess

2499 Shri Eswara Reddy: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether any decision has been
taken to enhance the rate of Coal
Mines Labour Welfare Cess from
50 nP. to Re. 1/— per ton of coal des-
patched; and

(b) if so, when the amending legis-
lation will be introduced?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R: K. Malviya): (a) and (b). The
question of amending Sec. 3 of the
Coa] Mines Labour Weifare Fund Act,
1947 to raise the permissible limit of
«cess under the Act to Re.l/-a tonne
{s under consideration along with
certain other amendments to the Act.
“The amending Bill will be introduced
as soon as possible.

12.00 hrs.
PAPERS LAID ON THE TABLE

METALLIFEROUS MINES (AMENDMENT)
REGULATIONS

The Deputy Minister in the Ministry
of Labour amd Employment (Shri
B, K. Malviya): Sir, 1 beg te lay on
the Table a copy each cf the foliowing
notifications under sub-section (7) of
section 59 of the Mines Act, 1952:

(1) The  Metalliferous  Mines
(Amendment) Regulations, 1964 pub-
lisheq in Notification No. GSR 441
dated the 14th March, 1964.

(2)The Coal Mines (Amendment)
Regulations, 1964 published in Noti-
fication No. GSR 442 dated the 14th
March, 1964.

TPlaced in Library, See No. LT-2775/
84].
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ESTIMATES COMMITTER
FIFTY-FOURTE REPORT

Shri A, C, Guha (Barasat): I beg
to present the Fifty-fourth Report of
the Estimates Committee on action
taken by Government cn the recom-
mendations contained in the 125th Re-
oprt of the Estimates Committee
(second Lok Sabha) on the Ministry
of Steel, Mines and Heavy Enginecr-
ing—the Neyveli Lignite Corpcration
Uimited.

12.01 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamenatary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
In this House during the week com-
mencing 27th April, 1954 will consist
of:

(1) Any jtem of Government Busi-
ness carried over from tuday’s Order
Paper.

(2) Consideration and passing of:

The  Constitution (Eighteenth
Amendment) Bill, 1964.

The Oil and Natural Gas Commis-
sion (Amendment) Bill, 1964,

The Indian Medical Council
(Amendment) Bill, 19c4.

The Dakshina Bharat Hindi Pra-
char Sabha Bill, 1963 as passed by
Rajya Sabha.

The Industrial Development Bank
of India Bill, 1964.

The Indian Coinage (Amendment)
Bill, 1964.

The Coir Industry (Amendment)
Bill, 1963.

The Indian Railways (Amend-
ment) Bill, 1964, as passed by Rajya
Sabha.
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Shri S, M, Banerjee (Kanpur): I
would like to mention—and here I may
point out that last week also I men-
tioned it when the Minister of Parlia-
tary Affairs announced the business
for the next week—that we should
have a discussion on Kashmir, spe-
cially the position obtaining after the
release of Sheikh Abdullah. I would
like to know from you, Sir, whether
it has been admitted and, if so, when
a discussion is likely to take place.
Since Sheikh Abdullah is coming to
Delhi on the 29th, I would suggest,
rather request you, Sir, the Prime
Minister and the House that we should

have an opportunity to discuss this
issue threadbare so that our unani-
mous views are known to Sheikh

Abdullah and those who are his sup-
porters, who are trying to sabotage
our effort to have a peaceful settle-
ment in Kashmir. 1 would like to
know whether a discussion is likely to
come up this session or not.

The Prime Minister, Minister of Ex-
ternal Affairs amd Minister of Atomie
Energy (Shri Jawaharlal Nehru): I
do not know which motion he is refer-
ring to. Anyhow, I do not see any
advantage of discussing it before
Sheikh Abdullah comes here. In fact,
I think it will be definitely disadvan-
tageous . (Interruptions).

Mr Speaker: Order, order,

Shri S, M. Banerjee: Are we hav-
ing a discussion or not?

Mr. Speaker: No, not befnre
Sheikh Abdullah hag seen the Prime
Minister.

Shri S. M. Banerjee: After that?

Mr, Speaker: That we will see.
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Shri S. M. Bamerjee:
during this session?

Mr. Speaker:
now.

Wil it be
We cannot say just

Shri Hem Barua (Gauhati): Are we
to understand that the discussion is
going to take place after Sheikh
Abdullah sees the Prime Minister?

Mr. Speaker: I cannot say that; I
only said “not before that”.
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Shri Harish Chandra Mathur
(Jalore): The hon. Minister of Par-
liamentary Affairs has announced Gov-
ernment business for following week
and it is in reference to that that I
would like to ask a question. What
has happened to the Press Council
Bill, which was introduceq in Rajya
Sabha? We thought that it would be
taken up this session. On this matter
there is complete stalemate for a very
long ime.

Shri Satya Narayan Simha: Since
the Rajya Sabha has not taken it up,
the question does not arise.

Shri Harish Chandra Mathur: But
what is the position? When does he



12739 Business

expect the Bill to come up before the
House. Since he happens to be the
Minister of Parliamentary Affairs as
well ag the Minister of Information and
Broadcasting, I would like to know
what the programme is in respect of
the Press Council Bill. Does he hope
that it will be passed by the Rajya
Sabha and taken up by this House
during this session? If not, why not?

Shri Satya Narayan Sinha: It is
not likely. Definitely there is no
chance of that Bil] being taken up in
the Rajya Sabha, what to speak of the
Lok Sabha, so far as this session is
concerned.

Shri Hari Vishou Kamath (Hoshan-
gabad): Sir, may I invite your atten-
tion and the attention of the House,
including the Minister, to Bulletin
Part 1 dated the 10th of February, that
is, the beginning of the budget ses-
sion which lists 31 Bills—both pend-
ing and new, altogether—and then it
is said that the list is not exhaustive
—in the usua] style of putting it “not
to be taken as exhaustive”. May I
know from the Minister whether Par-
liament and the Government have
come to this sorry pass that session
after session, year after year, this sort
of thing goes on and Parliament is
now compelled to live from session
to session with this planned planless-
ness of Government business?

St diwaT™ dTEr (Fer)
# o o arean £ 5 fareges s
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Shri Daji (Indore): When the De-
puty Minister of Labour laid on the
Table of the House a copy of the re-
port of the Bonus Commission. seve-
ral Members asked about the decision
of Governmant thereon and we were
told that the decision would be taken
in a few daysand placed in the Table
of the House so that Members will
have an opportunity to discuss it, T
am surprised to find that there is no
mention of that in the statement of
Government business for following
week. As several hundreds of workers
are agiated about the decision of the
Bonus Commission, I would like to-
know why we are not given an oppor-
tunity to discuss it so that we wil] at
least get acquainted with the decision
of government thereon. Or, will it
also be postponed to the next session?

Shrimati Renu Chakravartty (Bar-
rackpore): What about the report of
the Mahalanobis Committee on which
an assurance was given that it would
be laid on the Table of the House with-
in a month? It was a promise to the
House.

Shri Jawaharlal Nehru: That report
will be laid before the House before
this session; certainly,

Shri Hari Vishnu Kamath: May I
request the Minister through you to
answer my question about Govern-
ments’ planned planlessness? What
answer has he?

Mr. Speaker:
he give?

Shri Hari Vishnu Kamath: Let us
see what he has to say. Would you

kindly ask him to plan Government
business better in future?

\What answer cam:

Mr. Speaker: That is all.

Shri Hari Vishuu Kamath: He does
not say even that. Let him say that
This is Parliament and it should be
treated with the wusual courtesy.



12741 Business

Mr. Speaker: Hon. Members will
realise that we have decided to sit
-only up to 6th of May. We have also
settled that within that time we will
take up as many Bills as we can possi-
bly finish. Therefore, there is no
scope for any other business being
taken up during this session.

Shri Hari Vishau Kamath: May I
submit in all humility that the Minis-
ter knew very well on the 10th of
February that the Finance Bill will be
passed on the 21st of April and after
that there will be very few days left.
Then, why dié Le give suct: a long list
of Bills? What was his objective? Just
to mislead the House?

Mr, Speaker: I do not think that
observation requires any answer,

Shri Hari Vishnu Kamath: Will you
kindly request the Minister of Par-
liamentary Affairs not to treat Par-
liament in thig manner?

Mr Speaker: He has made his ob-
servation and his comment. Now he
should sit down.

Shri Hari Vishnu Kamath: I am
only enquiring whether it is a fact
that other Ministers are not co-operat-
ing with him?

Mr. Speaker: What is the point in

asking that question about co-opera-
tion by cther Ministers?

Shri Harj Vishnu Kamath: That is
‘the rea] crux of the problem,

Mr. Speaker: Order, order. He can
draw his inferences,

Shri Hari Vishnu Kamath:
matter of fact. It

™r, Speaker:
tien’?

Shri Hari Vishnu Kamath: I am
sorry, Sir. I thought you said “insi-
Tnuation”.

It is a
is no insinuation.

Who said ‘insinua-

Mr. Speaker: Bills to be introduced.
Shri T, T: Krishnamachari, (Inter-
‘ruption).
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Shri Daji:
my question?

What is the reply to

Mr, Speaker: 1 have given the re-
ply that we can only take up the busi-
ness that we have declared here.
Whatever is possible will be taken up
upto the 6th.

Shrimati Remu Chakravartty: This
House should know what is the Gov-
ernment’s reaction and decision with
regard to the Bonus Commission Re-
port. That is all. It is not a ques-
tion of a discussion.

Shri Satya Narayap Sinha: As I
have explaineq to the House, so far as
the present session is concerned, we
can take no other business. About the
Bonus Commission Report also we are
not going to discuss it. Of course, in
the next session .

Shri Daji: What about the Govern-
ment’s decision with regard to that
Report?
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Shri D, C, Sharma (Gurdaspur): We
used to have No-Date-Yet-Named
Motions. We did not have in this ses-
sion and in the last session also, there
‘were no such motions.

Mr. Speaker: They would remain
as No-Date-Yet-Named motions, About
the Bonus Commission’s Report, they
want to know whether the reaction
of the Government, the decision of the
Government would be known to the
‘House before it adjourns.

Shri Jawaharlal Nehru: The reac-
tion of the Government cannot be des-
cribed as a ‘Yes’ or a ‘No’. It is a
complicated reaction. I cannot go in-
to that.

Shri  Nambiar (Tiruchirapalli):
‘Whatever it is, that may be indicated
to the House,

Shri Jawahar'al Nehru: What it is,
it cannot be stated in answer to a ques-
tion like this. (Interruptions).

Mr. Speaker: Order, order. We
cannot proceed in this manner. They
only want to know whether the Gov-
ernment is likely to take a decision on
that before the session adjourns and
whether that would be laid on the
“Table of the House before it adjourns.

Shri Nambiar: Exactly that is what
we want to know.

Shri Jawaharlal Nehru: I shall con-
vey it to the M:inistry conrccrned, that
is, the Finance Ministry. I do not qui‘e
krnow what their programme is in
that respect:

Mr Speaker: Bills to be intro-
-duced.
Shri Hem Barua: May I seek a

clarification. There is a Half-an-Hour
Discussion mentioned in the agenda to-

Bill
day standing in my name regarding
Indian Ambassador in U.A.R. I want
to know when it is proposed to be
taken up. I do not know it. Time is
not indicated. I want to know at
what time it wil]l be taken up.

Mr. Spehker:
will look into it.
duced.

I will indicate it. I
Bills to be intro-

12.14 hrs.

APPROPRIATION (No. 3) BILL®

1964

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwarl
Sinha): On behalf of Shri T. T.
Krishnamachari, I beg to move for
leave to introduce a Bil] to provide
for the authorisation of moneys out
of the Consolidated Fund of India to
meet the amounts spent on certain ser-
vices during the financial year ended
on the 31st day of March, 1962, in ex~
cess of the amounts granted for those
services and for that year.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financial year ended on the
31st day of March, 1962, in excess
of the amounts granted for those
services and for that year.”

The motion was adopted.

Shrimati Tarkeshwari Sinha:
troducet the Bill,

I in-

*Published in Gazette of India—Part II, Section 2, dated 25th April, 1964.

tIntroduced with
450 (Ai) LSD—4.

recommendation of the President.



12745

12.15 hrs.

OIL AND NATURAL GAS COMMIS-
SION (AMENDMENT) BILL*

The Minister of Petroleum amnd
Chemicalg (Shri Humayun Kabir): I
move for leave to introduce a Bill
further to amend the Oil and Natu-
ral Gas Commission Act, 1959.

Mr. Speaker:

“That leave be granted to intro-
duce a Bill further to amend the
0il and Natural Gas Commission
Act, 1959.

The question is:

The motion was adopted.

Shri Humayum Kabir:
the Bill.

I introduce

12:15% hrs.

INDIAN MEDICAL COUNCIL
(AMENDMENT) BILL®

The Deputy Minister in the Minis-
try of Health - (Dr. D. S. Raju): On
behalf of Dr. Sushila Nayar, I beg to
move for leave to introduce a Bil] fur-
ther to amend the Indian Medical
Council Act 1956.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bil] further to amend the
Indian Medica]l Council Act 1956.”

The motion was adopted.

Dr, D. S. Raju: I
Bill.

introduce the

RE. HALF-AN-HOUR DISCUSSION

Mr. Speaker: Now what is it that
Mr. Hem Barua wants?

APRIL 25, 1964

Ad tes (A d 1)
Bill
Shri Hem Barua: There is a Half-
An-Hour Discussion mentioned on the
Order Paper standing in by name re-
garding Indian Ambassador in Cairo.
The time is not indicated. Will it
be taken at 5 O’clock or 530 pm.
of 6 O’clock? I should know it.
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Mr. Speaker: I thought it was very
clear that it will be taken at 5 O’clork
There is no other time. Unlesg the
business that is put down on the list
is finished earlier, it will be at 8§
O’clock.

12.17 hrs.

ADVOCATES (AMENDMENT) BILL,
1964—Contd.

Clause 13—(Amendment of section
24)—Contd.

Mr, Speaker: Shrimati Renu
Chakravartty may continue her speech,

Shrimati Renu Chakravartty (Bar-
rackpore): Mr, Speaker, Sir, I was
speaking about clause 13 of the
amending Bill. Here I shall quote the
statement of Sir Trevors Harris under
whose chairmanship there was the
Judicial Reforms Committee of 1952.
There he has said regarding Muktears
that:

“It appears to us that possession
of law degree is not absolutely
necessary for the work Muk-
tear is ordinarily calleq upon to
perform. At present we are satis-
fied that the Muktears fulfil a very
needfu] function and we think
that there can be no doubt that
what a Muktear does at present
adequately fulfil the function of
the poor men’s lawyers.”

*Published in Gazette of India—Part II, Section 2, dated 25th April, 1964.
*Published in Gazette of India— Part II, Section 2, dated 25th April,

1964.
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This is exactly the role which they
have been playing in the subordinate
courts right upto the High Courts.
Actually, in our State, they were not
originally permitted to practise in the
courts of Presidency Magistrate and
Income-Tax Offices. Now they are
permitted to practise in both these
courts and they are also permitted to
practise in any Revenue Court and
Office before the Board of Revenue.
Ags a matter of fact, these eminent
people who were not law graduates
became some of the leading lumina-
ries of the judicial world. We re-
member the famous case of Shri Moti-
la] Nehru himself who was not a law
graduate at all. We also remember
the case of Shri T. R. Venkatarama
Sastri who was only a vakil but he
had to be enrolled as an advocate. It
is a very good thing that at least in
the amending Bill this clause has
been amended and the Muktears have
been included. There is adequate
reason for it. I do not know why they
should have been left out being a subs-
tantial part of the judicial world in
the parts of the eastern region of the
country. Further more, the Muktears’
Examination has been made much
stiffer now. After matriculation, one
can take it and they have to obtain
60 per cent marks for ali the courses
which they have. They are now being
included and I say it 1s a good step
taken.

There are certain other points which
I should like to mention, Since the
passing of the Advocates Act, 1961,
all the L.Bs were exempted for 13
years training which was stipulated,
after the examination, in our courts.
They were given an opportunity to be
enrolled as advocates immediately
after passing the L. B. examination
and this was necessary because the
Bar Council had not been able to
make the arrangements for the fram-
ing of the rules and regulations and
for providing training and all that.
No syllabus for examination has even
now been made. Even the rules
framed are incomplete and conflicting.
Under this clause 13, sub-section (b)
in clause (d) it is stated:
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“(i) the words ‘after such train-
ing’ shall be omitted.”

I want to know whether this
actually means that those who
have passed the L. B. examina-

tion will be permitted to get exemp-
tion from the purview of this inter-
vening period before they can be ac-
tually enrolled as advocates and whe-
ther this will also be permitted to
those who have passed the examina-
tion last year. The position is that
the same conditions prevail as they
prevailed earlier. The Bar Councils
have not been able to make arrange-
ments for their training and this
period of 1% years will be a waste for
them and it is necessary that this
amending Bill should cover this class
of people who have become L.L.B. and
whose period of 1% years training has
not been provided for adequately by
the Bar Council. This exemption
should also be given to those who
passed the law examination last year.

Now. I would also like {0 join my
voice with those of my hon. friends
have spoken earlier, that relief should
be given for the law students who
pass in 1964, so that they may also
be included within the scope of this
amending Bill. Most of the examina-
tions are held in April, and the re-
sults are not out before June or July.
There are no curricula for the exa-
minations as yet set out under this
Act. I think that that will be done
under the rules. I would submit that
those who are actually sitting for the
examination or are studying now
should not be penalised because of
this amending Bill. Generally, they are
the children of middle ciass or lower
middle class families, those who are
struggling, and who want to be able
to sta-t earning as soon as possible so
that they may carry the burden along-
side with their parents, and it would
be difficult for them to wait for one
and a half years to start earning their
livelihood. Therefore, at the most, I
would request the hon. Minister to
allow those who have passed the
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[Shrimati Renu Chakravartty]

examination last year to get this
exemption, and also, if possible, re-
duce this period, because, I am told
by most law graduates, and I am sure
that my hon. friend Shri N. C. Chat-
terjee will bear me out on this point,
that this long period of one and a half
years’ training may not be quite abso-
lutely necessary at the moment be-
cause of the lack of arrangements and
also because of the fact that the stan-
dards are good enough for -them to be
ahle to start earning their livelihood

Under the present rules of the Bar
Council, T sm afraid,  the traiaing,
a-zording to most of the law gradua-
tes in the judicial world, cannot be
considered to be usefully utilised, and
it is because of this that we would like
the period to be reduced, and the
exemptiion shou'd be there for those
who had passed the examination last
year, that is. in 1963.

With these words, I welcome the
proposed amendment.

Shri N. C. Chatterjee (Burdwan):
I ought to tell the House that the
Attorney-General who is the presi-
dent of the Bar Council of India and
the Additional Solicitor-General of
India, who is the chairman of the
Delhi Siate Bar Council have request-
ed me to inform you and the House
and it is absolutely essential to pass
this Bill as it has been drawn up,
because it is vital for ending the dead-
lock which has been created, and es-
pecially it has worked great hardship
on some people. I think that that
deadlock has been created through no
fault of anybody but because the Bar
Councils could not be constituted in
proper time and they could not frame
the curricula, they could not frame
proper rules for training, and they
could not make arrangements for exa-
minations and so on. The result has
been very peculia=. Possibly, many
Membe-s of the House do not know
that hundreds of boys went from
De'hi and from other States to Ban-
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galore for the purpose of getting en-
rolment there. It was very peculiar
that in Bangalore, one who has passed
the law examination and got a law

- degree could enrol himself as a pica-

der, and immediately, the next day,
on payment of Rs. 500, he could be
enrolled as an advocate of that court,
and thereafter he could practise in
any court in India,

The result has been that 750 people
have applied, and 250 have already
been enrolled in Bangalore, and the
Bangalore Bar Council has got Rs. 1'25
lakhs from people from Delhi and
from other parts of India. Out of that,
half has gone to the Mysore State,
and the other half has gone into the
Bar Council’s pocket. It is very pecu-
liar. This has arisen only because
of this peculiar thing that in Delhi
unless a person gets his training and
passes some examination, he cannot
be on the rolls. Therefore, the boys
from here had to go to Bangalore.
Fortunatelv, that onrush has been
stopped. Over 500 zpplications have
been pending, but they are now mostly
being withdrawn, having regard to
this Bill.

It is 2 very unfair situation. And the
Attorney-General askeqd me to inform
the House that this kind of deadlock
should not be permitted and this kind
of unfair arrangement should not be
tolerated that mpeople will have to
migrate hundreds of miles for the
purpose of getting only a sanad as a
pleader and the next day a sanad as
an advocate and then come back to
their respective States.

Thereore, I am supporting this clause
13. I think that on both points, it is
good. The first thing is that there
has been an unfortunate omission of
making some peop'e qualified to be
enrolled as advocates, and that has
been remedied by the new sub-section
(3). Sub-section (3) (a) reads:

“(a) before the 3lIst day of
March, 1964, has, for at least
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three years, been a vakil or a
pleader or a mukhtar, or was en-
titled at any time to be enrolied
under any law then in force as an
advocate of a High Court (includ-
ing a High Court of a former Part
B State) or of a Court of Judicial
Commisisoner in any Union Terri-
tory;”.

I think that this is a fair provision,
and we should allow these mukhtars
and pleaders of three years’ standing
to come in on the roll of advocates.

Shrimati Renu Chakravartty refer-
red to some big names, to some per-
sons who had become legal luminaries
without having a law degree., I may
remind this House—and possibly you
might remember that name—of the
great Chandra Madhav Ghose who
became the Chief Justice of the Cal-
cutta High Court, who had no law
degree. He had only passed his first
arts examination which was then in
vogue.

1 was a member of the Trevor
Harris Committee, and Dr. B. C. Roy
had requested me to serve on that
committee. 1 was satisfied as a mem-
ber of that committee that it would
be very unfair to exclude these per-
sons. Particularly, I remember that

“in East Bengal, whenever I travelled
in that part of the country, the biggest
criminal practice was not in the hands
of pleaders or advocates, but the
biggest practice in the crimina] courts
was actually monopolised by the
mukhtars. If you had gone to Dacca
or Mymensingh you would have found
that the mukhtars’ Bar was more pros-
perous than the advocates’ or the
pleaders’ bar. They were very capa-
ble men who actually did their work
well and maintained the standards of
professional integrity, and who were
very capable men. It was very unfair
that you had stopped the mukhtars’
examination and you were not allow-
ing them to come on the rolls. I think
that the hon, Minister is perfectly
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justified in saying that every pleader
or mukhtar of three years’ standing
shou'd come in on the rolls.

Then, sub-section (3) (b) provides
that any one who before the 15th day
of August, 1947, has been an advocate
of «::v High Court in any area which
was comprised within India as defined
in the Government of India Act,
1935—1I1 take it that this reference is
to the Chief Court of Sind—would be
entitled to be enrolled as an advocate.
Again, sub-section (3) (c) provides
that any person who before the 1st
day of April, 1937 has been an advo-
cate of any High Court in any area
which was comprised within Burina
as defined in the Government of India
Act, 1935.—this refers to the advo-
cates of the Rangoon High Court—
wou'd also be entitled to be enrolled
as an advocate. I think that we should
allow them also.

The most important thing is the pro-
posed clause (d) of.sub-section (1)
of section 24 of the principal Act. It
has been provided in the Bill:

“(ii) in the proviso, for paragraph
(i), the following paragraph shall
be substituted, namely:—

‘(i) a person who has obtained
a degree in law from any Univer-
sity in India on the results of an
examination held before the 31st
day of March, 1964 or such other
later date as may be prescribed,
or a barrister who was called to
the Bar before such date, or a
barrister who, having qualified
after that date, has received such
practical training in law as may
be recognised in this behalf by
the Bar Council of India;’.”.

The Advocates Act was passed in
1961, and it has been twice amended
after that; it was once amended in
1962, and again it was amended in
1962. This is the third amendment
which we are making, and this is the
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fourth time that this measure has
come up before the House. First of
all, 31st March, 1962 was the ultimate
date. Then, that date was changed to
31st March, 1963. Now, we are
changing it to 31st March, 1964, and
we are doing that on a proper ground,
because it is very unfair and hard on
many people who have qualified but
who could not be enrolled because
there is no arrangement wmade for
training. You can take it from me
that in the Union Territory of Delhi,
as yet, no arrangement has teen made
for training, and no arrangement has
been made for examination, and there-
fore, they canot be qualified by train-
ing and examination, and ttey will
waste a couple of years of their life,
which is not fair. I think the hon.
Minister is perfectly justified in saying
that that date should be extended to
31st March, 1964.

I think my hon. friend Shrimati Renu
Chakravartty is also right on this
point, I was an examiner of the Delhi
University for some years, and I have
ascertained today from some students
and from some lecturers of the Delhi
University that so far as the Univer-
sity of Delhi is concerned, the exami-
nation will be held in the month of
April, and so also in the Allahabad
University, the Madras University, the
Agra University and the Lucknow
University. Thereore, it will not be
fair to extend the date to 31st March,
1964 and to stop there, because that
will not be doing justice to all the
examinees of these five or six univer-
sities. I have not got a complete
catalogue with me, but I know that
the examinees of the Delhi, Allahatad,
Lucknow, Madras and Agra universi-
ties will not come within the scope of
this Bill.

Shri Daji (Indore): There are many
other universities also where such is
the case,
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Shri N. C. Chatterjee: Therefore,
the Minister is justified in putting ‘or
such other date as may be prescribed.’

The Attorney General was telling
me that if you put in such a clause, it
may create difficulties because there
will be an incentive not to undergo
training, not to under go examination.
I do not think the Bar Council would
be so insensible to their obligations.
I take it they will frame rules and
they will fit in with the main objec-
tive of this clause.

1 therefore think that on both
grounds we should support it. We
should support the inclusion of the
advocates of the Rangoon High Court,
advocates of the Chief Courts and also
the vakils, pleaders and attorneys for
which provision has been made; at
the same time, extend this ultimate
date from 31st March 1963 to 3lst
March 1964. At the same time, I am
satisfied that provision should be
made also by rule-making powers to
extend the date further so that no
unfair discrimination should be made
between the students of different uni-
versities. Otherwise, they will suffer
for no fault of their own. I only hope
that the training and examinhation
system should be completed and that
the Bar Council should make it
their business to do that, instead
of fighting elections. I am sorry
in these Bar Councils there has
been a lot of wundesirable things
coming in. I am very sorry to say
that even senior members of the Bar
Council are fighting cases under arti-
cle 226 in the High Courts and threat-
ening to come up before the Supreme
Court also. Instead of dissipating
their energies over these election
cases in connection with the Bar
Councils, it will be much better that
they should concentrate their atten-
tion and devote their time to framing
proper rules, prescribing the curricu-
lum, have proper standards for exa-
minations and also make arrange-
ments for training and for proper gui-
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dance to be given to the junior mem-
bers of the Bar,

Now that we have taken away com-
pletely the power of the High Court
with regard to disciplinary matters
and tried to make a self-contained
autonomous Bar, it is important that
the Bar Council should behave and
realise their responsibilities and per-
form their duties having

on them through this Act.
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Shri G. N. Dixit (Etawah): I have
a very limited point to make relating
to (A) (b) (ii) (i) which reads:

“a person who has obtained g
degree in law from any Univer-
sity in India on the results of an
examination held before the 31st
day of March 1964 or such other
date as may be prescribed.”

I have not been able to follow how
this date ‘31st day of March 1964’ has
been arrived at because many univer-
sities which I know of conduct their
law examinations in April or the early
part of May. In all UP universities
that is so. I am told in Maharashtra
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and Mysore Universities,—and the
Deputy Minister has himself said that
in Orissa the same is the position,—
this position obtains. It may be the
same in other universities also. Exami-
nations are held after 31st March 1964.
Therefore, it would have been better
if provision could have been made to
cover that circumstance because that
would have been universal and there
would have been equal opportunities
to everybody.

There is an alternative. Either it
could be put as the term 1963-64 or
the auspicious date of 15th  August
1964 could have been put. 31st March
1964, may relate to the financial year,
but it has nothing to do so far as the
examination is concerned. I do not
agree with Shri Chatterjee that the
other clause ‘or such other later date
as may be prescribed’ is sufficient, be-
cause after delegated legislation or
the rule-making power is given for
future contingencies. But the Law
Ministry should take cognisance of
facts as they are today. We are pass-
ing a law which will represent the
collective knowledge and wisdom of
this House, If the House knows be-
forehand that in so many yniversities,
examinations take place after the 31st
March—Members represent those
constitutencies; the House knows that
the examinations take place after the
31st March, that half of the students
in the country sit in examination after
that date—if we enact a law simply on
a theoretical basis and afterwards pass
a rule saying that the last date will
be such and such, there will be repre-
sentations from several universities.
I think that will not be a proper en-
actment of law.

Therefore, I appeal to you and
through you to the House and the
Government. Let Government bring
in an amendment saying that instead
of 31st March 1964, it shall be 15th
August 1964 or the term 1963-64.
Otherwise, article 14 is offended, be-
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cause you are giving benefit to half
the students in the country and deny-
ing it to the other half. You expect
those students to waste money, run
to Delhi and approach you for the
rule-making power to be exercised
giving the facility to Lucknow Univer-
sity, Allahabad University, Agra Uni-
versity—in UP no student is going to
benefit by this clause—and so on. That
is not proper. So let my suggestion be
accepted.

Shri S. S. More (Poona): I want to
make a few observations. In my State,
both in Bombay University and in
Maharashtra University, examinations
are held in March or April and the
degree is not obtained till June or
July. According to the present provi-
sion, all these students will be debar-
red and they will have to undergo a
course of training which has not yet
been prescribed. Of course, I do recog-
nise that there is power given to Gov-
ernment to fix such other later date
as may be prescribed. Till then, the
presumption should be that the young
students will have to undergo a period
of suspense. In such matters
suspense will be more than torture.

So I would join my voice with that
of my hon. friend who preceded me
and say that we should fix a later
date, so that all those students who
are affected will feel that their inte-
rests will be safeguarded.

There is another thing.
On page 7 of the Bill, it says:

“Where a State Bar Council is
unable to perform its functions for
any reason whatsoever, the Bar
Council of India may, without
prejudice to the generality of the
foregoing power, give such direc-
tions to the exr officio member
thereof as may appear to it to be
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necessary, and such directions
shall have effect, notwithstanding
anything contained in the rules
made by the State Bar Council.”

My submission is that in such a con-
tingency the proper course would be
to reconstitute the whole bar council.
Why should there be this kind of a
provision here? In our Constitution
if there is a failure of Constitution in
any State, the President takes charge
of the particular State. The same
principle should be applied here. The
who'e bar council should be reconsti-
tuted. This is an indivious distinc-
tion which ought to be removed as
early as possible.

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
Mr. Speaker, most of the speakers
expressed concern about the students
passing after March 1963. They urge
that the date should be extended
beyond March 1963. To what date?
There is no concrete suggestion.
There has been a misapprehen-
sion on this point. When the
Advocates Act was passed, Parlia-
ment in its wisdom decided that an
advocate must have practical training
to be decided by the Bar Council of
India in order to be able to properly
discharge his duties—(Interruptions.)
You can ask the Bar Council of India.
If a deadline was fixed and if some
persons who pass law examinations
were allowed to be enrolled as advo-
cates without that training, it is only
because the Bar council would take
sometime to be constituted and to
frame rules. Till the rules are fram-
ed what would happen to the law
graduates who come out of the uni-
versity? That is why a deadline was
fixed and from time to time this date
has been extended, I think, three
times for the simple reason that bar
council could not frame the rules. It
is not based on any examination con-
ducted in any part of India that a date
was fixed. Some universities may have
their examination in April. If you ex-
tend the date to cover their cases,
what is to happen to those who
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come from universities which  hold
Jlelr examination in May or June
or in August? This process would
go on and the policy that we
have accepted in Parliament, namely,
advocates should have some training,
would be set at naught. Once
you extend the time, there may
be a representation from some other
university, It is not on the basis of
any examination being conducted in
any particular month in any univer-
sity that this deadline has been fixed.
It has been fixed to enable the bar
councils to frame necessary rules to
impart proper training. Whatever the
deadline fixed, some people will be
affected. Besides, if some law gradua-
tes come out of the universities in
April or May or June and if by that
time the rules are not ready in some
state bar councils, there is the power
given to cover their cases also. Mr.
Chatterjee has answered this point.
He said he would also suggest exten-
sion of the date because the power is
there. There is hardly any forum
where his voice is not heard, If the
rules are not framed by May or June
or July and if law graduates come out
of university in the meanwhile, I am
sure he will pull his weight and see
that something is done and the date is
extended. Mrs. Chakravartty spoke of
those who passed in 1962 or 1963. That
point hardly arises because all those
people who had passed before March
1963 need not have any training. They
are exempted; they can get themselves
enrolled automatically without any
special exemption, Mr, Banerjee—he
is not here now—said yesterday: we
do not know what the rules are and
the Deputy Minister should give us an
idea. It is unfair to me. Rules have
not been made; the rule making power
has been given. If the rules are not
yet framed it is not possible for me
to give any idea.

About amendment No. 2 “whether
he may be a law graduate of any re-
cognised University or otherwise”, it
is not necessary at all. If you look at
section 24 (c) there is a provision that
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he must have obtained a degree in
law. If you look at the amending Bill
on page 6, it reads: “fulfils the condi-
tions specified in clauses (a), (b), (e)
and (f) of sub-section (1)”. So, (c)
is not mentioned here. Therefore, he
need not be a law graduate; this
amendment is unnecessary,

It is said that the barristers are put
in a different category other than the
law graduates who pass out of Indian
universities. I would only say this.
If you look at the Act itself, barristers
were put in a different category. For-
merly, the position was that the
barrister must have a  practical
training for one year in England.
That was the distinction in the original
Act. Now, it has been found difficult
because of the foreign exchange posi-
tion and other difficulties. The Indian
students who go out find it very diffi-
cult to be in England or one year
after the completion of the course. To
bring them to the same level, they can
have some training after they
come back to India. That is the pro-
vision that is made. There is no case
of discrimination. An attempt has
been made to bring the two classes as
close to each other as possible:

Shri D. D. Mantri: Sir, I beg to

withdraw my amendments.

Mr. Deputy-Speaker: Has the hon.
Member leave of the House to with-
draw his amendments?

Amendments No. 1 and 2 were, by
leave, withdrawn.

Mr. Deputy-Speaker: The question
is:

“That Clause 13 stand part of the

Bill.”

The motion was adopted.

Clause 13 was added to the Bill.

Clauses 14 to 25, Clause 1, Enacting
Formula and Title were added to the
Bill.

Diu Judicial Commissioner’s
Court (Declaration as
High Court) Bill

Shri Bibudhendra Misra: Sijr, 1
move:
“That the Bill be passed.”
Mr. Deputy-Speaker: The question

is
“That the Bill be passed”.
The motion was adopted.
12.50 hrs,

GOA, DAMAN AND DIU JUDICIAL
COMMISSIONER'S COURT (DEC-
LARATION AS HIGH COURT) BILL

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): Mr. Speaker, Sir,
I beg to move:

“That the Bill to declare the
Judicial Commissioner’s Court for
Goa, Daman and Diu to be a High
Court for certain purposes of the
Constitution, be taken into consi-
deration.”

The House is aware that a provision
was made under section 7 of the Goa
Daman and Diu (Administration) Act,
1962 for the extension of the jurisdic-
tion of the High Court at Bombay
over the courts of the Union territory
from such date as the Central Govern-
ment may by a notification specify.
But before a date for this purpose
could be notified, a court of Judicial
Commissioner wag constituted on 18th
December, 1963 for the Union terri-
tory of Goa, Daman and Diu, under
thre Goa, Daman and Diu (Judicial
Commissioner’s Court) Regulation,
1963. This court is the highest Court
of Appeal replacing the then existing
Court of Appeal (Tribunal de Relacao)
in that territory.

Article 241 (1) of the Constitution
provides that Parliament may by law
declare any court in a Union territory
to be a High Court for all or any of
the purposes of the Constitution. In
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the absence of such a declaration, the
Judicial Commissioner’s Court will
not be competent to exercise the
powers of a High Court and no
appeals from its judgments will lie
to the Supreme Court. The Bill,
therefore, seeks to declare the Judi-
cial Commissioner’s Court for Goa,
Daman and Diu to be a High Court
for certain purposes and to apply
thereto provisions of Chapter V of
Part VI of the Constitution with cer-
tain exceptions and modifications.

In this Bill, provision has also been
made for appeals to the Supreme
Court against judgments, decrees
and orders of the Tribunal de Relacao
in respect of the following:

(a) passed before 20th December,
1961 in respect of which appeals lay
to the superior courts in Portugal, and

(b) passed on or after 20thr Decem-
ber, 1961 in respect of which appeals
could not be preferred in the absence
of necessary provisions.

By constituting the Judicial Commis-
sioner’s Court, the provisions of sec-
tion 7 of the Goa, Daman and Diu
(Administration) Act, 1962, enabling
the Central Government to extend
the jurisdiction of the High Court
at Bombay to the Union territory of
Goa, Daman and Diu has become
superfluous. Section 7 of the said Act
is, therefore, being repealed.

On the whole, the Bill is intended
to confer on the Judicial Commis-
sioner’s Court in Goa, Daman and Diu
certain functions of 3 High Court as
in those of other Union territories,

Sir, I move.
Mr. Speaker:

“That the Bill to declare the
Judicial Commissioner’s Court for
Goa, Daman and Diu to be a High
Court for certain purposes of the
Constitution, be taken into consi-
deration.”

Shri Daji (Indore): Mr. Speaker,
Sir, I rise to speak on this Bill not

Motion moved:

sioner’s Court™ (Declara-
tion as High Court)
Bill

in terms of which it stands but in
the larger context of the policy behind
this Bill, the policy of constituting
and continuing with courts of judicial
commissioners, It is from this point
of view that I say that this Bill
embodies a policy which is a retro-
grade one. We are reducing the citi-
zeng of Goa, Daman and Diu—and I
venture to say that it is now an open
secret that the same scheme is going
to be extended to Pondicherry also—
and of Pondicherry into citizens of
C class, or C class citizens. That is
the scheme behind this Bill.

We have had the experience  both
administratively and as lawyers work-
ing in the judicial commissioners’
courts in the erstwhile Part C States,
and therefore we know very well how
they functioned. @ Knowing how they
functioned, and knowing what a
mockery it was—a poor copy of the
high court— I make bold to say that
you are actually taking away  the
valued rights of the people of Goa,
Daman and Diu, and in the scheme of
things, of the people of Pondicherry,
who are entitled, as Indian citizens,
having merged their territories with
India, to the benefit which accrues
from an independent judiciary which
is embodied in the Constitution in
termg of the high courts.

Whenever occasion arises, our Law
Minister is over zealous about it and
is loundly prefessing his support for
the independence of the judiciary,
that our judiciary should not be tam-
pered in anyway whatsoever, and he
sometimes waxes eloquent to an ex-
tent that is more than necessary, In
this particular case, his professions
are being put to the test. When the
professions are being put to the test,
I do not regard his professions to be
of an individual lawyer but of a
spokesman of the Government; the

Government cannot run away with
it. After all, Goa, Daman and Diu
as well ag Pondicherry are likely

to become and indeed are bound to
become, if not today but tomorrow,
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merged in the neighbouring territories
of Maharashtra and Madras respective-
1y, and the logic of history is going
to take that course. You cannot gain-
say that; in the very recent elections
the people of Goa raised this issue
straight—not as a side—issue—namely,
the merger with Maharashtra, and
they have given a considered verdict
in favour of the merger,

Shri Hari Vishnu Kamath: (Hosh-
angabad): Sir, I am sure you will
agree that my hon. friend Shri Daji
must have a quorum when he is
speaking.

. Mr. Speaker: All right; the bell
is being rung—Now, there is quorum.
The hon, Member may continue.

Shri Daji: I was submitting that
the people of Goa in the recent elec-
tions have given a considered verdict
that they want merger with Maha-
rashtra. It is a verdict which is an
eye-opener, which cannot be denied
or side-tracked. It is a considered
verdict, because that was the specific
issue raised in the elections there,
and it is such g thumping  verdict
where thre Congress party, the party
in power, has been completely swept
down. If anyone wants to reverse
the course of history in a blind-folded
manner even after this clear and dis-
tinct verdict of the people of Goa, I
would only say what King Canute
did; he ordered the waves of the sea
to go back and in that procesg got
his own chair swept away by the
ocean. If that is the context in which
we are considering this Bill, how can
we justify the setting up of separate
judicial commissioner’s court for Goa,
and what would be wrong if the juris-
diction of the Bombay High Court
is extended to the territory of Goa?
Even conceding what the Prime Minis-
ter says—I know that the Prime
Minister is rather touchy about this
question of the merger of Goa with
Maharashtra which he says cannot be
considered just now—the Constitution
has conferred sufficient powers on us

Court (Declaration as
High Court) Bill

to extend the jurisdiction of the high
court to another union territory. That
power actually exists in the Consti-
tution. So, even if you want to
flatter the private opinion of the
Prime Minister, it is not worth it in
the face of the verdict of the people;
even then you could have managed
to extend the jurisdiction of the
Bombay High Court to the territory
of Goa. If such a provision was avail-
able in the Goa, Daman and Diu
Administration Act of 1962 it could
have been done, namely, the extension
ot the jurisdiction of the Bombay
High Court to these territories could
have been made. Therefore, the
question is one of comparative merits
and demerits of having 3  separate
judicial commissioner’s court or ex-
tending the jurisdiction of the Bombay
High Court in the case of Goa and
similarly extending the jurisdiction of
the Madras High Court to Pondi-
cherry.

13 hrs.

Coming to the merits and demerits,
there is only one thing which could
be said in favour of constituting the
Judicial Commissioner’s Court and
that is that the Judge will sit in
Goa and the people can immediately
go and get quick justice. As against
this petty advantage, the people of
Goa are going to lose numerous other
advantages which will flow to them
if the jurisdiction of the Bombay High
Court is extended. Who can deny that
the justice meted out by an old
traditional and well-established High
Court like the Bombay High Court,
of whose history, tradition and pres-
tige all are proud, will be hundred
timeg better than the justice meted
out by a petty Judicial Commissioner.
Allow me to say that this is being
motivated and forced upon the Central
Government by the petty authorities
and petty officials in these territories
who want to have a judiciary in their
own territory which may be easily
influencable. We cannot compare the
justice meted out by the Bombay
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High Court and the petty Judicial

Commissioner’s court.

Who will go to the Judicial Commis-
sioner’s court as Judicial Commis-
sioner? Only a man who is not
appointed or who is not fit to be
appointed as a High Court Judge
‘would go to the Judicial Commis-
-sioner’s Court. Ask any lawyer whe-
ther  he would like to be appointed
“to the High Court or to the Judicial
Commissioner’s court. Any lawyer
would prefer to be a High Court
Judge, if he is to be appointed to
that post. So, the very constitution
will give second calibre men to the
Judicial Commissioner’s court, which
is without any past traditions of the
Bar and the Bench, which we all
cherish so much as the bastions of
our democracy and justice.

Secondly, if we go to a High Court,
in regard to cases which are dealt
with by a gingle judge or a division
bench, in certain special cases, there
is provision for special leave of
appeal! to a larger bench and for
getting the more considered opinion
of a larger number of judges. That
advantage also is taken away from
the people of Goa, Daman and Diu
and Pondicherry. To correct the
decision of the Judicial Commissioner,
people have to go straightway to the
Supreme Court. We all know how
costly and prohibitive appeals to
the Supreme Court are, It is impossi-
‘ble for an ordinary citizen, excepting
for big-moneyed people, to approach
the Supreme Court. Right from
‘Goa, almost at the other end of the
country, even in the case of first
:appeal, a litigant has to come from the
-Judicial ~Commissioner’s Court to
Delhi for appealing to the Supreme
‘Court, with all the expenses it entails.
As a practising lawyer I know it—
many lawyer friends also know it—
how difficult it is to move the Supreme
Court and how prohibitive it is. 1

‘have known caseg in which I  have
appeared and evcn senior lawyers
‘have said, this is 3 first class. But the

security deposit of Rs. 1,000 or Rs.

stoner’s Court (Declara-
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2,000 could not be arranged and
therefore, important and weighty
po:nts of law have gone by default i
so many cases without coming to
the Supreme Court, To expect a
petty peasant litigating his rights
about some land, 3 petty tradesman
litigating about same contract or
agreement or the common citizen who
wants to defend his fundamental
rights against the inroads of the exe-
cutive, to expect him to rush to the
Supreme Court is completely impossi-
ble.

Dr. M. S. Aney (Nagpur): The
cost of litigation in High Court would
be more than in the Judicial Commis-
sioner’s court.

Shri Daji: T do not agree with that
view that High Court will be more
costly. In the case of a single judge
of a High Court, who considers ordi-
nary matters, it will not be more cost-
ly in terms of stamp duty and other

things as compared to the  Judicial
Commissioner’s court, There will
not be much difference. The only

point in favour of he Judicial Commis-
sioner would be there right in Goa
itself whereas in the case of the
High Court, he has to go to Bombay.
But there are sprawling States like
Madhya Pradesh, which is the largest
State in the Indian Union, where the
distance from one place to another
within the State itself is more then a
thousand miles. Can we have a High
Court for every district? Goa is
smaller than many disrticts of U. P.
Madhya Pradesh or Maharashtra, The
Bombay, High Court, in their wisdom
have already constituted a Nagpur
Bench and a Bombay Bench, so that
the litigating public can easily get
justice. Even in Madhya Pradesh, we
have got three Benches in Gwalior,
Indore and Jubbalpur. I am quite
sure that if the Bombay High Court
is properly approached, they would
not refuse to have a Bench sitting for
a few days in a month or for a part
of the year sitting there in Goa and
disposing of the cases expeditiously,
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which would have been more conve-
nient for the public. The Judicial
Commissioner’s court is a truncated
court, a court of second jurisdiction, a
C Class court, aswe used tocall when
we had C Class States like Bhopal,
Ajmer, Himachal Pradesh and others.
To relegate the citizens of Goa, Daman
and Diu to the status of C class citi-
zeng of India is something to which
I cannot subscribe. Therefore, I
oppose the philosophy behind this,
which is retrograde and which will
hinder proper justice being meled
out to the people of Goa, Daman and
Diu.

The people of Goa have bravely
withstood the Portuguese rule for
quite a number of years. We salute
them for the struggle they raged. We
the people of India, also in our hum-
ble way tried to help them and libe-
rate them from the tentacles of Portu-
guese imperialism. We have liberated
them and we have rejoined them to
their Motherland. After this proud
struggle, is this the way justice is
meted out to them? We have taken
them to our bosom, as a mother takes
a child, and in fact, they have become
fully and completely a Part of India.
That is why they have got this logical
aspiration of linguistic merger with
the neighbouring State of Maharash-
tra. That is the only logical step to
the liberation of Goa. Anything else
is not logical; it is absolutely illogical.
Let me remind the Government that
when in the past the Government
tried to stand against the aspirations
of the people of Maha Gujrat and the
people of Maharashtra, it is the peo-
ple’s movement which completely
swept away that folly. Now the peo-
ple of Goa have given a democratic
verdict in a democratic way. If the
Government is not prepared to listen
to them, I have no hesitation in say-
ing that the people of Goa, who were
strong enough to liberate themselves
from the tentacleg of foreign imperi-
alism, will rise even stronger to over-
throw this sort of C class treatment

Court (Declaration as
High Court) Bill

that some persons want to meet out to
them. It ig from this angle—politi-
cal, democratic and judicial—that T
oppose this whole Bill and I even now
submit that the Government should
withdraw it and reconsider the whole
thing in its entirety.

Before I close, ] would draw your
kind attention to the difficulties that
we are again and again coming across.
in the House. I made that suggestion
to you about 14 years back, Many
of these Bills do not go to the Select
Committees and it is not necessary by
their very nature. That is why I
suggested that you, in your wisdom,
might constitute a Standing Commi-
ttee for such Bills, so that we may
have more considered legislation. Many
such Bills are rushed through just as
the Advocates (Amendment) Bill,
What will happen after 31st March
1964 ig not clear. I am sure if we
have a Standing Commitee and knock
out these things sitting across the Table,
if Bills which do not go to a Select
Committee are processed in this man-
ner, it will bring about a process of
more considered legislation. Here we
can only exchange words. We hardly
exchange ideas in the House. Even
if we try to exchange ideas, the at-
mosphere is not so conducive for it.
So, the constitution of such a Standing
Committee is very much called for.
With these words. I oppose the Bill.

Shri N. C. Chatterjee (Burdwan):
Mr. Speaker, Sir, since the attainment
of independence, liberaion of Goa was
our greatest achievement., We libera-
ted that territory from Portuguese
Salazar’s dictatorship. It is amazing
that Parliament’s verdict is going to
be reversed in this way. I am read-
ing section 7 of the Goa, Damand and
Diu (Administration) Act, 1962—Act
1 of 1962. Secion 7 runs as follows:

“As from such date as the Central
Government may, by notification in
the official Gazetie, specify the-
jurisdiction of tho High Court of
Bombay shall extend to Goa, Deman:
and Diju.”
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Therefore, it was a clear verdict of
this Parliament in 1962, when it enact-
ed Act No. 1 of 1962, that the Bom-
bay High Court shall be the High
Court which will have jurisdiction
over Goa Daman and Diu. I do not
know why this section is being repeal-
ed. The hon. Miniser’'s Bill says:

“Section 7 of the Goa, Daman and
Diu (Administration) Act, 1962, is
hereby repealed.”

‘Why should Parliament be called upon
to reverse its verdict?

As a matter of fact, what hag kap-
pened since then clearly shows that
they want integration with India, they
want integration with Maharashtra,
they want closer association with
India, The best force for integ-
ration is the judicial integration. I
cannot understand why the High
Court of Bombay cannot function as
the proper court.

Dr. Aney was raising the question
of cost, May I point out that when
I was associated with the Calcutta High
Court I was sent for by Chief Justice
Trevor Harries shortly before I left
that High Court, He asked me whe-
ther I would go to the Andamans to
preside over as a High Court Judge
and administer justice in Andaman
and Laccadive Islands. I was prepared
to go, You know Andaman is a prac-
tically a place of pilgrimage of all
nationals and patriots. Our greatest
revolutionaries were there locked up.
I wag very happy. As a matter of
fact, Chief Justice Chakravartty, who
succeeded Sir Trevor Harries, went
there ag Judge of the Calcutta High
Court. Why cannot they depute one
High Court Judge to go to Goa and ad-
minister justice as is being done
under the aegis of the Calcutta High
Court in regard to Andaman and Nico-
bar Islands and all those places? 1
am submitting, Sir, that his is a very
salutary principle and there is no
question of any extra cost.

sioner’s Court (Declara-
tion as High Court)
Bill

A question may be raised as to
whether one High Court Judge or one
High Court can function outside the
State of Maharashtra? If you give it
to the High Court of Bombay there is
no difficulty. You know that the
Punjab High Court is functioning as a
High Court in the Union territory of
Delhi. It is technically a different
State. There is a Bench sitting here—
not one Bench, I think there are now
four Judges. The other day when I
was there Jusice Dua and Justice
Mahajan constituted the Division
Bench, Two other judges are sitting
singly. There are four Judges now.
There is no difficulty in that.

Why are you reversing that decl-
sion and putting up a Judicial Com-
missioner? You know what a Judi-
cial Commissioner is. If T may be
permitted to refer to a personal
matter, Sir, you may remember, when
Dr, Shyama Prasad Mukerjee and
myself were arrested in connection
with the Kashmir movement the Sup-
reme Court delivered 3 thundering
judgment through the Chief Justice—
and released us because the magist-
rate who was in charge of the case
did not make any remand order but
ultimately prepared a remand order
which was not belived to be
genuine by the Supreme Court.
Therefore, we were released. What
happened to that Magistrate? He
was made Judicial Commissioner
of Tripura., Amazing things happen
here. These are our Judicial Commis-
sioners, I have got a horror of them.
You may know about the  Judicial
Commissioner of Himachal Pradesh.
1t is called a High Court and has one
Judicial Commissioner. If you have
got ten persons hauled up for murder,
that one Judge will dispose of every-
thing. There is no letters patent
appeal and no Bench, nothing of the
kind. It is g travesty of justice. I
do not think it is proper.

I think in this case it will be much
better to place it under the High
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Court of Maharashtra, as was con-
templated, as was indicated, as was
the deliberate verdict of this Parlia-
ment, Why should we reverse that
process. After all—Shrj Peter Alvares
has given me the figures because he
represents that portion of the territory
of India in Parliament—only five lakhs
people are there, Why should we
have a separate court for five lakhs of
people? Why do you not bring it
within the jurisdiction of the High
Court of Maharashtra, which is a
High Court as ancient as the Calcutta
High Court or the Madras Highr Court,
which is one of the tribunals which
command the confidence of all sections
of the people. The greatest obstacle
to the disintegrating forces is an in-

tegrated judicial system. I  would,
therefore, appeal that this section
should not be repealed. It should be
kept up and we should place Goa,

Daman and Diu not under any Judi-
cial Commissioner.

I do not know why they want a
Judicial Commissioner’s court to
function for it. Have jt under the
Maharashtra High Court. I am quite
sure if Chief Justice Chagla had been
stil! the Chief Justice he could have
easily sent one or two Judges to
Goa whenever necessary. I am quite
sure the present Chief Justice Chanani
will do so if it is put to him. There
will be no question of any additional
cost or anything of the kind. There
is arrangement there for accommoda-
tion and for installation of 5 court
and the High Court can easily func-
tion there.

Therefore, Sir, I am suggesting that
this is a retrograde step. Do not have
anything to do with the old set up
in that part of India. We know what
is happening in Kashmir and in Naga-
land. Therefore we should be parti-
cularly careful not to entertain any
idea of keeping the old enclaves, keep-
ing the old tvpe of feudalism or im-
perialism, We should integrate it
strongly, quickly and wholeheartedly

Court (Declaration as
High Court) Bill

into the Indian judicial structure and
make it fuhction as such.

Shri Sinhasan Singh (Gorakhpur):
Sir, when I read this Bill and saw that
it was being moved by the Minister of
External Affairs, I was surprised and
I thought whether we were dealing
with a foreign State or an  Indian
State. Our territory hras been divided
into two parts. States and Union
Territories. I do not know the reasons
why, unfortunately, we are still having
some territories administered by the
Home Ministry and some, separately,
by the Ministry of External Affairs.
So far as I know, according to my
conception of foreign affairs, the Ex-
ternal Affairs Ministry is to deal with
matters relating to our connection
with foreign countries. No  where
else in the world do I find the Ministry
of External Affairs dealing with a
State which forms a part of its own
territory. As a result of this kind of
treatment we are still facing trouble
in Kashmir and Nagaland.

The very idea of having it under a
differeny M nistry is something ob-
noxious. I think the pariiament should
feel very sore about it. Why is it
that this Government is dividing the
territories between two ministries?
Why should it be taken away from
the Ministry of Home Affairs as if
the Home Ministry ig not competent
to look after these-territories and the
Ministry of External Affairs alone is
competent to look after them. This
problem should be looked into.

My second point is, this Bill cannot
be moved in the form in which it has

been done. No Indian territory can
have a High Court. It ¥ only the
States which can have High Court,
Article 1 has divided

India into States and Union Terri-
tories. Article 1 (2) says:

“India, that is Bharat, shall be

a Union of States. The States and

the territories thereof shall be

as specified in the First Schedule.”
That means we have divided India

into States and Union  Territories.
There is no third kind. Article 214
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says that only States will have High
Courts and not Union Territories.
Article 214 says: ‘“There shall be a
High Court for each State.” The pro-
vision in the Constitution in no way
empowers any Union Territory to have
a separate High Court.

13-20 hrs,
[Mr., DEPUTY- SPEAKER in the Chair]

In Schedule I, where the States are
categorised, Daman and Diu find a
sentatives of these Union Territories
Schedule I refers to 16 States in
India and 9 Union Territories. The
States begin with Andhra and end
with Nagaland. The Union Territories
begin with Delhi and end with Pondi-
cherry. Thus, we have got a distinct
sphere and nomenclature of States and
Union Territories, Article 214 says
that every state will have a High
Court; not every Union Territory.
How the Union Territories are to be
dealt with is nowhere mentioned in
the Constitution, It has been provid-
ed in Article 230 that the Union Ter-
ritories will be assigned to one
or the other of the High Courts.
Article 230 says that ‘Parlia-
ment may by law extend the jurisdic-
of a High Court to, or exclude
the jurisdiction of a High Court from,
any Union Territory.” A Union Terri-
tery is to be administered by a High
Court which may be assigned to it
by Parliament. Here it says: Section
7 of the Goa, Daman and Diu (Amend-
ment) Act is hereby repealed. As
was pointed out by my learned friend
the previous speaker, who was him-
self High Court Judge, you are taking
away the jurisdiction of Bombay High
Court and conferring the
High Court status on the Judicial
Commission, which, I say, cannot be
done under the provisions of the
Constitution. It deprives the Union
Territory to have an independent High
Court. It may be attached to one of
the High Courts and it is already
attached to the Bombay High Court.
Therefore, to take away the jurisdic-
tion of the Bombay High Court and
constitute an independent High Court

450 (ai) LSD—3.
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may be challenged sometimes on the
ground that Parliament is not compe-
tent to appoint or to constitute a sep-
arate High Court for a Union Terri-
tory.

So. Sir, my submission firstly to the
Home Minister or the Law Minister
is why he should not sponsor this Bill,
Goa is still being treated as a foreign
State. There is no provision to consti-
tute a High Court for 3 Union Terri-
tory.

Then, Sir, I submit thrat the time has
come for the Government now to
consider as to how long they are going
to treat some of the parts of our coun-
try as separate from the Home Minis-
try. (An hon. Member: Hear. hear).
Pondicherry is treated separately. Goa
is treated separately. Nagar Haveli
is treated separately. NEFA and
Nagaland are treated separately. All
these things have to stop; and now,
Sir, if Kashmir was not treated sep-
arately, this problem of Sheikh Abdul-
lah meeting our Prime Minister would
not be there, and this morning’s dis-
cussion would not have come. We
must consider fully and sympatheti-
cally whether India should be run by
one Government, by the Home Minis-
try, so far as Law and Order are
conccrned, and the Foreign Ministry
should take off its hands. Therefore,
I wouid like them to consider whether
it is proper to move this Bill. It is
open for discussion. I would again
request my learned ex-High  Court
Judge and now Member of Parliament
here whether in view of Article 214
Union Territory could not have a
High Court independently because
Article 214, and Article 230, read to-
gether constitute that only State can
have 3 High Court and Union Terri-
tory can be run through one of the
High Courts which may be assigned to
it.

With these words I oppose this Bill
and I hope that the hon. Minister will
consider it.

Shri Shinkre (Marmagoa): I em
grateful to hon. Members of the
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House who have preceded me and who
have very strongly opposed this Bill
and shown valid reasons why this
Bill should not be adopted. Sir, I
oppose this Bill both on principle as
well as on grounds of logic; on prin-
ciple, because, as my hon. friend Shri
Daji just now pointed out, the crea-
tion of smal] judicial units like 3 High
Court or similar institutions will have
very dangerous possibilities. We know,
Sir, that in our former Princely States
we used to have even Supreme Courts
for territories like Goa or smaller with
a small population. And, what was
the performance of those courts?
Everybody knows, and it is not neces-
sary for me to take the time of the
House on such details.

Sir, it is most surprising that this
Bill should have been introduced in
the Lok Sabha on the 18th December,
1963, that is, after the election results
of Goa, Daman and Diu have been
known, and after both the representa-
tives of these Union Territories had
not only taken oath in the Lok Sabha,
but hag already been functioning here
as the lawful representatives of those
territories. The Government should
have at least tried to seek some sort
of advice from these only two repre-
sentatives of these Union Territories
before introducing such a Bill and if,
at that stage, they did not have enough
time to consider the question of seek-
ing the advice of the representatives
of these Territories, at least now, at
the stage of bringing the Bill for the
eonsideration of the House, they could
have well shown some sort of eager-
‘nesg to know from me and my hon.
friend Mr. Peter Alvares what was the
general] feeling of the people of Goa,
Daman and Diu regarding this Bill
But I am sorry to state here that per-
haps because neither of us belongs
to the ruling party the Government
have thought it fit to ignore us in mat-
ters which concern us most.

Shri Hari Vishnu Kamath: People
ignored them and they have ignored
you.
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Shri Shinkre: Anyway, I am very
thankful to the people of this country
as I said on an earlier occasion, be-
cause people have not ignored us and
have supported us all the time. It is
the Government which tries to be-
have in a very peculiar manner. I do
not want to state here that the Gov-
ernment are trying to be vindictive
for the crushing defeat that we inflict-
ed on the Congress Party in the last
genera] elections in Goa.

I said, Sir, that oppose this Bill
both on principle as well as on
grounds of logic. As you know very
well, this Union Territory is compos-
ed of Goa, Daman ang Diu. Now,
Goa speaks Marathi as their main
language and Daman and Diu speak
Gujarati. In Goa nobody knows, nor
has ever learned Gujarati, Both the
Indian Penal Code as well as the Cri-
minal Procedure Code have been ex-
tended to these Union Territories
from 1st November, 1963, That means
that the Criminal Procedure regard-
ing the Union Territcries of Goa,
Daman and Diu is being carried from
the first of November, 1963 on Indian
pattern, in Gujarati in Daman and
Diu, as the regiona] language of the
people concerned and in Marathi and
English in Goa. The Judges of the
High Court or Commissioner’s Court,
not only do not know Gujarati, but
are seldom interested to learn even
remotely the Gujarati language. So,
this is the first objection that I have
on grounds of logic to the passing of
this Bill, because the Judicial Com-
missioner’s Court of Goa, Daman and
Diu will not be able to deal with
matters relating to Daman and Diu
as they are completely different set
of people inhabiting those two Terri-
tories from the people of Goa.

Sir, it may be argued on behalf of
the Government that it is to the bene-
fit of the people of this Territory that
they have brought this Bill because
they will provide, as a result of this
Bill, an excuse for a High Court near-
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by, nearer home, and they will be sav-
<ed the expenditure sometimes involv-
ed in running to Bombay if Bombay
were adopted as the High Court for
this Territory. But this may be only
a temporary benefit. In the long run,
‘the establishment of a Judicial Com-
missioner’s Court in these Union terri-
tories will only serve the purpose of
creating vested interest and I do not
know whether the Government’s main
purpose is to create gradually more
and more vested interest in these
‘Union territories and {omorrow claim
the benefits for this vested interest
created by themselves, I do not know
whether this Government of ours have
learnt cleverly the tactics of our by
gone rulers, British rulers, who were
masters at the art of creating vested
interests everywhere. I say this be-
-cause I cannot find any justification
whatsoever for such a Bill when in
4he Act No. 1 of 1962 referred to ear-
lier by Mr. N. C. Chatterjee, it had al.
ready been stated that the Bombay
Branch of Maharashtra High Court
will function as the High Court in the
Union territories of Goa, Daman and
Diu. Such an enactment was per-
fectly justified as well as logical be-
cause, as you know, Sir, the Bombay
Hjgh Court could do equally well
both for Marathi-speaking and Guja-
rati-speaking people because Bombay
thas a population of both Marathi-
speaking people and Gujarati-speaking
people and there was evep a move to
make Bombay a bilingual State.

Now, Sir, you will excuse me for
making a persona] point. I am oppos-
ing this Bill to some extent against
myself because I am myself a profes-
'siona] lawyer and as a result of the
jestablishment of the Judicial Com-
missioner’s Court in Goa, it will cer-
tainly be a benefit to me professional-
1y, but I cannot view such benefit
<ither in the longer context nor in the
larger interest of the people concerned
who have already given their verdict,
<unequivocal verdict, that they want to
merge with Maharashtra and [ do
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one should serve tomorrow or in the
near future as an excuse to raise argu.
ments ggainst the merger,

Mr., Deputy-Speaker: The hon,
Member may conclude now.
Shri S. M. Banerjee (Kanpur): He

represents the Union territory end
may get a little more time,

Mr, Deputy-Speaker: He can have
two or three minutes more.

Shri S. M. Banerjee: I request that
the time allotted to this Bill may be
increased by half an hour.

Shri S, S. More (Poona):
extended to two hours,

Shri Daji: We have saved so much
time on the Advocates (Amendment)
Bill.

It may be

Mr. Deputy-Speaker: The hon.
Member may continue.
Shri Shinkre: All the time, we

have been hearing in this House talkg
of national integration and the emo-
tiona] integration and the Govern-
ment want us, the people of this coun-
try, to think in terms of nationa] in-
tegration. But it is a pity that the
Government seem to have no notion or
knowledge of what emotional jntegra-
tion of the country is. Other-
wise, I cannot find any justification for
80 many enactments that are brought
forward on behalf of the Government

‘and the purpose of which can only be

disintegration and not integration. It
has been just now pointed out by my
hon. friend in front of me that an en-
actment like this and the things that
are happening elsewhere in other
Union territories are not only not con.
ducive to the emotional integration of
the country but, on the contrary, they
will eventually leaq to disintegration.

Lastly, I may be allowed to point
out here—I also raise my voice with
my hon. friend who said it before that
these Union territories should imme-
diately be taken away from the juris-
diction of the External Affairs Minis-
try and brought under the Ministry
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of Home Affairs as a first step to-
wards the jntegration of these terri-
tories.

Mr. Deputy-Speaker: Shri S. S.
More.

Shri Hari Vishnuy Kamath: On a
point of order, Sir. Before we pro-
ceed further with the Bill, I submit
that the entire scheme of this Bill is
wultra vires of the Constitution. I in-
vite your attention, Sir, to articles 1,
214 and 230 of the Constitution. Arti-
cle 1 stipulates that India, that is
Bharat, shall be a Unicn of States, It
says:

“(3) The territory
shal] comprise—
(a) the territories of the States;

of India

(b) the Union territories speci-
fied in the First Schedule; and

(c) such other territories as
may be acquired.”

Then, article 214 clearly states that
there shall be 3 High Court for each
State. All that Parliament can do
under the Constitution, that is, under
article 230 of the Constitution, is:

“Parliament may by law ex-
tend the jurisdiction of a High
Court to, or exclude the jurisdic-
tion of a High Court from, any
Union territory.”

That is between the State and the
Union territory concerned.

Now, Sir, what is sought to be done
through this Bill is to invest the Judi-
cial Commissioner’s Court in the
Union territory of Goa, Daman and
Diu with the status or the position or
the powers of a High Court which is
not contemplated by any article of the
Constitution. Before we proceed fur-
ther 1 want your ruling on this point
whether the Bill is in order. I sub-
mit that the Bill is not in order consi-
dering articles 1, 214 and 230..

Schedule 1 to the Constitution gives
the list of States, that is to say, the
names of States and the Union terri-
pories. I would, therefore, ask the
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Minister if she can enlighten the
House under which article of the Cons-

titution this is being done. Clause 3
of the Bill says:
“The Court of the Judicial

Commissioner .... is hereby de-
clared to be a High Court....”.

It is absolutely arbitrary to say, *

is hereby declared to be a I-hgh
Court....” by the fiat or the fatwaa of
the Government. There is no article
in the Constitution which can thus
declare a High Court. All that the
Parliament can do is to extend the
jurisdiction or exclude the jurisdiction
of a High Court, Here, they have de-
clared jt wantonly, without any sup-
port of constitutional law, as the High
Court for certain purposes. Let thae
Governmept point out what the
articles are under which this is sought
to be done. Otherwise, the Bill is not
in order. The Bill must not be pro-
ceeded with in the House.

Mr. Deputy-Speaker: It has been
consistently held by the Chair that the
Chair does not decide the question of
ultra vires. If the House considers it
unconstitutional, it can throw it out at
the consideration stage. There ig no
point of order. Shri S. S. More.

Shri Hari Vishnu Kamath: You are
taking the line of least resistance.
You must give a considereq ruling.

Mr, Deputy-Speaker: That is my
considered ruling.

Shri Hari Vishnu Kamath: This is
not a considered ruling.

Shri S. S. More: Mr,
Speaker, Sir, I strongly oppose the
present Bill. My hon. friend, Mr.
N. €. Chatterjee was pleased to ask
the question why section 7 of the’ ori-
ginal Act is being amended or re-
pealed. I will furnish him the reply.
I will tell you, Mr. Deputy-Speaker,
that the people in Maharashtra have
come to believe that there is a sinister
design behind this measure. What is

Deputy-
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that sinister design? It is to keep the
Maharashtrians separate from each
other and to drive g wedge between
Maharashtra and Goa. This Govern-
ment is supposed to be a Government
based on democracy. Now, if we have
{0 implement democracy, we must
have democratic values. Without de-
mocratic values, we cannot implement
democratic principles. The people of
‘Goa who have been very sturdy and
valiant fighters for ages have unequi-
vocably declared their intention to
merge with Maharashtra. But there
are certain elements here at the
‘Centre who do not desire such inte-
gration. This Government speaks of
integration. When we go to Kashmir,
when we go to Nagaland, we talk
about integration. But when the
people are ready to integrate them-
selves with India, we try to keep
them separate.

Shri Shinkre: Hear, hear.

Shri S. S. More: One of the pre-
wvious speakers stated that the justice
of the Judicial Commissioner’s Court
may not be 5 good quality justice. I
will take another matter. The people
who have been brought up on pure
ghee are being forced to purchase now
adulterateq vanaspati for the purpose
of their maintenance. What is the
standard of justice of a judicial com-
missioner? Some immature and in-
experienced officer who will be pre-
pared to toe the line of Government
will be appointed there and he will
dispense justice.

I am a product of the Bombay
High Court and the Bombay Univer-
sity. I feel very much proud of the
great tradition which has been estab-
lisheq by the Bombay High Court
and of the maturity of judgement
there. The people of Goa have been
accustomed so far to the best quality
of justice there, but now that is be-
ing removed, and an inferior type of
justice is sought to be imposed on the

Goa, Daman and VAISAKHA 5, 1886 (SAKA) Judicial Com-

12784

missioner’s Court
(Declaration as High
Court) Bill

people of Goa. The people of Goa
who have stood the oppression of the
Portuguese Government for so many
centuries are not going to tolerate this
sort of oppression in judicial matters.

My hon. friends Shri N. C. Chatter-
jee anqd others have given very valid
and cogent reasons for disapproving
of this Bill. If Government want
to retain the sympathy of the Maha-
rashtrians who are believing that they
are being treated like guinea-pigs for
experiments, and if they want to win
over the Maharashtrians who won for
the Congress more than 41 seats out
of a total number of 44 seats, then I
would submit that Government would
be wise if they withdraw thjs measure
If there is something like gratitude, T
would say that Government should
respect ow sentiments and take back
this particular measure.

It may be argued on behalf of
Government that they are bringing
justice nearer home to the Goa people
I think that that is a fallacious argu-
ment. The Bombay High Court was
prepared to appoint a division bench
there, as it has appsinted a division
bench at Nagpur. The Bombay High
Court would have been very happy to
appoint division bench not only for
the Goa people but even for Daman
and Diuy, in view of the language diffi.
culty. If the Bombay High Court is
prepared to take over the responsibility
of giving fair justice to the Goa
people, why the Central Govern-
ment should step in ahd take away
that great opportunity from the Goa
people is something which it is very
difficult for us to follow.

“Then, as my hon. friend Shri N. C.
Chatterjee has said, the attempt to re-
peal section 7 of the original Act and
supplant it with the present provision
is 3 very reactionary step on the part
of Government, and thiz Govern-
ment which is wedded to progressive
advance and progressive democracy
should not take such a reactionary
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step. My hon. friend Shri Kamath is
smiling because he feels that I am
speaking with a double voice. But as
far as Maharashtra’s interests are con-
cerned, I have got only one voice,
and I am speaking with that one
volice,

Shri Alvares (Panjim): I see in
this Bill for the establishment of a
High Court in Goa the intention of
Government to run counter to the de-
slareq wishes of the people. A few
jays ago, when answering a question
on the merger of Goa, the hon. Minis.
ter Without Portfolio said that the
igsue of Goa's merger into Maharash-
fra was an open question. And one
week later, Government present Par-
liament with a Bill whereby the se-
parate identity of Goa is made a fait
accompli by the establishment of a
High Court. Let us get into the history
of this move. When Dadra and Nagar
HMaveli were freed by the Goan libera-
tion fighters, the Government of India
ifreited two Goan representatives to
wixt Dadra and Nagar Haveli regular-
Yy to hear disputeg and to settle them.
The idea was that those who knew
Marathi and g little Portuguese and
were conversant with the peoples lan-
guage and the law would be able to
render justice better in all the disputes
that might arise. If this principle had
Been followed in Goa, I am sure that
the existing provision deliberately
made by Government under the aut-
hority of article 231 of the Constitu-
tion whereby the jurisdiction of the
High Court of Bombay was extended
to Goa would have been quite rele-
vant. As my hon. friend Shri Shinkre
who himself is a prominent lawyer
from Goa has made cut, this would
have been the best arrangement. Ang
the Bombay High Court would have
willingly obliged by setting up a
Bench in Goa.

In this connection, may I say that
the history of the pecple’s struggle in
Goa to liberate themselves from Por-
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tuguese rule and their struggle for *n-
tegration with Maharashtra have aad
decisive results? The Government,
right in the beginping, had a prejudice
about the future of Goa. They ap-
pointed a language commission, and
the language commission permitted
any student to decide what his mother-
tongue was, and it was said that he-
would be provided with primary
education facilities in that mother-ton-
gue. I am to state that after the:
award of this language commission:
presided over by the eminent educa-
tionist, Dr. Amarnath Jha, the child-
ren of Goa voted, as once before their
parents had voted in regard to mer-
ger, by deciding that 54,000 of them
would study in Marathi, while only
600 opted for Konkani and 2000 opted
for education in English. It is, there-
fore, obvious that the language of Gox
is Marathi, and it will be proper if a
Bench of the Maharashtra High Court
is established in Goa. After all, jus-
tice must not only be administered
speedily, but it must be administered
in a language that the people could
understand and could participate in.
The days of the British rule when-
there was interpretation always are-
now gone. The people demand now a
more direct participation in the judi-
cia] procedure.

Obviously, looking to the statistics:
of education now in Goa, it would be
obvious that the proper thing would
be to extend the Bench of the Maha-
rashtra High Court whereby not only
could a large amount of money he
saved, but justice could also be speedi~
1y administered in the language of the
people.

May I make just one more reference,
and that is to an arbitrary action which
the Ministry of External Affairs had
once before done in Goa. Immediate-
ly after Goa’s liberation, in spite of
the unanimous demand of the peopie
of Goa, the Ministry of External
Affairs decideq that the matriculation
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examinations in Goa should be con-
ducted by the Central Board of
Education at New Delhi, There was
no raison d’etre for this order, and
there was no precedent. An ‘the
while, during the past one hundred
or two hundred years, the students
from Goa were coming to Bombay
for their matriculation examinations,
and the SSC Board of Poona was con-
ducting the matriculation examination
in Goa up to the satyagraha period,
and_ outside Goa thereafter. But,
suddenly, because of this latent pre-
judice, the Ministry of FExternal
Affairs decided that the SSC Board
of Poona should not have any juris-
diction, and that the Central Board of
Education in New Delhi should
conduct the matriculation examina-
tion. There was a tremendous
agitation in Goa, and ultimately, the
Ministry of External Affairs had to
bow down to the wishes of the people
of Goa, withdraw the control of the
Centra] Board of Education in New
Delhi and once again permit the
matriculation examinations for the
Goa students to be conducted by the
S§C Board of Poona,

Mr. Deputy-Speaker: That is far
beyond the point. He should try to
conclude now.

Shri Alvares: 1 shal’ conclude in
a couple of minutes.

This js only an example of how
because of the retention of the Goa
problem with the External Affairs
Ministry and how the External Affairs
Ministry is not able to understand
the wishes of the people and to find
out what their emotions and senti-
ments are. They view the whole Goa
problem still from the point of view
of what repercussions there may bein
the relationships with other countries
and in the matter of external affairs.
This is one more reason why the de-
partment in charge of Goa should be
speedily transferred from the Ministry
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of External Affairs to the Ministry of
Home Affairs,

Therefore, with these words, I
would submit that for the reason that
this issue of the High Court of Goa
is entirely unjustifiable because of the
fact that article 231 of the Constitu-
tion permits that the High Court of a
particular State can also extend its
jurisdiction to a Union Territory
under section 7 of the Act relating
to Union Territories, and since there
is already a provision for the juris-
diction of the High Court of Bombay
to be extended to Goa, and since
because of the language issue, of it is
still possible for the High Court to
set up a Bench in Goa, I oppose the
setting up of a separate High Court
in Goa, and I oppose this Bill.

Mr, Deputy-Speaker: Shall we em-
tend the time by half an hour?

Shri Hari Vishnu Kamath: By one
hour.

Mr, Deputy-Speaker: Yes.

Dr, M, 8, Aney: In the matter of
having a particular State for them-
selves, the views of the people of the
area affected should prevail.
That being the case, if the people of
Goa have decided and shown also in
the general elections that they would
like to be merged with Maharashtra,
1 think it is not prudent for Govern-
ment to postpone the decision in the
matter. It should be dealt with as
the people concerned want it to be
dealt with. If after dealing with the
matter in that way. somethidg else
happens, that i3 another matter. But
for the present, with the unity of the
country so much paramount, it is
better for Government to minimise
the points of difference and friction
and try to make things as smooth as
possible for them to work with Gov-
ernment. From that point of view,
I believe the postponement of the de-
cision to merge Goa with Maharashtra
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will create greater difficulties for
Government than it would otherwise
be. So, so far as that point is con-
cerned, 1 entirely agree with them.

As regards the matter concerning
the court, my hon. friends, Shri Chat-
terjee and Shri Sinhasan Singh,
raised a pertinent point, whether the
Government has the right to set up
a High Court for a territory which is
not a State. Under the existing pro-
visions, they can set up a High Court
for a State or extend the jurisdiction
of a High Court to any territory which
Government would like to add. To
set up a High Court for a territory
other than a State is a matter not
provided for under our law. That is
how it looks to wus. Anyhow, we
bow to your ruling and I do not want
to discuss this further. I leave it at
that,

But I must say one thing, that the
judicial Commissioner’s Court is not
altogether a new thing in this coun-
try. I am a resident of Berar. Four

districts of Berar had a separate Judi-

cial Commissioner. 18 districts of C.P.
had a Judicial Commissioner.

Shri Hari Vishnu
all in bygone days.

Kamath: It was

Dr. M. S. Aney: Let me say this
that it is to their credit that the Judi-
cial Commissioners were good law-
yers, Though the institution is less
dignified, the lawyers manning it
were good. They were supposed to
be carrying an inferior status. 1
knew what would be the position of
a Judicial Commissioner in the com-
pany of High Court Judges. Shri
Chatterjee may be knowing it. When
a big Commission was appointed in
connection with the Civil Procedure
Code, Mr. Ismay. one of the Judicial
Commissioners, was. there as ome of
the members.

Shri N. C. Chatterjee: Sir Law-
rence Jenking was the Chairman.
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Dr. M. S, Aney: He was sitting in
the midst of men like Sir Lawrence
Jenkins who himself said the Judicial
Commissioner is more up to date and
in touch with the subject than any
one of the members.

So it all depends upon the person
occupying that post. But the real
thing is that if they really think jus-
tice will be meted out cheaper and
quickly and it will be more conveni-
ent for them to have the jurisdiction
of the High Court, there is no reason
why the old order of things should
be changed and this amendment made.
In that view, the Bill looks superfiu-
ous.

Shri Sonavane (Pandharpur): I
rise to oppose this Bill for the only
reason that the Government has not
given any cogent and justifiable rea-
son as to why it wants to bring for-
ward this Bill and change the juris-
diction of the Bombay High Court as
per the law passed by Parliament in
1962, Act I of 1962. The statement of
objects and reasons nowhere - gives
any cogent reason for the enactment
of this legislation, I feel the Govern-
ment have no reason whatsoever to
come forward with this Bill and
hence the total absence of reason for
the passage of this Bill.

I do not know also what has trans-
pired within the course of two years
when Act I of 1962 was passed mak-
ing the Bombay High Court the High
Court for Goa, Diu and Daman. Im-
mediately thereafter, the Judicial
Commissioner’s Court Regulation Act
was brought in 1963. Later on, in
December, this Bill was introduced.
During the course of these two years,
nothing has happened. The Bombay
High Court has not misbehaved in its
judgments, nor were any complaints
received from the Goa people that it
was disadvantageous or harmful
for them to be under the jurisdiction
of that High Court. Therefore, it is
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very surprising, and it looks myste-
rious why this Bill has been brought
forward. As stated by some speak-
ers preceding me, there is some mys-
terious hand behind this Bill. It is
likely that the apprehensions of some
Members may be true, because there
is no cogent reason adduced for bring-
ing in this Bill divesting the Bombay
High Court of its jurisdiction over
‘Goa,

Then another thing, I do not under-
stand why Government complicates
matters; instead of solving them by
making easy the solution of problems
before the country, the Government
at times complicates them. There are
already complications before the
country—Kashmir issue and some
other issues. Now the Goa issue is
likely to be complicated. So I ear-
nestly appeal to the Ministry that even
at this late stage, they should desist
from proceeding with this Bill and
they should withdraw it. I do so in
the sincere hope that the problem
should not be complicated further.

Further, Goa being an internal mat-
ter, it is the proper concern of the
Home Ministry. I do not understand
why the External Affairs Ministry
should at all be in charge of this
matter. It gives the impression to the
world that Goa is outside India. It
is now under the External Affairs
Ministry. Therefore, the affairs of

Goa should be transferred to tihe
Home Ministry. That has been the
demangd of the august House, My hon,

friend Shri Kamath and others point-
ed out that Constitution also did not
provide for a separate High Court for
Union Territory, In spite of this if
this Bill is passed, we look small in
the eyes of the Supreme Court who
at the first instance say that such Bills
are ultra vires the Constitution.
Therefore, it is in the fitness of things
i this Bill is thrown out as pointed
out by our Deputy-Speaker
14 hrs, A
Shri Hari Vishnu Kamath: The
Deputy-Speaker gave a contrary rul-
ing.
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Mr. Deputy-Speaker: I did not

say anything.

Shri Sonavane: You opined Sir,
that if the House does not want the
passage of this Bill, it has the right
to throw out this Bill: That is what
I mentioneq here.

Shri Hari Vishnu Kamath: I hope
that your party will not throw you
out, g

Shri Sonavane: We will look after
that. If the hon, Minister of State
who is in charge of this Bill had ap-
plied her mind and thought abou: the
complications that would be created by
the passage of this Bill, she would not
have brought this Bill before this
House, Probably the Secretaries and
Deputy Secretaries had prepared such
a Bill in a hurry and our Ministers
have no time to consider it well and
the hon. Members point out all these
complications. Even at this stage I
feel that it would be a proper gesture
if this Bill is withdrawn.

Shri S. M, Banerjee: Sir, I rise to
oppose this Bill. If the views of all
those who have spoken so far were
to be taken, the hon. Minister, instead
of replying to the debate would only
say, I withdraw the Bill. There is
unanimous opposition to this Bill.
Even then, whip will be issued but
that is a different matter. Mr. More’s
speech makes the point very clear.
There were pungent remarks about
the functioning of the Government and
the way in which they have brought
this Bill. My hon,- friend Shri Daji
mentioned in this House how Govern-
ment’s position was changing with
regard to Samyukha Maharashtra,
They went on denying and ultimately
they agreed to it. Similarly, we can
see the election results and the Cong-
resg reverses here in the hands of those
who wanted merger of Goa with
Maharashtra. Even after such a demo-
cratic decision, such a legislation is
brought I know that according to
article 241(1) of the Constitution,
Parliament may by law declare any
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court any territory to be a High Court
for all or any of the purpose of this
Constitution. But what is the neces-
gity of it? Was there any complaint
from the people of Goa? Were they
denied justice? Why is this geparatist
tendency allowed to grow with the
help of the Central Government. It is
time that the Home Minister looked
after Goa, It is no use giving the
people a feeling that they are a sepa-
rate entity. In fact they do not feel
so. It is the same type of mistake
which they have committed in Naga-
land and in NEFA also; they made
them feel that they are a separate
entity. The Treasury Benches accuse
the Opposition Members of creating
disaffection among the people of the
country and of creating separation
in the country. I must say that it
is being practised by the Treasury
Benches themselves and by this
Government. People have sacri-
ficed for the liberation of Goa. I am
sure Congress would have suffered de-
feat in the 1962 elections if Goa had
oot been liberated. I was in Kirkee
at that time when the Samyuktha
Maharashtra Samiti was fighting that
battle. People were killed. Near
Flora Fountain firing took place. At
that time I was also one of them who
tried to champion the cause of Sam-
yukhta Maharashtra Samiti under the
wise guidance of Joshi .. .

Mr. Deputy-Speaker: That is all
besides the point,

Shri S, M. Banerjee: The satya-
grahis went into Goa and they oppos-
ed the Salazar regime and faced the
bullets. That is why I oppose this
Bill. I would request the hon. Minis-
ter to withdraw the Bill taking the
sense of the Parliament and not take
recourse to the steam-roller majority.

Shrimati Lakshmi Menon: Mr.
Deputy-Speaker, Sir, this is a unique
Bill in the sense that not a single
person who has spoken in the House
has supported it. Therefore, it is my
duty to point out why we have intro-
duced this Bill .. (Interruptions.)
Many things were said which have
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no relation to this Bill. Sinister mot-
ives were attributed to the Govern-
ment and we were told that certain
Union Territories in India were ad-
ministered by the External Affairs
Ministry and are, therefore, regarded
as something outside this country; ar
at least an impression was created thas
this prevents the integration and
creates a lot of problems and the Gov-
ernment of India are creating pro-
blems instead of solving them far-
getting that these problems were
created mostly by the hon. Members
and not by the Government of India.
I do not want to waste my time in
dealing with small matters, I shall
answer some important issues raised
by the hon. Members. The question
was asked: what was the need to
create this judicial commissioner’s
court repealing article 7 of the Goa,
Daman and Diu Administration Act
This article 7 of the Goa, Daman and
Diu (Administration) Act was really
a sort of ad hoc decision and it was
felt, because of the representations
made to us by the people of Goa, that
the matter must be reviewed. The
Law Secretary himself visited that
country and I would like to read to
the House what he had to say on this
subject. He went there to find ou¥
what the people, the Bar Association
and the lawyers, anq the citizens of
Goa -thought about what should be
done. (Interruption).

Shri Sonavane: Wag it the opinion
of the Secretary of the External
Affairs Ministry?

Mr: Deputy-Speaker: Order, order,

Shrimati Lakshmi Menon: The
Law Secretary said that it is extreme-
ly doubtful that the Bombay High
Court would be able to dispose of the
Goa cases as long as they are gov-
erned by the Goan Portuguese laws.

Shri Shinkre: Sir, on a point of
order about a clarification. Now that
Goa, Daman and Diu have their legal-
ly elected representatives in this
House, the opinion of the Law Sec~
retary is completely irrelevant.
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Mr. Deputy-Speaker: There is no
point of order,

Shrimati Lakshmi Menon: He fur-
ther said that it is, therefore, desir-
able that at least for a few years the
High Court, that is, the Tribunal Qe
Relacao, at Panjim should continue to
function as the High Court of the
union territory. The reason why this
provision was not enforced in Goa
is given in this extract. Moreover,
there were representations from the
Bar and the judiciary in Goa that as
the Tribunal de Relacao or the High
Court in Goa had been in existence
for a long time during the Portuguese
period, it would be wrong to lower
the status of the High Court with the
territory becoming a part of India.
There was considerable force in this
argument and the Government has
anly yielded to this demand by the
Bar Association and other citizens of
Goa.

A question was asked whether there
was any complaint about the admin-
istration of justice by the Bombay
High Court Perhaps the hon. House
does not know that the Bombay High
Court has never exercised its powers
at all iy respect of these territories;
there was never an appeal from the
Goa courts to the Bombay High Court
at all at any time. Therefore, to say
that this was really something which
we have done because of the suppos-
ed complaint about the Bombay High
Court is all wrong.

I am really surprised at Shri More’s
speech, not because he belongs to the
party in power but because he said
that by this Act we are separating
Goa from Maharashtra. I would like
to tell him that for 450 years Goa was
separate from Maharashtra and at
that time there was no grievance; just
because Goa has become part of India,
anything that we do in order to ad-
minister justice in that area is re-
garded as an attempt to drive in a
wedge between Goa and Maharashtra!

Judicial Com-
missioner’s Court
(Declaration as High
Court) Bill
Some Members referred to the in-
ferior kind of justice. But as far as
1 know, justice is absolute, and we-
cannot have an inferior kind of jus--
tice and a superior kind of justice.
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Shri 8, S. More: Will the justice-
administered by a High Court and tha$
administered by a third class magis--
trate be of the same quality?

) Shrimati Lakshmi Menon: Justice:
is justice; just as truth is truth.

Shri 8, 8, More: We have a giffe-
rent experience.

Shrimati Lakshmi Memon: The-
question was also asked why the Judi-
cial Commissioner's Court is given.
powers of the high court I might
inform the House that article 241 does-
empower Parliament either to con-
stitute a high court for a Union terri-
tory or to declare any court in any
such territory to be a High Court for
all or any of the purposes of the Con-
stitution, and this is exactly what has.
been done in this Bill.

I regret that I cannot accede to the
Tequest of hon. friends on the other
side that I should withdraw the Bill.

Shri Alvares: In view of the fact
that not a single speech was in favour
of this Bill, will the hon. Minister in
the Ministry of External Affairs be
prepared to withdraw it?

Mr, Deputy-Speaker: She said that
she is not going to withdraw it. Now,
the question is:

“That the Bill to declare the
Judicial Commissioner’s Court for
Goa, Daman and Due to be a
High Court for certain purposes
of the Constitution, be taken into
consideration.”

Lok Sabha divided.
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Division No, 32]

Akkamma Devi, Shrimati
Babunath Singh, Shri
*Balakrishnan, Shri
Barman, Shri P. C.
Basappa, Shri
Basumatari, Shri
Besra, Shri

Brajeshwar Prasad, Shri
- Chaktaverti, Shri P. R.
Chuni Lal, Shri

Daljit Singh, Shri
Das, Shri N. T.

Das, Shri Sudhansu
Deo Bhanj, Shri P. C.
Firodia, Shri

QGanapati Ram, Shri
Gandhi, Shri V. B.
Hajarnavis, Shri
Hansda, Shri Subodh
Jyotishi, Shri J. P.
Kayal, Shri P. N.
Kelshing, Shri Rishang
Khan, Dr. P. N.
Kotoki, Shri Liladhar
Koujalgi, Shri H. V.

-

Alvares, Shri

Aney, Dr. M. S.

Bancrjee, Shri S. M.
Bhanu Prakash Singh, Shri
Chakravartty, Shrimati Renu
Chatterjee, Shri N. C.
Daji, Shri

Deo, Shri P. K.

Dwivedy, Shri Surendranath

Mr, Deputy-Speaker:
of the Division is:

AYES

Laskar, Shri N. R.
Mahishi, Shimati Sarojini
Maimoons Sultan, Shrimati
Mallick, Shri Rama Chandra
Mandal, Dr. P.

Marandi, Shri

Mehrotra, Shri Bra) Bihari
Menon, Shri P. G.

Mishra, Shri Bibhuti
Mishra, Shri Bibudhend:

Judicial Com-
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[14:21 hrs,

Sahs, Dr,S. K.

Sahu, Shri Rameshwar
Sarma, Shri A. T.

Shah, Shri Manabendra
Sharma, Shri A. P.
Shastri, Shri Lal Bahadur
Shinde, Shri
Siddananjappa, Shri
Siddish, Shri

Mohsin, Shri
Morarka, Shri

Patel, Shri P. R.
Patel, Shri Rajeshwar
Pamaik, Shri B. C.
Pattabhi Raman, Shri C. R.
Pillai, Shri Natsraja
Pratap Singh, Shri
Raghunath Singh, Shri
Raju, Shri D. B.

Ram Sewak, Shri
Rane, Shri

Rao, Shri Muthyal
Rsao, Shri Thirumala
Sadhu Ram, Shri

NOES

Gour:éer, Shri Muthu
Gupta, Shri Kashi Ram
Kamath, Shri Hari Vishnu
Kandappan, Shri

Mohan Swarup, Shri
Nair, Shri N. Sreckantan
Nair, Shri Vasudevan
Nambiar, Shri

The result

Ayes 73; Noes 25.

idhesh Prasad, Shri
Singh, Shri D. N.
Sinha, Shri B. P.
Sinha, Shrimati Ramdulsri
Soy, Shri H. C.
Subbaraman, Shri
Sumat Prasad, Shri .
Uikey, ‘Shri
Valvi, Shri
Varma, Shri Ravindra
Veerapps, Shri
Vyas, Shri Radhelal
Wadiwa, Shri
Yadab, Shri N. P.
Yadavs, Shri B. P.

Ram Singh, Shri
Ranga, Shri

Reddy, Shri Narasimha
Shinkre, Shri

Singh, Shri Y. D.
Sonavane, Shri

Swamy, Shri Sivamurthj
Yashpal Singh, Shri

Amendment made:

The motion was adopted.

Mr, Deputy-Speaker: Clause-by-
oclause consideration. The question is:

“That clauses 2 to 4 stand part
of the Bill.”

The motion was adopted.

Clauses 2 to 4 were added to the Bill.

Clause 6— (Short title and commence-

reme Court from judgment, decree,
etc, whether passed or made before
or after the commencement of this
Act).

Page 2,—
for lines 5 to 13, substitute—

“Appeals to Supreme Court
from Judgement, decree, etc, pas-
sed or made by judicial Commis-
sioners Court.—5. Subject to any
rules made under article 145 or
any other law as to the time
within which appeals to the Sup-
reme Court are to be entered, an
appeal shall lie to that Court from
a judgement, decree or final order
of the ~ Judicial Commissioner’s
Court, under the provisions ot
article 132 or article 133, or from
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a judgement, final order or sen-
tence of such court under the pro-
visions of article 134:

Provided that an appeal may be
preferred within ninety days from
the date of passing of this Act
from a judgement, decree, final
order or sentence passed or made
by the Judicial Commissioner’s
Court before that date.” (4)

(Shrimati Lakshmi Menon)

Mr. Deputy-Speaker: The question
is:

“That clause 5, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 5, as amended, was added to
the Bill.

Clauses 6 to 8 were added to the Bill.

Clause 1—(Short title and commence-
ment)

Amendment made:

Page 1, line 4, for “1968” substitute
“1964”,

(Shrimati Lakshmi Menon)

Mr. Deputy-Speaker:
is:

The question

“That clause 1, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 1, as amended, was added to
the Bill.
Enacting Formula

Amendment made:

Page 1. line 1, for
substitute “Fifteenth”

(Shrimati Lakshmi Menon)

Mr. Deputy-Speaker: The question
is:

‘“Fourteenth”.

“That the Enacting Formula, as
amended, stand part of the Bill”.

. The motion was adopted.

1886 (SAKA) Constitution 12800
(Seventeenth Amend-

ment) Bill

The Enacting Formula, as amended,
was added to the Bill. The Title was
added to the Bill.

Shrimati Lakshmi Menon: I beg to-
move:

“That the Bill, as amended, be
passed™

Mr, Deputy-Speaker: The questiom
is:

“That the Bill, as amended, be
passed”.

The motion was adopted.

14-23 hrs,

CONSTITUTION (SEVENTEENTH
AMENDMENT) BILL

The Deputy Minister of the Minis-
try of Law (Shri Bibudhendra
Misra): On behalf of Shri A, K: Sen,.
I beg to move:

“That the Bill further to amend
the Constitution of India, as re-
ported by the Joint Committee,
be taken into consideration.”

This Bill seeks to incorporate two
changes in the Constitution. One is
in article 31A of the Constitution by
defining the term “estate” and the
other is to put in the Ninth Schedule
of the Constitution as many as 44 State
Acts. There is no new principle thas
is being enunciated by the provisions
of this Bill. It only seeks to imple-
ment the land reform policy that has
been accepted by the Parliament from
time to time.

Criticism has been made of this
Bill mainly on two grounds, firstly thad
it introduces a dangerous and new
principle, namely, the principle of
expropriation and secondly that it
violates the Constitution. I would
later on point out that it neither intro-
duces a new principle nor violates the
Constitution. On the contrary, the
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amendments are according to the
‘Constitution itself.

It you turn to article 31A, it reads
like this: ’

“(a) Notwithstanding anything
contained in article 13, no law
providing for—

(a) the acquisition by the State of
any estate or of any rights
therein or the extinguishment
or modification of any such
rights”,

“This article gives the power to the
State to acquire any estate or have
any right in any estate or to modify
or extinguish any such right in any
.such estate. “Estate” has been defin-
-ed in the same article:

“the expression “estate” shall,
in relation to any local area, have
the same meaning as that expres-
sion or its local equivalent has in
the existing law relating to land
tenures in force in that area, and
shall also include any jagir, inam
or muafi or other similar grant
and in the States of Madras and
Kerala any janmam right.”

I you read the definition of “existing
Jaw” given in article 366 and the defi-
.nition of “estate” in this article cons-
trued in the background of the defini-
tion of the “existing law” in article
.866, it will come to this—the definition
of “estate” in a State Act as it stood
on the 26th January, 1950, when the
Constitution came into force.

Therefore, the difficulty that has
‘been experienced is first of all that
the expression “estate” has assumed
different definitions in different State
Acts. A, a result of the reorganisa-
tion of Staiys, it has so happened that
fn one portion of a State whereas one
law is applicable, in another part of
4he State another law is applicable.
«On transfer from one State to another,
-we found that those who were gov-
-erned by one law because the expres-
sion “estate” meant a particular thing
shey were not governed by that law
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on transfer to another State, because

the expression “estate” had a diffe-

rent meaning there.

All these things were mentioned
here when the Bill was referred to a
Joint Committee. I need not go into
the details of how it was struck down
by the Supreme Court and High Court
only on the ground that Acts of the
Legislatures did not come within the
definition of the word “estate” and
therefore, they went into the ques-
tion of articles 14, 19 and 31.

Once it is held that any land re-
form law is in relation to an “estate”
then there is no question of violation
of articles 14, 19 and 3T coming into
operation because article 31A bars it.
But once it is held that it is not an
estate according to the definition, then
of course articles 14, 19 and 31 come
into play and the courts are compe-
tent to go into the question whether
any of these articles are violated. As
a result of the difficulties experienced
by us, it was found that the land re-
form policy, to which this Parlia-
ment has been committed from time
to time and since a long time was
being delayed. Therefore, now if is
proposed to define the term “estate”
in the Constitution itself.

As I have said, the States will not
be competent to amend their Acts so
as to change the definition now, be-
cause whatever was the definition am
26th January, 1950, that would come
into play. There is no other alterna-
tive than for Parliament to come for-
ward with an amendment to define
“estate” so that there will be a uni-
form all-India policy and all agricul-
tural land, by whatever name it is
called, is now included in the defini-
tion to set all doubts at rest and to
accelerate the speed of the land re-
forms.

Coming to article 31B, you will find
that 44 State Acts are now being in-
cluded in the Ninth Schedule, That
is the recommendation of the Joint
Committee of both the House consiss-
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ing of 45 Members. 1 would recall
that when the Bill was introduced, as
many as 124 Acts were put there.
When the motion for reference to the
Joint Committee wag discussed in this
House, many Members very strongly
reacted to the inclusion of as many
as 124 Acts in the 9th schedule itself.
Therefore, on a closer scrutiny it was
found that only those Acts should be
included which the State Governments
feel are likely to be challenged in a
court of law or have been struck
down by a court of law or as a matter
of fact are under challenge in a court
of law. Out of these 44 Acts which
are now being sought to be included
in the 9th schedule, the number of
Acts held to be invalid is 8; the num-
ber of Acts under challenge is 14;
similar Acts which have become in-
valid are 4 and Acts that were again
struck down are 7.

Therefore, what has been introduc-
ed now in the Ninth Schedule itself
is either Acts that have been struck
down, or Actg that are under chal-
lenge, or Acts that are not yet chal-
lenged but similar to those Acts that
have been challenged, and also some
new Acts which have been passed
after the introduction of the Constitu-
tion (Seventeenth Amendment) Bill
in this House.

A feeling has been expressed, why
should any Act be included in this
once you have decided to extend the
definition of ‘estate’, if the definition
of ‘estate’ covers everything why
should it be included in 31B at all. I
ean only say it has been done only as
a matter of abundant caution, so that
disputes do not arise about it, the
courts are precluded from going into
the question and there is no delay in
implementing the land reform policy.

On the one hand there is objection
that some Acts are being included in
the Ninth Schedule, on the other there
have been objections by Members
that we have narrowed down the
scope of the Ninth Schedule of the
‘Constitution and that all the Acts that
found a place in the Ninth Schedule
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Minute of Dissent to the Report of
the Joint Committee. I need not go
into that question now.
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Then, as I have already said, it is
in pursuance of the policy of land
reform that Parliament was compel-
led, having no other alternative, to
take recourse to this mode namely
amendment of the Constitution.

As I said, so far as the prineiple is
concerned there is nothing new in it,
because the land reform policy which
ultimately aims at taking away sur-
plus land, making it non-leasable and
settling the tillers on it as full owners
has been accepted from time to time
by this Parliament. And it is not to-
day but it was even in those days
when the Fourth Amendment to the
Constitution was passed that this prin-
ciple has been accepted by this House,
I will do no better than to read the
Statement of Objects and Reasons to
the Constitution (Fourth Amend-
ment) Bill which runs as follows:

“While the abolition of zamin-
daries and the numerous inter-
mediaries between the State and
the tiller of the soil has been
achieved for the most part our
objectives in land reforms are the
fixing of limits to the extent of
agricultural land that may be
owned or occupied by any person,
the disposal of any land held in
excess of the prescribed maximum
and the further modifications of
the rights of land-owners and
tenants in agricultural holdings”.

This was the Statement of Objects
and Reasons of the Constitution
(Fourth Amendment) Bill which was
not only passed by this House but
passed, as the voting shows, with 302
for and 5 against. Therefore, the vot-
ing itself clearly indicates that this is
the policy of land reform to which
this House has been committed fully,
and it is only to implement that policy
which was set out in the Constitution
(Fourth Amendment) Bill that Gov-
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ernment has now come forward with
this amendment to articles 81A and
31B.

Sir, ten hours have been granted for
this Bill. The Joint Committee gave
anxious deliberation to it. About
forty-five Members from both Houses
held about eighteen sittings in all. If
there is any other point about any
particular Act and all that—because 1
have stated only the principles—I will
try my best to meet it.

With these words I move, Sir, that
the Bill be taken into consideration.

Mr. Deputy-Speaker: Motion mov-
ed.

“That the Bill further to amend
the Constitution of India, as re-
ported by the Joint Committee,
be taken into consideration”..

Shri Ranga (Chittoor): Mr. Deputy-
Speaker, Sir, when the Bill was intro-
duced at first, I said that the dark day
has been begun for our peasants by
this Government. (An Hon. Member:
Black day). I find that it has not in
any way lightened in its darkness at
all, nor in its gloom, in the gloomy
prospects for our peasants. My hon.
friend is Deputy Minister, and I do
not know why the Minister himself
has not chosen to come and sponsor
this Bill as reported upon by the Joint
Committee.

Shri Bibudhendra Misra: It does
not matter. Deputy Minister is in-
cluded in the definition of ‘Minister’.

Shri Ranga: It shows how indiffe-
rent they have become about their
own duties and also how indifferent
they have grown regarding their res-
ponsibilities to our pasantry in this
country.

Sir, my hon. friend has made much
play with the idea of land reforms.
The whole burden of his song is bas-
ed upon this that this Parliament has
accepted land reform, therefore this is
based on the basis of land reform,
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this is intended in order to implement
land reform, and therefore it should
be accepted by this House.

Now, what is meant by land re-
form? What is it that was compre-
hended by that idea, by that phrase?
Throughout history, during the Nine-
teenth Century as well as this century,
in the west as also in the east, by
land reform people had understood
that there should be no intermediaries
between the actual cultivators of the
land, the actual owners "of the land,
and the Government; and whoever
may be an intermediary that interme-
diary it he happens to be functionless
should be removed, and he should be
removed by paying compensation.
But it so happened that our Parlia-
ment has in if§ own judgment decid-
ed that this compensation need not be
based upon market value but it should
be something which would be within
the competence of the social economy
of our country. That is so far as the
intermediaries are concerned.

When the movement for the aboli-
tion of the intermediaries was inau-
gurated in this country on a nation-
wide scale from a political platform
I had the honour of being one of its
initiators, and the movement was led
by so many of us. And at that time—
that was in 1931, Sir—when this ques-
tion came up for dtscussion in the then
Congress which at that time happened
to be our national platform for all
national revolutionaries, I found my-
self in a minority. Pandit Jawaharlal
Nehru, as he then was, was sponsor-
ing what was known as the Charter of
Fundamental Rights on behalf of the
Congress Working Committee. And
it fell to my lot to suggest that the
zamindari system should be abolished.
It was, his lot to oppose it. I said that
the forests, the rivers, riverine rights.
and wastelands, all those which were
then under the possession of the
zamindars, should be nationalised,
should be taken over by the State:
It fell to his lot to oppose me and
defeat me. And then 1 wanted that
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what had come to be known as tenants
under the zamindars, who actually
had been for generations the real
owners and real tillers of the land,
ghould be accepted as the real owners
.of the land and the zamindari system
should be abolished and the Congress
should commit itself to that statement.
My amendment was defeated by an
overwhelming majority of the Con-
gress Committee. That is how I un-
derstood land reform and how he re-
acted to it then. It was not then sug-
gested by the Congress Working
‘Committee or by Pandit Jawaharlal
Nehru at that time that all land should
belong to the ‘State, the State should
come to have the right to acquire any-
body’s land at any time at any price
that it would choose. They never
made any such proposal at all.

Then, Sir, again in 1947 when we
were becoming free and we wanted
a Constitution for ourselves, we had
the Constituent Assembly, and all
these questions were discussed. Some
of our friends from the then socialist
party were really Keen at that time
that no compensation should be paid
to the zamindars. The Constituent
Assembly took two very important
decisions, and one decision is incor-
porated here. And that decision is
‘that compensation should be paid, it
should be reasonable, it should also
‘be just. But the zamindari system
should go. That was common groun@
between the then socialist and the
then Congress people. The dispute
arose only in regard to compensation.

Afterwards the Fourth Amendment
to the Constitution was brought in, as
my hon. friend referred to. Accord-
ing to the Fourth Amendment com-
pensation was to be decided by the
various Legislatures, at the State
level, and it should not be questioned
by the Supreme Court, it should not
be justiciable. Why? Because, it
came to be questioned in courts and
the courts held that the compensation
should be just and reasonable and
therefore it should be more or less at
market rates and so on. In our social
economy, it was felt by our legislators
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and Parliament, our country would
not be capable of affording so much
of compensation to those intermediar-
ies and at same time giving necessary
protection to the peasants. Indeed,
the Supreme Court did not question
the right of Parliament to confer
ownership of land upon the zamin-
dari tenants. That was not in dispute
at all: The only point that came in
dispute was the compensation. It was
over that that the Fourth Amendment
was passed. So, that was the land
reform.

Then the question also arose whe-
ther this kind of legislation would
also be made applicable to ryotwari
landholdings, because the ryotwari
system, the ryotwari tenure, came to
be there in a number of States—parts
of Punjab, large parts of Gujarat and
Maharashtra, the whole of South
including parts of Karnataka, parts
of present Malabar, Andhra and Mad-
ras and also in a portion of Orissa.
The question was whether in these
areas also this kind of legislation
would be applied. This question was
specifically raised in the Constituent
Assembly. Dr. Ambedkar, speaking
on behalf of not only the Government
but also the whole of the Constituent
Assembly, gave the assurance that so
far as ryotwari system was concerned
every holder of the land was treated
and accepted as the pattadar or owner
of the land and there was no inter-
mediary, no zamindar or any estate-
dar. He did not get his ownership
only by virtue of the fact that he
happened to be a rent collector. He
was the actual cultivator. Therefore,
this legislation would not be made
applicable to them and if by any
chance at any time Parliament or the
State legislatures were to take it into
their head to try to extend the mis-
chief or protection of this 31A to the
ryotwari pattadars then, he said, it
would be the duty of the President
to withhold his assent and it would
also be the duty of the President to
take note of that particular assurance
that he was then giving in the Cons-
tituent Assembly. That was the posi-
tion then. Therefore, the ryotwari
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pattadars were not taken to be inter-
mediaries at that stage.

Now, what is the position of these
tenants in the rest of India who have,
fortunately, come to be the owners as
a result of the abolition of the zamin-
dari system? Once the zamindari
system wags gone, these people also
came to assume the same status as the
ryotwari pattadars. They have become
the bhoomidars in Uttar Pradesh. They
are the owners. In Uttar Pradesh
they were made to pay the compensa-
tion themselves over a number of
instalments. They have paid it. It is
as if they have paid for it and got it.
It has come to them as their property
not only because of the legislation
that was passed by which zamindari
was abolished, but also because they
paid the compensation. These people
as well as the ryotwari pattadars, all
of them, all over India, have come to
be placed on a uniform status, on a
uniform basis, as being the owners of
the land.

Therelore, how does this land re-
form come to affect them? Yes, it
does affect them in one direction.
Land reform is expected to give com-
plete rights to the owners of the land
to be the cultivators, to be self-
employed peasants. At the same time,
some of them may be such big peo-
ple having such large holdings that
they would have to invoke the aid of
tenants in order to cultivate their
lands. What should be the relation-
ship between these landholders who
have the ownership of the land and the
tenants who would not have the
ownership rights?  This is the oaly
point that was left to be decided after
the abolition of the landlord system
in our country.

.

So far as that is concerned, what
are the precedents before us? There
was the tenancy system in Ireland.
Even now it is there in England and
over the whole of the European con-
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tinent. Their tenants are assured of
a minimum tenure of five or ten
years. They are also protected from
being rack-rented, so that it would be
one-third, one-fiftth or one-fourth of
the gross yield that would be obtained
from the land. Subject to these two
conditions, -the rights of the owners
or landholders are not in any way
impinged upon. In the rest of the
world, in the rest of the non-Commu-
nist world, anywhere you may go, in
Japan and other places, these two
rights have to be conferred upon the
tenants. Have these rights come to be
conferred or not upon the tenants in
our country? That is for the Gov-
ernment to examine.

In Madras State it fell to the lot of
my leader—at present my leader and
accepted as the leader of almost
everyone of us till recently—Rajaji,
when he was the Chief Minister on
behalf of the Congress, to introduce
tenancy legislation and give the lead
so far as the south was concerned, to
protect the tenants of the mirasidars
and the ryotwari pattadars in Tanjore
District. That legislation was later on
extended to the whole of Madras
State and then to Andhra also. Today
we have got this protective legislation
to protect our tenants under the
ryotwari pattadars. Is it contended—
I want the Government to make it
very clear—by this Government that
the ryotwari tenants should be made
now the owners and these royt-
wari pattadars are to be treated
as landlords in the same way as
zamindars were treated? Should
the whole of their group angd all
their rights be abolished in the same
way as the rights of the zamindars
were abolished? Let them make up
their mind We would like to know
what they would like to do.

Somebody might say, why should
their rights be protected at all? Some-
body might ask, why do they want to
lease out their lands to other peopie?
In some cases it is because some of
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their able bodied people have gone
to the army. ‘In some other cases it
is because they have entered service.
There may be some cases where they
are ill, they are widows or they are
little children. For these reasons
they are obliged to lease out their
lands. Are we going to deprive these
people of their rights over their lands
just because they are obliged for a
temporary period to lease out their
lands to others? We must make up
our mind in regard to that.

If you look into the tenancy legis-
lation of some of the States like
Gujarat, Maharashtra, Uttar Pradesh
you will find that it is stated there
very clearly that so far as these people
are concerned, they should be free to

lease out land to others and
they should not be  treated
as absentee landlords. When they

have leased out their lands to other
people, why should their ownership
rights be affected? They do not want
to lease out their land for ever and
ever. They do not want to be like
absentee landlords. They want to be
self-employed peasants. They would
like to continue as peasants. But, at the
same time, for various praiseworthy
reasons, for reasons relating to nation-
building purposes, to get their child-
ren educated etc., they want to take
\eave from their cultivation for three
or four years. It may be that they
are not well iand they would like
to take leave. Therefore, they would
like to lease out their land to others
for a temporarm period. Are we
going to prevent these people from
exercising this much of right? Then,
fn that case, what are you going to do
with the landlords here who own
touses, who own a number bf houses?
Are you going to deprive them of
their houses because they have rented
out their houses? Because they have
vented out their houses do you mean
to say that immediately those tenants
thould become the owners and the
owners should be thrown out in the
bazar? 1 hope that is not the policy
of the Government. If that is not the
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policy of the Government in regard
to them, why should it be different
tere. I have given only one instance.
Why should these ordinary peasants
be prevented from taking recourse to
this liberty of leasing out their land
to a few other peasants for a tem-
porary period, provided, vf course,
there is tenancy legislation and their
basic rights are protected? I would
like to have an answer to this from the
Government.

Who are these people? It
may be said that they are all very rich
people owning hundreds 'of acres, ten
or twelve people Dbelonging to the
game home owning a number of
shares, having so much of social power,
prestige and status and thus exploiting
other people. And they are using
political power. But that cannot be
e¢aid now, that the ceiling has come to
te imposed in all the States in the
country. Is it contended by anybody
that the Supreme Court has question-
ed the very basis of the ceilings? It
fs not questioned. Now, whether
some people liked the ceilings or not,
when they were being imposed—I did
not like them: that is a different
matter—but they came to be imposed
in this country. After the ceilings
eame to be imposed, what is the posi-
tion in different parts of the country?
In Kerala, I am told—I speak sub-
ject to correction—it is 3} acres or 4
acres. How much is it?

Shri Vasudevan Nair (Ambala-
puzha): It is much more.
Shri Ranga: All right  However

much more it is, it cannot be more
than 40 standard acres. You go any-
where you like and it cannot be more
than 40 standard acres. In many
places it is 5 acres or it may be
10 or 12 acres. That is all. If that
is so, on what basis have they fixeq it.
On that also, there were many ques-
tions, doubts and criticisms made just
as I questioned the right of the Gov-
ernment to put ceilings only on agri-
culturists and not on others, to dis-
criminate against peasants in favour
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of all other classes of people, to pre-
vent peasants alone from having the
opportunity of sending their children
to high schools and colleges and get-
ting their opportunity of making their
own contribution to the public ser-
vices as well as the corporate sector.
Many people have questioned the
manner in which these ceiling limits
were being fixed. Nevertheless, the
Planning Commission had imposed its
will and almost all the States have
accepted it. And they have agreed
that so far as agriculturists are con-
cerned, no agricultural family should
have an income of more than Rs. 500
per month. Just look at this year’s
income-tax rates—the exemption level
is Rs. 3,600, besides the various con-
cessions that have been made by the
Finance Minister. All those people
who get an income of less than Rs. 500
per month are specially favoured. Is
it not so? The House also welcomed
it. We all liked it. They are con-
sidered to be only middle-class people
and they are being favoured by every-
body and they are in a large number.
We want their number to increase.
Yet what do we find when we turn
to agriculturists, we say, the ceiling is
only Rs. 500 per month and not more.
It was under that notion that they
fixed this ceiling on standard acres.
Now, is it fair to think of these people
as land monopolists? How many such
people would there be in any village?
Out of a hundred people in a particu-
lar village, there may not be even one
person whose holding can be said to
reach upto the ceil'ng limit. In some
places, there may be two; in some
places, there may be three but never
more than five. Out of a hundred
people in any particular village, not
more than 5 people are capable of
getting this much. These are the top-
most people. All the rest are much
lower people, much poorer people,
much weaker people and their hold-
ings are much smaller. Are you
going to consider all these poor people
e Intermediaries, as functionless
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people, as anti-social people not need-
ed at all by society and, therefore,
they should not be given the freedom
to lease out their lands if and when
on occasions they find it necessary to
lease them out to somebody or the
other? Just because they have the
right to lease them out, must you
consider them as landlords and treat
them beyond the pale of constitution-
al protection? These are the ques-
tions which my hon. friends have to
answer not only in this House but
all over the country. As I said the
other day, after all 1967 is coming—
thank God, we are not yet a complete
dictatorship—and this Government.
this Parliament, ail these parties, have
to go and approach the people and they
have got to answer these questions
when they go to them. What answer
would they give to these people? Is
it that they are treated as estatedars
and, therefore, when this Bill is passed,
it gives the power to this Government
to acquire anybody’s land at any
time, whether it is forest land
or grazing land or house site or any
land for cultivation? They can ac-
quire it any time they like. Somebody
might ask: Have they not that power?
True, there is the Compulsory Land
Acquisition Act. They can acquire
anybody’s land, my land or your land,
subject to conditions which are al-
ready set there and those purposes
must subserve, what is known tu be,
the public purpose. But now they
have changed that idea of public prre
pose. They have made 't 2s wide
and broad as the Planning Commis-
sion’s own notions. Therefore, for
any public purpose, they can hereafter
claim to acquire any land. What ie
the distinction between the earlier
power and the present power?
According to the earlier power under
the Compulsory Land Acquisition
Act, the peasant is treated, is known,
is accepted, as the absolute owner of
the land. Therefore, he must be
shown good enough grounds as to why
his land should be taken. That par-
ticular purpose is justiciable. Sir,
supposing for constructing a school
building, a site is needed and you
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happen to be the acquiring authority
and you are subject to certain influ-
ences and you are angry with me, you
would take my land instead of some-
body else’s; and his land is quite close
by and it can be acquired as well as
that of mine. But you have got a
choice and you would make that choice
against me. Then, I go to the court
under the Compulsory Lang Acquisi-
tion Act and prove to the satisfaction
of the court that somebody else’s land
js more suitable. If ] am fortunate
enough to get such an eminent jurist,
as Mr. N. C. Chatterjee, to stand for
me, he will be able to plead for me:
“Mr. A’s land is more suitable for the
aschool. Mr. Ranga’s land need not
be taken at all. This is being taken

for mala fide purposes or even for
wrong purposes or because
of wrong judgment. Therefore, Mr.

A’s land ought to be acquired, not
Mr, Ranga’s land.” It can be argued
like that. Now, if this Bill were to be
passed, there is no scope for that
because it has come under ‘estate’.
Once it comes under ‘estate’, then
they cannot go and plead before
the court. Even the purpose for
which they want to take way my
land will not be justiciable. I speak
subject to correction. I am not
a lawyer. I only lobk at it as a self-
employed peasant does and I look at
1t from their point of view. It is for
the Government to say I am wrong.
I will be certainly glad if they come
and tell me I am wrong, saying, “Yes,
the interpretation of this public pur-
pose is justiciable. We accept it.
Therefore, we will not acquire any-
body’s land at any time by merely
saying that it is for public purpose
and our word is to be accepted by the
court” Are they prepared to say
that? I would like them to give us
that assurance.

They say that they have made an
amendment here. What is that amend.
ment? For all those lands which are
below the ceiling, if they were to be
acquired at any time for any purpose
chosen by the Government, compen-
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paid. So far as it goes, they think it
is good and, therefore, our peasants
ought to be satisfied. How can they
be satisfied? What is meant by the
ceiling? Is it a fixed thing in any
particular State? Is it not a fact that
in several States, some of the Chief
Ministers so managed as to—what
should I say?—quietly defay or get
round the recommendation of the
Planning Commission and they fixed
the ceinling as they wanted it? At the
same time, the Planning Commission
protested against that kind of devia-
tion. Where is the guarantee that tc-
morrow or day after tomorrow the
same Planning Commission would not
take objection to some of the ceilings
and would not impose them with the
help of the Prime Minister under this
Government. Suppose this Govern-
ment goes and some other Govern-
ment, more left to this Government,
vere to come into power and their
Planning Commission as well as their
Ministry give the order to the State
Governments saying, “You bring down
the ceiling from 25 acres to 20 acres.
No. Even 20 acres is too much; bring
it down to 10 acres or 5 acres br
even 2 acres. If Kerala could have
put it at 3|2 acres.. . .

Shri Vasudevan Nair: It is
correct.

Shri Ranga: How much is it? Please
tell me.

Shri Vasudevan Nair: It can be even
100 acres. It is according to the
quality of the land.

Shri Ranga: It is not the mere ex-
tent then. It is a matter of standard
acre.

15 hrs.

Shri Surendranath Dwivedi
drapara): It is 12} acres there,

Shri Ranga: Supposing it is 12} acres
there in Rerala, where is the guarantee
that another Government or the same
Government with another ming would
not begin to tell the other States also
that if it is good enough for Kerala
to have 12} acres, it would be good .
enough for the other States also, and

not

(Ken-
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R . i R rights? Why should you raise your
there should be uniformity in this p 1 0e0s ysword over their heads?

matter! My hon. friend the Deputy
Minister was talking about uniformity
and the need for it. So, they may
very well say ‘Why should you not also
agree to this uniformity and, therefore,
bring it down to 12} acres?’, There-
after, if my hon. friends from the
Communist Party were to have also
their chance of capturing the govern-
ment in Kerala, would they not like to
bring it own to 3% acres in order to
satisfy their friends either in Soviet
Russia or in Soriet China? They will
certainly do that. When the ceiling
comes down, what would happen
to all these poor folk? And
how many of them are there? There
are millions and milliong of them;
there are tens of millions of pea-
sants all over the country, As
Shri S. K. Patil has already told
us, we have got more than 60
million peasant families in this count-
ry who are cultivating their own lands.
They are self-employed people, They
have either purchased their lands or
they have inherited them and they
have found their own employment.
They do not depend upon this Gov-
ernment.

Some people might say that this
Government is depending upon their
votes. If so, why is it g0 very angry
and so very malicious and so very
much opposed to these people? They
want to liberate themselves from their
control even in these elections by con-
verting them all into agricultural
workers, and once they become land-
less people without any hold over any-
thing and they become rootless, then
this Government can exploit them as
much as they like as is being done in
Soviet Russia and Soviet China.

It is said that in 1954, the proportion
of those who owned less than 40 acres
of land was 60 per cent, What will
happen when the ceiling of all their
lands would come down? All these
people are small people. Their income
cannot be more than Rs. 500 per month.
Why should they be deprived of their

What public purpose are you going to
serve? Probably, you want to bring
in co-operative farming, You know
the results of co-operative farming not
only in this country but in Soviet
Russia and in Soviet China. You want
to bring in large-scale farming. How
can you bring in large-scale farming
unless you deprive these people of
their holdings? Once you deprive
them of their own holdings, what will
be their fate as well as the Govern-
ment’s fate?

What is the position of the 3 million
goldsmiths today? Have Government
been able to find any employment for
them? I make this challenge to them.
Wil they be able to find employment
for these 5 million people? Already,
the number of the unemployeed edu-
cated people in our country whose
names are registered with the em-
ployment exchanges runs to 6 millions.
So, we have already got on our hands
11 million unemployed people. Then,
there is the case of the under-employ-
ed people also. And on top of it there
would be 60 million agricultural
workers. Once Government bring in
their tractors and other things, more
than half of them would be unemploy-
ed. |

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Shri Ranga: How much time have I
taken? . .

Mr. Deputy-Speaker: The hon. Mem-
ber has taken half an hour,

Shri Narasimha Reddy (Rajampet):
We are entitled to have 38 minutes for
our party. PR <]

Shri Ranga: I was submitting that
Government would not be able to pro-
vide employment for them, Then,
what will happen to them? And why
do they want to bring about unem-
ployment? They say that they do i#
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because they want to improve agri-
culture, Hag the productivity gone up
in Soviet Russia per acre? Is it not a
fact that today Soviet Russia has found
it necessary to concede some small
holdings to the extent of about 2
acres to the peasants and also allow
them to own cattle in order to :mprove
their agricultural production? Is it not
because of the large-scale farming and
collectivisation anq co-operatisation
that Soviet Russia is obliged to import,
as we are importng into our country,
as much as 5 million tons of wheat
from other countries? Therefore, I
submit that co-operative fatming is
not going to improve production. On
the other hand, it will dwarf it, and it
will destroy it, and it will increase un-
employment, and it will create social
unrest and chaos. Then, who will be
benefited by all this? Surely not these
friends opposite (Congress); I am sure
of that because then they will be
thrown out of power. It would be the
Communist friends who would reap the
harvest and it is for them that my hon.

friends opposite are preparing the
ground, Just like the hawks and
eagles which go on waiting for a

patient to die so that they can pounce
upon the corpse, my communist friends
are waiting for that opportunity.

Shri Raghunath Singh (Varanasi):
What will the Swatantra Party do
then?

Shri Ranga: If we come into power,
my hon. friend will be protected, and
there will be democracy here in this
country, He will have greater
strength to control us and to see that
we remain democrats . . .

Shri P. R, Patel (Patan): May 1
know when my hon. friend’s party will
come to power?

Shri Ranga: We do not know. We
must live in hope, I am not like many
or some of these friends who did not
associate themselves at that time with
Mahatma Gandhi; forty years ago,
when Swaraj appeared to be nownere
there on.the horizon, g0 many of us
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had thrown away all we could claim
as our prospects in life, and then join-
ed Mahatma Gandhi. Then, we lived
in hope, and our hopes were fulfilled .
and we have now achieved freedom.
Similarly we live in hope now also,
not merely for the sake of power for
the Swatantra Party, but for power
in order to protect the peasants.

Shri P. G. Menop (Mukundapuram):
When did my hon. friend join Mahat-
ma Gandhi?

Shri Ranga: Was it not in 1930? Or
rather, was it not in 1917? I do not
know whether my hon. friend had
emerged from his high school at that
time, because I was in my high school
at that time.

Shri P, G, Menon: At that time, my
hon, friend was in the Justice Party.

Shri Ranga: No, certainly not,

Shri Narasimha Reddy: I was in the
Justice Party.

Shri Ranga: Let not my hon. friend
indulge in calumny and defame him-
self, because he will be defaming his-
tory. What is the use of saying such
things to me? Tet my hon. friend
please remember that I am his elder,
and he has certain duties towards his
elders also. We have not yet given
up our idea of dharma in our country.

Therefore, it is wrong for this Gov-
ernment to think of passing this mea-
sure. It is wrong for Government to
weaken the rights of these peasants
and throw away the basis on which our
social economy has been built up.
They are the very salt of our earth. It
is because of these people and their
support to Mahatma Gandhi that we

‘have been able to achieve our freedom

in this country. It is because of the
support that these people had given
that the Congress Party has been in
power during all these sixteen years.
But we find that they are raising their
battle axe against these peasants. Till
today. they had not raised it against
these peasants. Why are they raising
it today? My fear is that they have a
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kind of a Soviet devil which has come
to possess them and possess their
leaders; it has not come to possess all
of them, but it has come to possess a
few of their leaders, I am prepared
to make an exception even in your
case, Sir. If all of you were to search
your own hearts, you would certainly
feel that you are suffering from this
qualm of conscience, namely, ‘What is
this? Are we doing the right thing
or not?".

Mr, Deputy-Speaker: Let the hon.
Member please leave me alone.

Shri Ranga: In Bhubaneshwar, you
have taken to a new mantra, and
under that mantra and under that
mamasmarana you are mesmerising
yourselves to such an extent that you
are prepared to get into this deluge.

Therefore, I wish to warn our friendg
that please for God’s sake. Let them
retrace their steps, even now. But I
find that it is too late. Therefore, what
are the prospects for our peasants?

I can assure you that even under
this enactment, the State Governments
have got the right to change these
Acts and to amend these Acts which
are going to be placed in such an in-
famous manner in that infamous Sche-
dule. When we get an opportunity,
we would like first of all to amend
that schedule suitably in order to
reinstate the peasants in their own
proper rights,

Then, as regards the ceiling itself,
have my hon_ friends opposite got the
_the moral courage to say this? If they
are really keen and sincere about the
provisions that they have placed be-
fore the House, let them say that this
is the final ceiling, and it is not going
to be reduced further. Otherwise,
what would happen?

Shri Bibudhendra Misra: May I
point out that we are not concerned
with ceiling at all under this Bill?
That is a matter for the State Govern-
1aents We cannot take away the
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right of the State Governments to
have their own way of land reforms.

Shri Ramga: Unfortuntely, my hon.
friend seems to have forgotten what
has been written here in this Bill. In
my hon. friend’s own Bill, what does
he read?

Shri Bibudhendra Misra:
hon, friend read it out.

Let my

Shri Ranga: Just as Government.
were remiss in their duty of looking:
into all those Acts at the time they
put them in the Schedule, and, there-
fore, they put all the 124 Acts in the
Schedule. and afterwards, under your
chairmanship in the Joint Committee,
they were made to give some thought
to the matter and they had to give up-
50 or 60 Acts out of the Schedule,
likewise, my hon. friend seems to be
again ignorant of this.

It has been provided in the proposed
proviso to article 31A of the Consti-
tution that:

“....it shall not be lawful for
the State to acquire any portion of
such land as is within ceiling limit
applicable to him under any law
for the time being in force.”.

Now, what does this mean?

Shri Bibudhendra Misra: First of all,
it is very clear that so far as land
reform legislation ig concerned, the
power lies with the State Govern-
ments. An apprehension was expres-
sed in the Joint Committee as to what
would happen to the small landholders
if you take away land below ceiling.
Therefore, it wag provided there as
part of 31A that whenever land below
ceiling is taken by a new law there
must be paid compensation at the
market price. That is only to give an
assurance to the House that it is not
the intention of Government to harm
the. small landholders. It js their ine
tention to protect them. But that does
not vest with Parliament the power to
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direct the States as to what ceilings want to go to the peasants and tell

they should have.

Shri Ramga: I cannot congratulate
the Government on having this advo-
cate to give away their own secrets.

It means this: that Government
wantg to have complete powers to fix
ceiling anywhere they like, to give
instructions to the States, to fix ceiling
limit at any level they like. That is
exactly my contention. They have got
that right.

Mr, Deputy-Speaker: That
vests with the State legislatures,

right

Shri Ranga: That is why I say it is
necessary for Government to assure
the peasantg that wherever ceiling is
to be fixed in any State it would stop
there and it would not be further
reduced; it would be the final thing.
Are they prepared to say that? No. I
want them to have the moral courage
to give that assurance to our peasants,

Shri Surendranath Dwivedy: Who
are they to say that?
Shri Ramga: There you are. They

would like to bring it down further
until it becomes one acre or two acres
—as in Soviet Russia,

Shri Vasudevap Nair: You are rais-
ing an unnecessary scare,

Shri Ranga: I want them to give an
answer, They want to reduce it. Let
them give the assurance. The Deputy
Minister or this Government may not
be able to do it. But this ruling party
has got to give that assurance to our
peasants otherwise when they go to
them for their votes next time, they
know their fate,. We also know what
would be the fate of this Government.

Shri Bibudhendra Misra: That we
shall see later.

Shri Ranga: For the time being—that
is what is stated. Therefore, they

them: Took here, you are all below
ceiling, You are not going to be
affected. Ranga is only rising a
scare,—as these communist friends
are saying. You are all going to be
protected’. But we know that that
ceiling is not going to be the final
thing. It is capable of being reduced.
The socialists and communists also
agree with it. It will go on being
reduced until it satisfies first the
socialists, then the communists.

Here and now I have to deal with
these Bhubaneswar socialists, In this
country, there is scope only for one
kind of socialism, and that js Nehru
socialism.  Willy-nilly the various
other parties will be making their
peace either with them, or they will
be finding us to be their comrades.

Finally I give this warning to Gov-
ernment, that if they persist in these
methods of keepig the peasants on
tenter-hooks, making them feel inse-
cure about the ownership of their Jand
and not give them any kind of assu-
rance at all that they are not likely
to be treated as intermediaries, that
they are not likely to be treated or
dealt with in the same unceremonious
way as the zamindars had been treat-
ed, and if they do not give them that
assurance to the peasants, then the
peasats would be justified in treating
this ruling party and the framers of
this legislation as -eell ag all those
people who will be voting with them
as the enemies of the self-employed
peasantry in this country.

Lastly, we stand for tenants’ protec-
tion, We stand also for minimum
wages for agricultural workers. We
also stand for all the government
land,—80 million acres are still in the
possession of Government, or much
more than what they can possibly get
by this ceilings legislation—being
distributed freely and on patta to agri-
cultural workers so that they can also
become self-employed peasants, if not
for 365 days in the year, at least for a
part of it, for 60 days and them for as
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many more days as posible. Let them
also become self-employed peasants.
Let there be the largest number of
self-employed peasants and people in
the country. That country which
stands for self-employed peasants
and people to the largest possible
extent, that country which helps
self-employed peasants, that country
which would stand by them and
encourage them, that country
alone will have a future which
would be worthy of great men like
Buddha, Mahatma Gandhi and Rajaji.

Mr. Deputy-Speaker: We have 10
hours for this Bill. How shall we
divide it between the stages?

Shri Surendranath Dwivedy: 8 hours
for the first reading. There are only
a few amendments.

Mr. Deputy-Speaker: Yes, 8 hours
and 2 hours.

Shri P, R, Patel: My hon. friend,
Shri Ranga, spoke at length as if the
Swatantra Party alone is the only
advocate of the peasantry of the
country. I may tell him that all the
members of the Joint Committee tried
their level best to see that the small
landholders are in no way put to any
disadvantage. That was the unani-
mous view; Government also came
forward, and we unanimously put in
a suggestion that if any land is ac-
quired below ceiling, the full market
price should be paid. Once this pro-
position is there, I do not think there
is any fear for the agriculturists that
they would not be paid.

But I do not understand one thing.
I do not understand the reform policy
of Government. What should be that
policy? The aim of the reform policy
should be more production and crea-
tion of stability in the mind of the
agriculturists. To me, it seems these
two elementary things are wanting.
The agriculturists are always living
in the fear of what would happen
tomorrow, what legislation would
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come tomorrow which would affect
their lands they till. I would re-
quest Government to put an end to
this and let stability in the mind of
the agriculturists be created. Let
them feel that they are the masters
of what they have today.

Another thing js that production is
going down. Every year there is an
increase in land brought under culti-
vation. But the increase in produc-
tion is not proportionate to that. OQur
population is increasing. So the pro-
blem before the country today is
more production. I would say that
unless we double our agricultural
production, the country would not be
able to face the future. We look to
industries much more than to agri-
culture. So in any land reforms
undertaken Government should see
that production is thereby increased.

Coming to evidence tendered before
us, it was stated that the yield per
acre of sugar cultivation in corporate
bodies came to 54 tons; one manager
who appeared before us said that in
his company the yield per acre was
75 tons. In the co-operative sector,
the per acre yield is 42 tons, and
in the case of individual farmers,
much less than that. So if at all we
want more production, then our
policy should be oriented towards
that. Now, what is happening today?
Some States go against our land re-
form policy. In our five year plans
we see sugarcane farms and other
farms being exempted from the ceiling.
That is the advice and recommenda-
tion. That is the policy and all the
States have carried out that policy. It
is only U.P. and Maharashtra that
have gone against it. Should land
reform policy be uniform or differ
from State to State and district to
district. I would request the Govern-
ment to consider this.

One thing trcubles my mind. We
have given fundamental rights to the
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citizens of the country and we proud-
ly say so; we say that nobody can
disturb it. But with regard to land
legislation, I find that there are two
types of fundamental rights. One is
for non-agriculturist and the other is
for agriculturist. If a mill or g fac-
tory worth a crore of rupees has to
be acquired full market price is to
be paid; that big factory is not an
‘estate’ even though it may be worth
a crore but if a poor farmer owns
half an acre or has some interest in
half an acre, his interest becomes an
estate which could be acquired under
the specific law! I do not understand
this meaning of estate even though
it has been put in the land revenue
code. I have read Gandhiji’s speeches
on the land revenue code while he
was fighting in Khere district: he
said at that itme that the land re-
venue code should be done away with
as early as possible. After seventeen
years of Independence the land
revenue code is on the statute book;
the same thing is there; there has
been no change absolutely. These
codes were drafted at a time when
cultivators were no better than beasts;
you must excuse me for saying so
but they were illiterate, just like
slaves. Those people in power, the
middle-class and the upper middle-
class or the capitalists enacted these
codes at that time for protecting
their interests caring little for the
agriculturists. Today it pains me to
say that even in Parliament or any-
where in the country the middle-
class and the upper middle-class rule
the country and they are influenced
by the capitalists. Socialism is for
the agriculturist and the poor culti-
vators and not for the capitalists.
Fundamental rights are glven to
those persons who own big buildings
who exact a lakh of rupees as rent
but it is a fundamental right which
protects them but that fundamental
right is denied to an agriculturist
who is owning half an acre of land.
I request that fundamental rights
should be the same and uniform for
capitalist mill-owners and poor agri-
culturists, K
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If you deny them to the agri-
culturists, deny them to the others
also. I do not plead for big zamin-
dars or big landlards. Even a person
who owns one acre or two acres is
termed a landlord. Suppose I have
one acre of land and Birla or Kastur
Bhai or Amba Lal Sethi happens to
have his lands round about my one
acre of land and i he gets his land
cultivated by servants and managers,
then that becomes a land personally
cultivated by that multi-millionaire
and if my one acre of land is leased
out because it comes in the way and
if I get Rs. 3 or Rs. 2 a year, I am a
Jandlord and Kastur Bhai becomes my
tenant. That is the present law and
I am opposed to this present law.
This is not land reform. This is also
opposed to fundamenta] rights. So
far as ceiling is concerned, you can
have ceiling on the holding of proper-
ties, any type of properties worth Rs.
100 or 500 or five lakhs. I do not
mind. But let the ceiling be common,
uniform for one and all. ¥ Mr.
Sharma owns a bungalow worth one
lakh of rupees. he may be protected
but g poor cultivator would not be
allowed to own lands under the ceiling
law beyond a ceiling, which may be
worth Rs, 2,000 or Rs. 3,000. That is
the ceiling today and it is a discrimi-
nation. We discriminate against land
owners, land-holders. My objection is
to this. -

Shri Koya (Kozhikode): Even in
agriculture. big plantations can have
any number of acres.

Shri P. R. Patel: There is a class in
our country who are pleading for the
landless labourers and landless per-
sons and this class of people in our
society come from the classes I men-
tioned; socially, economically and
politically they hail from that class.
They have no sympathy for the
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landless classes or landless labourers.
Have gympathy for them. I have no
objection. If there is land, it should
be given. But if there is sympathy
for landless persons, why should they
not have sympathy for homeless per-
sons? If some people have no houses,
and a man has a bungalow having 30-
40 rooms, why should not one or two
rooms be allotted to him and the
remaining rooms given to homeless
persons? Take, again, the case of
jobless persons. Some persons are
jobless; they have no means even of
livelihood. But some persons are not
happy even with Rs. 2000 or Rs. 3000
a month. What are they going to do
with them? This is something done
in our society to create class war
among the agriculturists. These intel-
ligent persons create rift among the
agriculturists, often talking of landless
labour and so on.

In the end I woulg say that there
are organisations of different persons
following different occupations. Even
bhangis have their own organisation.
The Government servants also have
their own organisation; even the ICS
and the IAS officers have their own
organisations. Every group has an
organisation according to the profes-
sion it follows. It is only the poor
agriculturists of this country who
have no organisation. Nobody can
speak for them, on their behalf, even
though they constitute 80 per cent of
the population.

I would say that a great responsibi-
lity lies on us to protect their inter-
ests, and if ‘we fail to protect the inter-
ests of the agriculturists, I think it
would be a bad day for us. Today,
we find that in towns, among the
labour also, 60 percent of the people
do not vote for us. And if the agri-
culturists go out of our purview, if we
lose the sympathy of the agricultur-
ists, where shall we be? That is a
problem I would request the Govern-
ment to consider.
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T qAqFT & A9 & F AR qQT aHS
g

st 3w ° o feafa § 7 @g )
o gfazrd HEHT FT H FH F &,
s ¥ ¥ afqea: 19 39 &, 70T
¥ o gfea: &0 #39 &, 99 | F
AT e FE IR SR a9 g,
forgdr THT IT ¥ O F IIAT FHIA
AR g W 2 SfEwe IadAr EmETT
B AIT I AG FAE | 39 FAT
e T ¥ g ¥ FW §, 3 w4
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TFE FH qTe oS gt & forg W fw e ag FEdt & e gasfzr o e

oY G AE FE § AT IW 3 2 & T ST g fF omewfen A

FUT TFT THA I AT T RIT BT A7 FE A IAE T A 297 H GEET F

A FTH GIrE q@TE AT FHAY &
T FTAY A4 & fF Y IR FHY
ifer | OF T s {4 e w e
¥ Frag ¥ F fF 33 AT wFS I
AT FETC ot g & o 6 o g ey
F AT AT G § W TH T ¥ AT
qETETC FY qGT GFY & AT I F TH
a3 "gFy ¥ 7@ ¥ 9o fF 9y $vR
o7 T ¥ AT § ) &N I A A
fean fr oz B & F =9 *6 fovame &
A FF A F AR AT F g
g fF gm0 ¥ foamet a0 av & Sfe
HEgIfE AT AT & A | Grelr
frart s Y @ ¥ qatx fag T8
BT & | foRamal ST W SwEgIfeE s
T FT GHaR FT G & T § A
T qETT FGTE WT THRAT § AT
9g qg7 aTeY & & | AR d9 F
T 73T & 1 ufw gER FE FY A
qr gH AN T T § AfwT FIY Y
e fog q0% & 9 96 g 98
FIEF TOF gHAG T § HI<
ITHT A Ao § 1| = 7 frm oy
FHT FT Yo qTFE TF FIAC FI qHFAT
2 qafs My gtz §1 97 FHAS
g WX Fwafar w1 #7w w77 € 5 @
THWENT § | affT gAFEd &
fr mEAfet gFma s W A
g fer Fiemglmw WY 1 ag
TIEAIIENT fqw gAd H § 7--ag
THRIC A2 IT A A & 5 T &
77 o FE mE ¥ 3T 7 &ar
ZY 2, 7% ag a8 g Svar AgY £
AFA qAL IZT F 7.5 A T AIAY
ST gaR feaiAt 1 341 § AT IR
grg fawr 33 #® FTA@ §, @ I
qFEqT F 9 FEAALTAE

TR TB 5T AT AG & AR -

TR A Y| T A T e
agT TE wET § Aqafsr I O a7,
AfFw Fife s E A R, WY
FH TA LA TF JIATST T IAST
& ST 9 TET

TE A AT T Fromfed
HIHAT & 1T FY AT 2 1 Fr-wqfed
SIfHAT T7 9 47 FT Al g AT
F1 3iwm § f& s Fenmfem
wIfA=T F6, AfFT 37 § 57 F q4T
H w18 faae a1 w78

T | 78%F ¥ W F7 @
2 37y @Er AR @ oEEd
e d@faww § sfaq @wem F7
2 fF ag feal & 9T F 93
9T FFA AR F AT FAT Y
FTH TAT ITAT AL § 7 TF § T AT
qFAT § | TR GFT fFAET FY w78
I qfeqs oooT & fAu dar SmEdr
g a1 g ST Tnfaar  FT A T
U AR H AT § | w7 e
T gIR T e €, T 7w P
& aR F T TEdr g 1 WS feast
T F1 gmmeAr § 7 37 W F wfg-
S ARt @1 AT A @, R
fEaa & mAer FaT T TN )
feT ot wor TRt § fF feam aga
I37 &, AT INT AFC @A &1 T
T 1 & Fgar 9Ea g fF Tser @R w1
TR ALY W ST ATAT & | TS WA
F fT qgTe @R 9AT | ST aEESr
THEAT AT §, ST F1 G BAT HY
T wTE # 1

Fafs ua faa ¥ F77 , &R
#1 39 a9 #1957 5% ¢ fF @ o
¥ qrg I T8 &1 AfeT ;= oI A
el g7 9 A1 ff f5F AT @ 5 =
T & qry 9% AgF & ) faedAT § oF
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(st o wo Fag) FAT FB W TAEAT T FT FT T

ITF a1 a9 99 waar =S fafeewi 1 Fxgm A W AR W ey

& Aifers § 2R A0 TE TFT ¥ A HFAF T g W ¥ TeE

#1 fax for™ & fau sg F47 & 1
AFIR T aE § qway 91 9y g ?
T/ A A qIIE F H g
arF frar, 39 ¥ @gT AN & oW
g | T 99 ® FAIfAT FA ¥
ey § #1¢ 7 fafase w8t famr m
& | 7R F1 7wy fafae #3737 =nfed
fF g7 777 |1 ¥ 27 P &1 A
FT I | TIET BT A7 g qofares
qaq #Y I F7 A &, AfET SF F
AR A SEEAH MT H T T
g, 77 e ¥ A aw dam A g
AR FATH HE IoEqH T F q /Y
< FT HA< @1 94, A7 5f7 T ST
T WTSHT 3o ®TX g, AT (AR AT
T QS0 TA F T FEY AT T0fET
qar aF FT T ag TEe dEdr
AT A A9 K ARG TEAT F
&7 § G0 T IR, A fagrm w1 7
™ T & FIF fem IET =fgd
FEY STAT § T ot sfwAEer ot aRy
§ fF q MR 30 T T FraT Tifed | F
FETE 9 7T 20 F7 #w &Y A
fomt sma, &fv= & weE o= e
G, ST F [0 a¥E § ;A fwar
AT ey, SH F 6 w19 w7 A
TG EHT ATEd WY T AXA HT AT
1A @1 (BT | FEe =G Qi
F7Y AL 3T &7 991 a7q WA § TIH
T o |
THOEA ® BT FT K-AIOAET
tfa=T gfeaT 3 frdt oY 2o § TeET-
B TE AT § | WA AT FAfRA
& e T TedT &, @ T o=
A = T 39 1 9w fFaw o g
A ag w7 T faope 7 70
ORI FTEEgAA (§a<ra wis-
¥e) faw F 97 ¥ Pl S % o

AT GHEAT % F et &1 F71
T gvfer F gFdT & | W & A
dfear &Y wfFesT FAT TRy | g
T 3T a0%F ¥ qfaa™ § of 7
a7t A, q A1 FT favEry & e
77 dfaE ¥ I35 A A% F waE
fo T T 7w ¥ 7 F i
I T, A FT AT )

TT A ¥ a8 off T%7 oW } fF
dgfaam § @ Avww sfaq famn
B - S el I T G i 1 d
SHRT ®E gmEwT T 3 03 | F
FEA @A F fr Te A1 faAzers
qC FT T § 1 WS qF 73 fAewwE
w7 gmtEt & Y F 6T TFE gy

: I W O § W f-fefe-fem
g & E ¢ 7w SEEN W
¥ fq7 579w &3 F7w T4 S5& E
2

T fEw g o= o ®
@i fam I A7 I3 F e °
FAAT BT T TN F AT 77 FT AR
W oyl feT s g T OF AR
¥ wa-gag fer ¥ WY T A9 AT
q wnar Wy & ;W A F=ar &
i FaxTam o 1 99 @
=T T8t J3 X fFIE ¥ grag ¥
St @ Y I1g T F 99F & IEFA
¥ wg wegwr g fomnsr el &y
s ot It & A qEd g W
fFaT #Y FwEAT 990 T wifeR R,
safe W &7 X HFET W@ LY
Wy g

Foagsrgma am =g g &
fEamat #7 gwer ®1 SWE & fau
oF FHITE FEw TR, 9 fF ST
T wfaT faafy & s F: 1| FT@ER
1 G a1 ofr T gt ¥ Wiy,
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aifr framt & feq & wfrew &
gAY FraTe @ gfawa #
ag I qFF A T ) 3T I
feami § s & 9 afavans qo1
g R ¥ wFT #Y awgAr Sifed
fF A s FTaa i 2 ¢ T
Iq 71 91 3 @ Oq ¥ R oaw
g fara @ ) fae awa g e
faq ATt ST F ST S, IMH F
g ST A9 F AT g | 37 [@Q
fFaTe A7 9T 919 3T § 1§
& fraEt A7 g9 A a6 favy e
& =fed o

Shri Surendranath Dwivedy: Sir, I
am glad that in the Joint Committee
an amendment was accepted because
of which it is possible for me today
to stand here and extend my support
to this Bill. You may remember, Sir,
that when this Bill was first discussed
in this House for reference to the
Joint Committee, all that we urged
was this: Although in principle there
should be no objection to amend the
Constitution for the purpose in view,
we must see to it that the small
peasants are protected—not only their
lands, but also their buildings and
other structures. The Joint Commit-
tee, after a great deal of deliberation
accepted that so far as the lands of
the small peasants ane concerned, if
they come under the ceiling of any
State, then the ordinary processes of
law would be applicable to them when
land is acquired for any public pur-
pose. I think that would have greatly
satisfied my hon, friend, Prof, Ranga,
who was sg vehemently opposed to
this Bill from the very beginning.

I heard him very -carefully. If I
may be pardoned for saying so, it is
rnot the Bill that he is opposing. He
is opposed to the very principle of
lang reforms as visualised by the
country as a whole. He wants to pro-
tect the peasant proprietors. I might
say I am one with him. We do not
accept this theory that land should be
nationalised in this country. I do not
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any democracy, anybody
would accept this policy of expro-
priating peasant proprietors. But his
fear is that once thjs sort of principle
is introduced and the State is vested
with more and more powers, then it
will have unlimited authority to go to
any extent it likes and ultimately if
the State comes into the hands of per-
sons Wwho believe in expropriation,
then probably there is no remedy. I
think he will agree that if a State has
to play a part, the individual citizen
in this country has to forego certain
of his rights and place them in the
hands of the State for public good.
That every citizen in this country has
to accept. Therefore, in the present
state of affairs, where we have a
written Constitution. a judiciary and
all the processes of law in operation
and, above all, the Parliament which
has the supreme right to safeguard
the interests of the people, we should
not have any fear on that account.

think ip

He was pleading about the ceiling.
He was pleading very much, saying,
let this Government at the Centre
issue instructions that the present
ceiling as it exists in different States
shoulg not be disturbed. Actually I
interrupted him. because my own
view is that in scme of the States,
from social justice point of view and
also from the point of view of the
policy enunciated by the Planning
Commission, the ceiling law is unfair
and more favourable to the landed
interests than to the peasantry.
There is a need today for the change
of ceiling laws in the different States
of the country. If no protection
should be given and if this is not to
be supported, it is not to be supported
because this Government has not
taken any steps to see that such ceil-
ing laws are changed. It is because
this Government has not taken any
steps to see that the ceiling laws as
they exist in different States today
are changed. My recommendation
would be that this should be done.

If we have not enough agricultural
production, it is because the peasant

o
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in the country today does not know
where he stands. The land tenure
laws have not yet been codified. The
ceiling laws, as I stated, in most of
the States have not been changed.
Because of the landed interests who
dominate the State Governments and
State politics, they have an upper
hand and therefore the peasants do
not get a fair deal. We are giving
protection to certain laws. You will
find that there are enactments which
have been made as early as 1960 and
1958. Yet they have not beeq imple-
mented in those particular States till
now. What has happened is, taking
advantage of this Bill the actual
transfer of lands has already taken
place and partition deeds have been
executed. The result is, when as a
result of this Bill those particular
Acts are going to be implemented in
those States, there would be practi-
cally no surplus left for the landless
or the small peasantry amongst whom
this land was proposed to be distri-
buted. The very purpose of the land
reform is defeated by taking recourse
to these dialatory tactics. This Gov-
ernment has never moved in that
matter. It has never asked the res-
pective State Governments, not cven
the Congress Party at the Centre—it
may not be the Congress Parliament-
ary Party but the Congress High
Command which comes forward with
such high sounding slogans about
socialism—has ever bothered its head
to know how it is that this very ques-
tion which affects millions of our
countrymen and which actually ham-
pers agricultural production—this
very primary factor—has not been
taken into consideration and the State
Governments have been so slow in
the implementation of the agrarian
laws.

I am not happy the way the Consti-
tution is being amended. When the
original Bill was introduced in this
‘House they gave a list of as many as
124 Acts. I am giving out no secret.
When it was being discussed, without
the Joint Committee itself scrutinising
those Acts, from the Government's
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side they themselves came forward
and said that certain Acts were not
necessary to be included and those
Acts could be omitted. What does
that mean? It means they have not
applied their mind to the existing
laws as they are prevalent in differ-
ent States. They have not cared to
examine what their character is, how
they are functioning, for how long
they have been in existence and so
on. They have never botherad their
heads about it. On any recommenda-
tion coming from the tate they
thought it proper, in order to satisfy
them, to embody it in the Act. When
they did not find any valid reason in
support of the inclusion of those Acts,
ultimately it was agreed that they
should be dropped.

They also manoeuvred to do things
for political reasons. I would agree
to a certain extent with Shri Ranga,
that the motive behind such amend-
ments and such Bills is not always
agrarian but political also. I will
take, for instance, the Kerala Land
Reforms Bill, the very purpose for
which this Constitution (Amendment)
Bill was introduced, the Bill that was
passed and that was challenged in
the Supreme Court. You will be sur-
prised to learn that that particular
Act was okayed by the Planning Com-
mission, by the then Central Govern-
ment and by the State legislature.
There was no occasion to amend that
Act again.

15.56 hrs.

[Mr. SPEAKER in the Chair]

As soon as there was a change of
Government, without any valid rea-
son they changed it. For what pur-
pose did they change it? They chang-
ed it to suit the purposes of large land-
owners who are the main support of
the present Congress Party in Kerala.
How was it brought about? We, some
of us, objected to it. Now, luckily for
them and unluckily for us, the deli-
berations of the Joint Committee were
not over before the Act was passed
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in Kecrala. That very Act was not
included in the list that was given to
us in this House. Then, that very Act
which was passed after this Bill was
introduceq was brought for discussion
tn the Joint Committee and was ulti-
mately included in the Schedule. I
do not think this is fair. Why was
that Act, which was repealed by the
State legislature, brought in. Had the
Planning Commission no duty in this
matter? The Planning Commission
which is the main element, the main
institution behind this legislation
know their responsibility well. They
should have asked the Central Gov-
ernment to issue instructions to the
State Government saying that when
we were in the midst of a discussion
to amend the Constitution for that very
purpose and when that particular Act
was in conformity with the policy laid
down by the Planning Commission and
the Central Government, they should
not change that very Act. If even
after that they had done so and if
that was going to be challenged in the
Supreme Court, I think we should not
have given protection to that sort of
a measure.

The argument that I am advancing
is this. Although the principles are
quite good, there is the question of
implementation. The whole idea is
not really that but to release forces or
to make laws which will make our
agrarian reform an easier process and
make the agrarian sector somewhat
satisfled to go forward. Sometimes
that purpose is defeated because of
political considerations.  There lies
the real danger. It is not that we are
giving more powers to the Govern-
ment for such purposes. That is my
real grievance against this Govern-
ment, that they are not dealing with
this matter only for agrarian reform
purposes.

Then, the question of rural and
urban ceiling is a very important issue
before us. When we are going to
enact such laws and from the social
justice point of view we are going to
upset the entire rural society and
their economy—more or less by enact-
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ment of ceiling laws we are putting a
limit on the income of the peasants—
if at the same time Government does
not take steps to put a ceiling on the
urban income, then we are deliber-
ately making an imbalance in the
society. With the growth of industri-
alisation, it is likely that in this coun-
try. at the cost of the peasantry, the
entire urban and industrial sector will
be dominant and the poorer sections of
this country will suffer. It will not
lead to an egalitarian society nor is it
possible under the circumstances to
get the support of the large bulk of
the peasants, millions of them, to
work enthusiastically for the success
of the society as a whole. There will
be resistance. There may be a great
tussle between these urban interests
and the rural interests. That is bound
to come unless, when more and more
we are going to introduce these laws
which are very necessary, we also pay
attention to this aspect of our deve-
lopment which is very necessary,
according to me, at this stage of our
economic development.

12844

16 hrs.

I would now refer to one or two
things more. It is not also very pro-
per for the Parliament here to give
protection to Acts which were chal-
lenged by courts and which may be
said to be impugned Acts. We sup-
ported these things willl-nilly because
we thought that even the little relief
that is given under the Act should be
implemented and should not be delay-
ed by challenges in the courts, ete.
But I was surprised to find that as
regards some of the Acts which were
invalidated by the Supreme Court,
even two or three years back, the
State Legislatures and the State Gov-
ernments have not thought it proper
to amend them and make them
okayed. This is not a happy prece-
dent. It is not a good precedent for
the Parliament to give protection to
laws which have been declared
invalid by the courts.
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Shri Bibudhendra Misra: In the
First Constitution Amendment also
you did it. You gave protection
there.

Shri Surendramath Dwivedy: That
is what I say. No proper thinking is
given to these questions. Because you
had done once, you must do it now.
Because one wrong you committed,
you must commit it as many times as
possible. That is not a very good pre-
cedent that you are creating. We
cannot thank ourselves that we are
doing a very good job by giving pro-
tection to laws which have been dec-
lared invalid by the Supreme
Court. There are some Acts which
have been given protection under the
Schedule because of a very definite
purpose. I would like to have an
assurance from the Government, if it
is possible for this Government to
give us, as to whether they have en-
quired from the State Governments
why the Acts which were passed long
ago, have not been implemented, in
how many States actually tne ceiling
on land has been fixed and what is
the surplus land available today and
how much of it has been distributed
to how many peasants and all that.
If you have that account, if the Gov-
ernment comes forward with a state-
ment like that, then probably even
friends like Mr. Ranga who are great
opponents of this Bill will realise that
really by these laws small peasants
have been benefited. But in actual
practice it is all rather a paper legis-
lation which is not working anywhere
and if anything is done it is giving
more benefits to the big jand owners.
I would like Mr. Ranga {o appreciate
that the smaller the landowner, the
greater the production. That is why
he is opposed to cooperative and col-
lective farming. As you know, Sir, in
other countries, collective farming has
not been a success and that is because
of different reasons. If that is so, it
is all the more reason why the lands
should be distributed and given to
small landowners. As we have abo-
lished zamindari, we should also have
abolished these big landowners as
much as possible. Cooperative farm-
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ing—of course, it has nothing to de-
with this Bill—has to come in this
country and that will come on a
voluntary basis. Everywhere small
land-owners have mutual aid teams as
existing, in actual practice, in villages
today. There are small land-owners
who have 1 acre or 1§ acres who
cannot afford to have ploughs and
other necessities for agricultural pur-
pose. They voluntarily exchange
their labour and other things and that
is how they carry on. If we want
cooperative farming in this country
to be a success, we want such a co-
operation which exists even now un-
officially on a voluntary basis amongst
the villagers. That should be orga-
nised in a proper manner so that we
get more production for our country,
and that can only be done when you
put a limit on the intermediaries and
the big land-awners and the surplus
is distributed. Whether we can pro-
vide it or not—this is a difficult pro-
position—but it should be our aim te
see that every small peasant and land-
less peasant is provided with land so
that he can join these cooperatives to
work for the common good. That
should be our purpose. In that way
only, cooperative farming can develop
in this country. By giving protection
to the small peasants, by introducing
laws to put a limit on the big land-
owners, by distributing surplus lands
amongst the peasantry, we can create
an atmosphere in the country in
which, given other necessities for the
peasants to prosper, this country can
make a great headway in agricultural
production. .

With these few words, 1 extend my
support to the present Bill. At the
same time 1 would urge upon the
Government and request them that
before they amend the Constitution,
let either the Planning Commission or
the Central Government take a com-
prehensive view and reassess and
review the entire land reforms as
they are existing now and what is the
plan before them. Once they do that,
then probably they should not come
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forward with so many :mandments.
“There should be one comprehensive
legislation which will give proteetion
to all the principles that we want to
introduce in this country. ‘There will
then be a systematic growth and a
systematic increase in agricultural
production.

With these words I support the pre-
sent Bill.

Shri Bibudhendra Misra: Sir, be-
fore you call upon some other hon.
Members to speak, would you piease
permit me to explain the accusation
made by Mr. Dwivedy that the Gov-
ernment had political manoeuvring in
the Joint Committee.....

Shri Surendranath Dwivedy: I did
not say, it was in the Joint Commit-
tee. I only said there was political
manoeuvring.

Shri Bibudhendra Misra: Political
manoeuvring. That will clear up
certain impressions. He said that the
Kerala Agrarian Relation Act found a
place in the Bill that was introduced
in the House and he wanted to know
why it was not retained in this Bill
and why is it that the Kerala Land
Reforms Act......

Shri Surendranath Dwivedy: My
objection was to the inclusion of the
new Act.

Shri Bibudhendra Misra: Yes, and
why that was not included here. So far
as the Kerala Agrarian Relations Act
is concerned, it was certainly there in
the Bill itself. But then, Sir, that does
not take away the power of the State
Legislature under article 31B either
to amend it or repeal it. What is the
purpose of putting a statute in the
9th Schedule if it remains a dead
letter? It will have no force at all.

It is for the State Government to
decide. So, they repealed it and in its
place they had the Kerala Land
Reforms Act, and they wanted up to
include that Act. This was discussed
in the Joint Committee and then
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included. We have absolutely no
power on the State Government to
ask them not to repeal it. That is
beyond our. competence.
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Shri Surendranath Dwivedy: My
objection was to the new Act being
included in the Schedule. _1 know that
the earlier one was repealed.

Mr. Speaker: That is what the hon.
Deputy Minister has said.

Shri Surendranath Dwivedy: In the
Schedule, originally it was noi there,
but later on it was included.

Shri Karuthiruman (Gobichetipal-
ayam): The present Constitution
Amendment Bill has been necessitated
because of an interpretation put up on
the word ‘estate’ by the Supreme
Court.

Many hon. Members have objected
to our amending the Constitution. I
would submit that we have framed
the Constitution for the benefit of the
people. So. whenever it is necessary
to amend it for the benefit of the
people, we should do so, and that is a
reasonable thing that we should
amend it for the benefit of the people.

So far as the present amending Bill
is concerned it is confined only to langd
and land reforms. Of course, land
reform is necessary, and under the
land reform legislation, a ceiling is
laid down, and everybody is confined
only to that ceiling. But what is
required is a real change or reform
in the heart of the people. We may
pass any amount of land reform
legislations, but they would be: of no
avail unless there is a real change
in the heart of the people. If we
think that we may pass land legisla-
tion, and people will have only lands
up to the ceilings. and then every-
thing will be all right, and people will
be very happy and they will produce
more and productivity will increase,
that is a wrong notion and that is a
wrong policy. Unless there is secu-
rity for the peasants, and unless there
is security in the proprietorship of
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land, it will not in any way help to
increase the productivity of the land.

As 1 have already mentioned on
ever so many occasions, there is a
confusion going on in regard to the
ceilings. It is said that there should
be land reforms and ceiling on the
incomes, but then they start with
imposing a ceiling only on the unfor-
tunate rural people, and there is no
ceiling on urban incomes and urban
earnings. If in this Constitution
Amendment Bill, it had been stated
that there will be a ceiling for each
and every type of property, I would
have been very happy to receive this
Bill. But here, Government have only
provided that any land can be acquir-
ed for a public purpose, and they will
fix the value, and once that is done,
the owners of the land cannot go to
the court. That is the provision in the
Bill, if I understand it correctly.

Here, I would refer to what
has happened in my own cons-
tituency, for the information of
the hon. Minister. The law-abid-
ing people have not at all bene-
fited. It is only those who had
gone to the courts who had, benefited.
enormously. In the construction of
the Lower Bhavani project in my
constituency in 1952, many lands were
acquided by Government, both dry
lands and also wet lands. The autho-
rities approached the people for their
lands, and they told them that they
would give the maximum compensa-
tion possible. The result was that
they were given only Rs. 300 to Rs.
400 per acre. The law-abiding people
took that compensation at that rate.
But those people who did not get the
compensation to their satisfaction went
to court and got compensation to the
tune of Rs. 2000 per acre. The law-
abiding people, the people who obey-
ed the authorities and who thought
that Government would render justice
to them got only Rs. 300 to Rs. 400
per acre, whereas thosa who were
not so law-abiding went to court and
got what they wanted; they knew how
to go to court and get things done
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and they got compensation at the rate
of Rs. 2000 to Rs. 7000 per acre. Is
it not a reasonable thing to expect
that in our country where more than
50 per cent of the people are illiterate
and do not know how to go to courts
and get all the things done for them-
selves, we should be their protectors
and the guarantors of their property,
and we should give them reasonable
compensation ourselves, and not
allow a situation in which the people
who go to courts get more compensa-
tion while those who are law-abiding
get lesser compensation?

Therefore, I am afraid that under
the present Bill, the Government
authorities should not have the final
say in regard to the fixation of the
compensation, but it should be left
open to the people to go to courts ot
law and get justice from them.

A distinction is also made between
property owned by one self and pro-
perty owned by a peasant by tenancy.
Apparently, the Planning Commission
and even the Ministers probably do
not understand the rural pcople and
the leadership in the rural areas of
the country. Suppose a landlord has
got 100 acres of land, or even suppos-
ing that the ceiling is only 30 acres,
and he has got 30 acres of land; still,
he cannot be happy in the village
unless he depends upon certain other
people, unless he has certain peasants
under him.

It has been said that many enact-
ments have been brought forward for
protection of tenants against eviction.
Some political parties, such as the
Communist Party say that all evic-
tions should be stopped, and they say
that they are here to guarantee against
the eviction of these tenants. I would
submit that the Congress also is wed-
ded to this idea that the lands belong
to the peasants. But, as Gandhiji has
said, if anything is to be done, it should
be done in a peaceful and non-violent
way and not in a violent way. The
Madras Bill for the protection of
tenants against eviction was necessi-
tated because some landlord in the
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Tanjore District, because of some
political motives, evicted some tenants.
In the Coimbatore and Salem districts,
we are having peasants for genera-
tions together, and have never evicted
a tenant; unless and until he himself
gets away and he himself feels that
he is not able to produce more and
give according to the contract, we do
not evict any tenant. So, what is
required is reform in the heart.

As 1 was saying, a discrimination
has been made between land owned
by oneself and land owned by a
peasant. Suppose a man has leased
out his land because of certain difficult
circumstances, what is the compen-
sation that he would get? The rate
fixed by the authorities is that he
would get ten times the kist. Rs. 10
to Rs. 15 is the kist per acre; ten times
that would come to about Rs. 100 or
Rs. 150. But the value of the land
is Rs. 10,000 or Rs. 9000. Thus, while
a man who is having personal culti-
vation is able to get market value, a
man who because of certain difficult
circumstances has leased out his land
would get only a few hundreds of
rupees. In the case of a big landlord,
that would not matter much, and that
would be all right. But supposing
there is 3 widow who has only two or
three acres, how could she resort to
personal cultivation? Even here, I
am sorry they do not understand who
the real tiller of the soil is. In agri-
culture, the operations are such that
nobody can claim that all the work
could be done by one person. Some-
times, even an agriculturist and even
a tenant does not know tilling pro-
perly, whereas I, who am a landlord,
know tilling much better than a tenant,
because I am so much interested in
the land and in the production from
the land; and I do more physical work,
and I can do more physical work than
the tenant himself. Because a person
engaged some tenant who engaged
labourers, can it be said that the
agricultural tenant is the tiller of the
80il? There are, for instance, women
labourers engaged in transplantation
in the fields, and in this way, there
are so many other categories of

1886 (SAKA) (Seventeenth
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labourers. Can they all ciaim that a
certain percentage of the land belongs
to them? It is very necessary that we
should understand properly who the
real tiiler of the goil is. A man who
goes to the field, and who attends to
the field, and who engages himself
day and night in the field is the tiller
of the soil. Even the great Saint
Thiruva:luvar has said who the tiller
of the soil is. He says:
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“Sellan kizhavan iruppin nilampulandu

illain  liodividum.”.
If a man does not go to the field and
look after it properly, then that land
would behave towards him like an
unwanted wife who is not cared pro-
perly. If a wife is not given proper
care, she would not look afier her
husband properly. Similarly, if a
land-owner does not go to his lands
and properly look after it, the land
would not give proper yields. That is
how the great Thiruvalluvar has
defined a real tiller of the soil. A
tiller of the soil is one who attends to
the field, and who goes to the field and
who does the supervision work ete
himself.

Shri P. R. Patel: Land is the mother,
not the wife.

Shri Karuthiruman: It is necessary
that this definition of the real tiller
of the soil should be borne in mind,
and there should be a proper inter-
pretation of the same.

Then, there is talk of co-operative
farming. I might submit that even an
agriculturist is a real co-operator, be-
cause he has to have the support of
all sorts of people in the village.
Starting from the dhobi and the barber
and going up to everybody else, every-
one is living upon the land, and they
all have to be given something out of
the produce of the land.

So far as land reforms are concern-
ed, T welcome them. But the point
is whether they are going to help in
jncreasing productivity, because there
is a sense of insecurity created as =
result of our land reforms. Suppose
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60 per cent of the produce is to be
given to the peasants under the enact-
ment. What is actually happening in
practice? I can narrate my own prac-
tical experience in this matter. 1 own
about 30 a acres of land for my per-
sonal cultivation, and I have leased
out about 30 acres to some of the
peasants. Even if 1 give them proper
seeds, proper manure and even money
for them to cultivate the land they
never rise to the level of production
which I have been able to reach. They
think that they are assured of 60 per
cent share of the produce, and there-
fore, they do not care whether manure
should be applied or not. Even the
groundnut cake that I used to give
them for manure used to be taken
away by them and used in some other
way, probably feed to their cattle or
some such thing, and they did not
apply it to the field . Therefore, I
have now adopled the practice of
mixing it with some sand so that it
may not be used for the cattle but it
can be directly taken to the field it-
self. That is the actual tendency of
the people when we assure them of a
certain percentage. It is all right to
. go on saying on the platform that they
will have a share in these things and
so on. But the question is whether
it has achieved successful results. I
would submit the answer to this
question is ‘No’. To narrate my per-
sonal experience, I have been able to
get 50 maunds of paddy per acre be-
cause of my personal attention. but
in spite of the credit facilities that I
have given to my farmers, and
in spite of the seeds and
manure etc. that I have given to the
farmers, thev have been able to pro-
duce only 30 maunds of paddy. A
real tiller of the soil is one who has
got the own proprietorship with secu-
rity of the land: it is only that person
who will be able to increase the
yield.

Even in these land reforms, sugar-
cane cultivation has been exempted;
plantations have been exempted. There
is gross discrimination between land
and land. Like that, there is discri-
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mination between the agricultural
sector and the industrial sector. So we
are afraid of what is going to happen.
As regards this land to the tiller slo-
gan, I would suggest to Government
that when land is taken away the
market value should be paid, in what-
ever capacity it is taken, Then only
the peasants will feel that they get
their due.

Then again the ryotwari is one of
the best systems in the country. We
had the jagirdaris and zmindaris. We
enacted legislation abolishing them.
It is a welcome step because they had
inherited lands not by right means
bu! by some other means. They had
got them by way of so many charities
and other things. But the ryotwari
system is different. It is one of the
best systems, because the ryot has
invested his money and brought up
the land. But under this amendment,
I am afraid that even the ryotwari
system wili be abolished. We should
see that the ryotwari system is pro-
tected. That is a good system in
which the ryot can own his land as
proprietor and also see that the maxi-
mum yield is obtained out of it.

So I would make two requests to
Government. For lands taken over
either for public purpose or for any
other purpose, there should be provi-
sion to challenge such action in a court
of law. For lands taken over, compen-
sation at market value should be paid,
irrespective of whether it is a case of
personal cultivation or tenancy. The
landowner should have equal rights as
the tenants.

I hope the suggestions I have made
will be incorporated into the Bill dur-
ing the clause by clause consideration
stage.

=Y o ATo frardt (TeT) : WowEw
TR, dfaEE TSt ag quat §ur-
7 fadas arar ¢ § 99 F7 @ve &9
T WIR TS AT I ATHAE |
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W qF giar § =g a7 Tl 2
Dar duifawe @ g, T4 IR I
qI 7% T 74 g1 0 ¥ fw d7 o
a1 faeew @ wfed w1 q© &
Frgfaes @z & ot fawew § A #9-
e @z W ot faeew 37 & 1
o1 =97 ¢ 7% favw o a5 faaws
AT AT

&z foamd Fqem @A E)
oF g1 7g {5 3w & N 1 greATane
foar o7 gaR 3z #1 3T a3 | T
foq sty o= frmrrd g €, 912 7 et
g A, Iy ag swAF AT H Y
raTA % g, 4 fegeara ¥ &t an ey ot
T A AT A, 37 F ATTFE )
ol TF I AT WA A B fgg e
¥ JHE T FIC oY, T A FT Yy BrEET
AT oA sfasr g9 § AW 99
T 717w 4z & fr Ssfgaey sy ag
qeF AP0 AET & | I FV IS AW
AN A aft d fm & agr ¥ &
AT FT qOAT ArfgETaTeE F fay aArg
FTHE |

wit &7 ¥ 7T &1 fawew ¥
aF e B § AT qR Fm
ored § o wefer # @ F
TEeql 1 e SATET @A § gt
FHTIR T G FT FrSFOT TG
SITET AT & ) REY Ag WHAET A1)
o1q ¥ AfeF | wAdET U duefae
€T FZT AT & | T9T # Aot faeen &
A ofgs fraR g & fFawr @
&G LY FUT FF FT L FAT A 7T
AF AT T AT AN TP FT AR
AT ST ¥ W @ | onfex g
L I F1 faeen Afs T s
qar §, duifawe € ¥ @ g
o Fafwee € ¥ q@U Wi
daifaee @ 719 faew g AT
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&1 T Y G T 1T A wfre
€2 1 9T ST FrT AfET aa
a4 T & afew 7w F faega WA
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Flq Aoty a9 g sarar g 5
s ¥ WA g A7 9% foand
1T ¥ qrg Y qgr F1 <99 TG 99
qFT & | T I AAET G4 F FI
o Y F §, TIRNT F FTSARTE N
wiad gaTR 3w &1 7T TG quF A0
arfed fr &z foerd s 20 &
s wife F dRrET afaw g i |
foramt 1 s a7 diferr @ w17,
B2 B TS § §@a| F1 A€ ] |
qER g7 A g A AT aRg § ¥
gat & 3= fax gt § i ot e
B1E fFaTdl #7237 & 4S9 TEAT
AN w7 § o ogi FF o foard 50 1@
B2 B2 frari #1 918-91F WA F
z#3 ¥ fay oy AR 77 33-T3 v
A s wR A Iy
Sy 1 F9 Y g zrad g% gt
AN g g 2 fF fgar woRTeam
T ZicE g1 T ITAT & JIrA 7
grift wifs IT ) feawa B fram
F GG AT g kg W F
oM | qY IE4 w7 glam
AT FI AT IT FY AFA F IR AT
3 Eafe ¥ faars a8 g afea &
ag gt § f @femr sot afiT &t
# amx g & fr feami g &t
=8 TOF T FT I AR T4 B
IR 2T &< g1 9 forw & fE 9o
T ¥ sfemt @@

T s 2w A o 3w F A AR
Ffaee qewt § o 7 amEl § FIW
;< fear strar &1 wwdeT H WY 6K
& ¥ ot a8 e w37 o @ & v Wi
wigad, dwd W fadargees &
A Gt DAY § 9w §F I AR 7
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W TR g fFaw B Qfesw
P AFN @ T H T AL 99 a4 |
AR AW | Il &7 F4T E, FA1 A
dgf S A g, oy e @A Q1
agi o Ml-F1 &I § 5 BT B
vz & af@  a@dr &1 Jr wfed
M Ig & oy oy feq Tw @
g fr o OF 9 3m W I g
a A A gw 1 3 faed ar 7@
ag wyse Y & f s awrnfas gifesw
framat ¥ arx & g 1 97 w9
J F A ¥ g | F IqA™T AEavg
f& @dr & ar § o1 7o &1 Jeifa
TN & AN U KT ACFEANT T2 &,
F@IRT FMFY & —

USE WESTERN FARM METHODS
URGES K.

Moscow. April 24 (DPA)—“We
must borrow in our agriculture
everything progressive that has
been created in the capitalist
countries”. Soviet Premier Nikita
Khruschev demanded yesterday.

“There is nothing shameful in
this.” he added, according to the
Soviet News Agensy Tass in a
note “on some questions connected
with the implementations of the
party’s course to inteasely agricul-
ture.”

WYA a7 W g g e o
1 qifrae & @ FEfee o
T3 A 7T T & OF I witweE)
¥ A ¥ fuifoee v ¥ wnifaw
FOT IR FH Fi T A awdTT ¥
AFEY  CHFeal FT WQEE TG
ar & =M 39 FIW WY AT
qg o et § ot § 5 s
wETAETE =AM 70 F oy 2k
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iFed =1 W w4 & fag &gy
dz @ifcerm QAT wifeg ot e &
agi WeHWH F@AT | I T &
fag § gatwr & Weaws  samwEr

grar

TF IEY T R ag ko
FFTT FT e Feavay g g v qdr
T FMT TF TET FUAL G TR g1
fog I FY FHT TG TF FET W
& & °¥ 3T 1T ) A F L 00
{YAT, Yoo JIAT IT {oco J[YYIT
g Twdt £ feeelt 1) & & Aifed
fog q9® N FwT @®F ¥ WA A
S HIA I FIT 47 IF FT WA AT
o0 T HX oo TYX WA AT
g § 1 I T § il A
SR F Y T g 1 owA Afed F
T A UE FHI oo TH T AT,
TG I & FILEA T 000 TIAT T
FLpane frar 1 9 difem s &
R0 TFT &1 gS 97 L UFS TCAI &
ITF FINT G W E qT AGS
A AT VAT L I A AT T N
@ F AT Z | WA AR
fF uF wAT W &) AEETQ § Al
ST FI TZ ] | AT HG
fo g A, W A B ®IF |V
W F ad a8 g fv fow qeew
T gEX § ROy T AT AT A A
THIAAT T §, 9 FT qgT THATT AN
M g F a5 & T fAwa @ Fm

o & gurard § i oF
fanid ¥ gy @ § -

fqred ¥ AT qX 30 ST TWAT
s ETL? fiod A g F
AT FT ¥ AT 41, 5% ¥ &Y
g EAIERT gWwr )



12859

A FAT Yo o1 LA af =y
¥ ¥, "iga gL afFT X T |/ 6
Wy F ORI L |

TZaT LRS- F aw & fear foray
Y T |9 ¥ gar " § R
R8E (-3 ¥ a4 H gy aTHlSAr A
13 ¥7E 3R FOT To WO foam,
qaaT oo ¥y wfg o g7

o= fegma &0 ¥ FT T F
T 39 o° &QAT AT HR 39 faw &
wEt Ak I¥ F FEREA  wFE
g ¥ feggra & 7 fom sndm, @ sw
F F e g ! FE AR)
da ¥ T M7 F) fafwdew av difer
ary A AT, o AT owE H
W FL AUA TFAI F g1 gl '
Y THSAT ATT FA &, I HT ATHIAT
qeFif gt 74 € ) 92 a9 (et
R i e =@ g1 1T T ey
qF T AFA-TAr it 7 FE A
gt § | o Fae e o w9
gifet amar ey @, 59 fF 99 &y
feafy ag & f Gt & <7 &7 9 HragAy
T &, 97 ¥ 7w 791 51 3 ey
@ T gEa

fagral € w92 Hifaw T
&1 AT Az g fF gafa g
¥ gar W guTSETE Ay ATEdT @,
&fEa Il § WA NN W F oy B ad
A AT FAE Q@I FW A F FT
8T ¥ =9 FY 01 g7 qE o FHA,
wFifF gewrdt A, 78 a9 ot
O FUY WA q F A F oa=a)
& gora § I foer wrg agl #<
g7 |

® ¥ wfafar g & gees,
@R TEed A Agawe /R gEd
g ¥ AT g @ ) f1§ dferm
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T A AT § 1 T8 FAA IT AL
qv gifemr @ o g, o fr ag, S,
TFEY, A AT @ F 979 G2 FQ
1 TR R ST ¥ AT A JATE,
q 98 95 F) AR 4¢q ¥ femw ¥
TEe G R R AR @
Fzm e g i s ot aqm
¥, wTHe ded ¥ feana & 99 1 e
fear s 1 @8 gE0 AT & i < et
F o Y, T1Y, IF g7 OFS AHIT §,
AN g & faw 39 1 goESy T
aferagim & g =g g fF e
I A ALE TR I ATAAEIOA
feay, 7t 9% 3 S 7 FEvawa faav
A7 FTET TET F fray | o3 a@y awg
g fE o ad A §, 3T &1 e
T fgay a3 ?

¥ a2 IR ¥ Fgm WEwm g 5
fsm =afsq &Y 9@ o 90d, 59 T
e i6q ¥ feaa § FvaEm Sw)
fear smar

[MR, DEPUTY-SPEARER in the Chair}

fog i 9 A/ ¥ wTE @
fear &, 5w s &1 o9 w4
F fag foagar = fear =y &, S9 &1
3few % 7@l gu we do7 ¥ fema &
IT THA F7 FH9LYA forey Tfgq |

Shri A. S. Alva (Mangalore): Mr.
Deputy-Speaker, Sir, as far as this
amendment is concerned, this only en-
ables the State Governments to come
forward with tenancy legislation; it
does not legislate on any of the sec-
tions of the legislation Acts. As far as
Zamindaries are concerned, they
came under the definition of the
‘estate’ after the Constitution was
amended and so the Government or
the legislature took powers to deter-
mine the compensation and it was not
justiciable and people affected by
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-these orders could not go to the court.
It was found that subsequently some of
-these lands were excluded from the
definition of “Estate” and the Act of
- Kerala which came in for scrutiny by
the Supreme Court in respect of the
-land held on ryotwari tenure and
.which was formerly part of the
Madras State, it was held that com-
pensation is justiciable and market
value should be given and that is why
this amendment is now sought to
enlarge the definition of “estate” so
that it may include ryotwari, jenmam
and all the other rights which have
_ been mentioned in the amending Bill.

Now, Sir, in the Joint Committee

. stage, exception has been made in
respect of the land within the ceiling,
that is to say, if the Government wants
to acquire the land within the ceiling,
then market value must be given pro-
vided the owner is in possession. This
change is more or less illusory be-
cause it will not benefit anyone, I am
not familiar with the tenancy legisla-
tion of many States. But as far as
some of the legislation is concerned,
especially in the South if an owner is in
.possession of the property within the
ceiling limits, he can retain it. No
land within that ceiling limit which is
in the possession of land-owner could
be acquired by the legislation. So
much so, this amendment which has
been proposed by the Joint Committee
which says that if the person is in
possession of the land within the ceil-
ing limits, then alone he must be paid
actual market value as compensation
will not change his position as he can
retain possession of the property with-
in the ceiling limit. Government will
not acquire that land. Most of the
land reform Acts did not contemplate
acquisition of lands within the ceiling
if the owner is in possession. It has been
said that as far as ceiling is concern-
ed, it must be uniform; but that can-
not be because land various from place
to place and the yield varies with
different kinds of land in different
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piaces. As a matter of fact in Mysore,
it various from place to place. Mysore
Act fixes 27 standard acres as the
ceiling limit but it depends on the
rainfall Sometimes it becomes 54
acres or 108 acres or even 216 acres.
So, it depends upon the kind of land,
soil that would be possessed by a
person.

Now, I full agree with Shri Ranga
and Shri Karuthiruman who have
stated that as far as the agriculturists
are concerned they are discriminated
against. If a person cou'd hold pro-
perty in a town, in the urban areas,
absolutely there is nothing against it.
He can own any amount of land and
let that land and get as much income
as possible, subject only to certain in-
come-tax other taxes. But as far as
the agriculturist is concerned, his in-
come is sought to be limited. For this
purpose, I would certainly make an
exception, and the exception should be
in respect of persons or landowners
who come within the ceiling. I am
speaking in respects of 'ands in South
India. The Madras State, a portion of
Andhra, a portion of Mysore and a
portion of Kerala were included before
the reorganisation of States in the old
At that time, ever
since 1953, first, there was an ordin-
ance which prevented the landlord
from taking possession of lands from
the tenant as long he pays his fair
rent. Then an Act also came to be
passed for fixing the fair rent, saying
that the landlord would be entitled to
40 per cent of the gross yield and the
tenant would be getting 60 per cent.
Then, by a series of Acts, it so hap-
pened that it was not at all possible
for a landlord to go to the ordinary
civil courts and get possession of the
land. There was a limitation placed
on him. If a person knew that there
would be tenancy legislation, that
would have been different. But, at the
same time, they could not take posses-
ssion of the land even within the ceil-
ing limit. So, practically from 1952
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or 1953 onwards.—I am speaking for
for my district of South Kanara which
was part of the Madras State—that
Act is still in force. The lands there
are held under the ryotwaries settle-
ment, under which even if
the tenant does not pay rent, it is not
at all possible for the landlord to go
to a civil court or even to the revenue
court and take possession of the land
as the Jaw stand, today. So, a landlord,
even if he wants to cultivate the land
tor himself, is deprived of that culti-
vation.

But as far as compensation is con-
cerned,—] am referring to the Mysore
Land Reforms Act of 1961 which is
No. 51 in the Ninth Schedule to the
Constitution as is now included in the
Bill—if a landlord is not in possession
of any land, he cannot take possession
of that land from the tenants even
though it is within the ceiling limits
and he is not paid the market value.
So, the ceiling limit is merely illusory
as far as the landlord who is not in
possession is concerned. If there are

people in other occupations, like
doctors, lawyers or Government
servants, who are away from the

village and who have no idea of going
to the village, their position is differ-
ent, but other people who had let
their lands to the tenants and where
the tenants are actually cultivating,
are deprived of their land and they
could not take possessicn of the land
through the ordinary law of the land,
either thwough the civil court or the
revenue court, and as such they get
only the rental. It so happens that they
have to part with the land by the
Tanancy Act of Mysore. If the tenants
are in possession, or if somebody else
is in possession, the land is acquired
for them by the Government and the
Government will be paying the land-
lords some compensation which is not
the market value and is not justi-
ciable.

I am only referring to small owners
who are within the ceiling limits, and
who have puchased lands at the
market value, Whatever savings they
have got, whatever money they have
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carned and whatever inheritance they
have got, instead of investing them in
the bank, they put them on land,
thinking it is a very good investment.
The big landowners are having more
property than the ceiling itself, and
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above the ceiling there is no
objection for their being paid
compensation which the legis-
lature may give. But as far as

the people who come within the ceil-
ing, limits are concerned, even if they

are people having more lands but
upto the extent of the ceiling,
they must be given compensation

according to the market value. So, the
amendment that has now been pro-
posed by the Joint Committee, namely,
“...and where any land comprised
there in is held by a person ynder
his personal cultivation” should go.
There should not be that clause at all.
I submit that it is but fair and proper
that a person who is having lands
within that ceiling limit should be
given the market value and it must
be made justiciable. Otherwise, there
wil] be a lot of imbalance and a Iot
of people in the village parts or the
rural areas will be thrown out of
gear, and they will be driven to the
position which is worse than that of
tenants.

Shri Nambiar (Tiruchirapali):
Who can afford to pay compensation
at market value? The Government?

Shri A. S. Alva: Why should they
alone he discriminated against?
Nobody is bothered about the people
who hold bungalows in big cities and
getting so much rental. My hon. frieng
wants to get up and say, ‘““Who is to
pav?” After all, the land was not
got for nothing. It is good that my
hon friend interjected, because, if his
own party comes to power—

An Hon. Member: Never.

Shri A. S. Alva: I wish they never
come to power, but let us take it
that by some misadventure, as it
happened in Kerala, they come to
power again, and tomorrow they pass
a legislation, and the Central Govern-
ment will have no power, that the
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.owner should be given one year's
rental which is enough, then the
tenant becomes the owner. Does my
‘hon. friend seriously think of it?
Nobody could object because under
the Bill as it exists, the legislature
has got full power; they have to
determine in what manner compensa-
tion is to be paid; if the State
Legislature says that if a tenant pays
one year’s rental as compensation, he
will become the owner of the land.
Government acquires the land; the
tenant becomes the owner; the owner
has to be content with one year’s
rental as compensation. Is it fair?

Shri Nambiar: 12 years; not one
_year.

Shri A. S. Alva: I know it is 12
years. What I am saying is, can any-
‘body prevent the legislature from
doing it? The owner is helpless, He
cannot go to the court; he cannot
-come and say compensation is not
adequate and agitate in 3 court. 1
really understand the position of the
Government; they do not want that
there should pe an intermediary
‘between the actual cultivator and the
Government_ I do concede, it because
the very idea of land legislation is, if
2 man becomes the owner of the land
which he is cultivating naturally he
will have the best incentive to pro-
duce more; there will be more produc-
tion. As far as this theory s
concerried, let us admit it, but, at the
eame time, let us give justice to the
landlord also. If a man has got half
an acre and if he is not in possession,
he will also get compensation which
the legislature may decide; maybe 12
years’ rental or something less. On
the other hand, suppose there is a
tenant who is actually in possession
within the ceiling, he can retain the
entire property for himself and he
‘becomes = big landlord by himself.
As far as Mysore is concerned—take
my own district of South Kanara—
a standard acre there comes to 54
‘acres. If there is a tenant who is
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having 54 acres of land, he automati-
cally becomes a landlord by himself,
and up to 54 acres he could cultivate.
As far as the landlord is concerned,
he will be getting compensation which
the legislature is prescribing. That is
not fair, because, some people expect-~
ing some legislation sold the property
and for very good prices. They are
in a better position now, because they
anticipateq certain things, while an
ordinary man who did not know all
these things has to suffer. So, my sub«
mission is that as far as this aspect is
concerned, the Government must look
into it. Government should see that
proper compensation is given.

Surely Shri Ranga js not speaking
for the peasant proprietors. Peasant
proprietors will not be hit by this
change of definition at all, because a
peasant proprietor is a person who
owns and cultivates. As far as he is
concerned, up to the ceiling limit,
nobody can touch him,  So, it will not
affect them. But it is only the poor
landlords who are not in possession
wil] be the worst hit and who will be
driven to the streets. Therefore, 1
hove Government will see that this
definition is extended to the extent
of seeing that people within the
ceiling limits, whether they are in
possession or not, will be paid fair
compensation ie. the market value.

=Y ®TH W T (TAAT) : SOrEAEH
wgeT, & 3@ qrw Ay &1 =
W gAR AW {ARTE ¥ F
Faear o) @Y w1 wyar o faar
2 Fomrd fEafaw ¥ A a@d
wr€ A0 et 7 areer A O,
a2 & 9 FEraT gET W faaew
IF ARG qF AAAT § FoET EI0 AR
I qug q AL g 19 F) AAF AHA
@ g A aF el ¥ & e 2

Tt v & oy fAdgw F3AT ATgar
ffFqoaf #g@amay Nt 39
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et & 9 3 & oF & AdT O ageA
g fr ag < w4 o1 g i
IR TFE ¥ qiEA T G @ R )
#YE TF F97 I F09T, 9= 39
# w397 g 9T IT F AG gAY |
TG FT TF THAIT  FIATF Jfqa g97-
T A FT AL JOFT § A7 &, AT IF
FTTF qTAT IR 4 & FF 917 sgr
afafs # ag S gr@AT T TAF gZ7H
¥ fommr # o &) a9 4@ f5 afs ag
faa sat w1 @l Ae ATAT R AT IT FT
o 7z 31 5 903 fra 812 ¥ wer
W g, I & 90w Fifed ¥ A
oY o7 gt & et o7 w9 F FA7
Tt fe gw @9 it a3 few gd 5 et
TP Y 9 ¥ 77 39 frara £ e
AT | FD AW F TAST F TFR
FIEFATMFIW G F A€ AN
FAgT T WY FIAT § T2 ATAT T |
I YN IZT ¥ Ay A )Y g,
AR T Fgee § 1 g6 IO F AA 0F
QR FAGT T AT I, WE A
gargT § agi AT AT I T X IF
 wEe w7 ¥ fafy w&@ #oaga
wfsamgn 49

7T § waan Ay afafy &,
afz g 2d @ I wEX &v fawT
T¢I EY & | TF 3T IHT &Y
frg ara ifsm a7 roe A & &
R g7 A & o7 w=Rl @ @ F
wE 39§ fraw ) ww o fagera
&, I 3¢ dF=d & A FT D
FIW ¥ g A SraT g, &= A
1 5TT F1 AT WA AT gAL T A0
A 3 Faw F g ar gy 7w A g, o
AT QIR F qaanr &, ey Y Ty
2 fr gfqam #1 qF qres 7 @
FX gq, Sfaa s F framal ¥ fadl
T AT FIA g AR THA F wrfast
¥ fgdl #1 e sy gu oY w1 A
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% | & wwam § 5 9w gy afafa
¥ gfusav ot faov & qgTraT O
q, W AT AT E | gl A AT S W
faarT wFe frq i § 2% 70 § anfagt
g1 I & 7g Twfory grar ¥ foag
6T TF £Y a7 Fred & o v
fot a2 737 75 fay AR Tw ¥ Oy
satfor gem i skei & faadt w08
F AFRE IT T qAEAT 24 F a0F
¥ grafraa F1AT § T I q=gee A
g 1 afz T &nr I 17 a1 F1€ ¢a-
A FA T T4 a7 Tl g | T«
fay it g7 3@ g 9g AW & §
AR R aER F I+ o &
faT WX qg TFR FIW FET E @
gg st I & ool 7F QoA g
& M7 3| gurgT ¥ S A 7
FAFT QAT A9 wraT § fF 9 ST @«
FRATE 7 foumr =y § |
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ey # wgl 9% 9w gare a1
Fraeg ¥, 99 1 @gr aa+T ag a1 fw
TAF FER O §9 F 7 e
w1 %1 51fw @i foadt & o faardy
Iq F1 faer @307 | 98 ¥ HiFS IR
weFe 9o fed § | I § g9 F +fiax
F T4 T | T FT AT AR ) AT R
fif @ F FT0F a7 AFT § A @A
Ffrodm gt & fay adf @1 &
fragw 7% ¥ @ g ¥ @ a=r
Y FITTFRIF TAT I @
M7 IT TR T 7 7fioorre & e g7
T W9 TE §, WA AT A
FT T 21 T4¥ AT | I Jg qIFHT
g Fedt ¥ fr ed ag qwaw g fay
a1 g f 2w 1 afw gar s T
& ar =) A s Fedt fr ag F=w
wfr gax & fo §, ag 9F @l
F A7  Oo= Y g1 oliw 3, o Y
T ST &7 q1fereh a4 | T 0o% T
A @
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[t Fmft Tm 1<)

™ F 919 qrg § UF IR0 § |
A TF AAEAA F[ A §, TG 9T
¥rer AT Ffeq 99 & | g w=
AT ¥ q@ qAT A ], W IO
sfewar ag AR @4 qar Fr
£ & oa e wFGT FT I AT
ARAT g | 72 9w w1 gw dadr de
Fey & fow ax gredt 9 9@ §
q1 G F1 I A, I9 F
fordr <&t /< § 1A 7797 O 70 ¥y
grar wf7 T&eE uFw &9, feg ww
fm & o @ifw & g8 = sl
T & 9 ¥ fay ga St F
A2 Yo AT Yo To UHT F[ FATAT |
zq far oF §f g )R wR oF
TIHET T FB AWl F Ay 0F awg
FHAA FAAT AT gEX F qE g
@ 1 sTag fwar @1 a5 =
Gerlt A FT QT | T T A STfeR
F4T & fF @ T F 99 71 a-
feqa qlr agY & T9a 1, M T-
st fafeaa § Jan fe gamt @A st
feady oY 7 w31, fF ag @@ UA-
frfaw =7 ¥ wiirs arad § 37 o= Il
FIRA | I@ FT QAT ITELW AG-
g T ag g g fow ¥ far §
gWaT e g, form § IR aren
sranr &t it & favg w0 fawr
FISAT AT 7 §F TR GEFR HY
faar f ag afw dvar Fratr s
T & N 9T A ALY e, wE
T A ALY EO0 | W AT qEFE A
797 TR F T &1 e faar faeg
ZRe7 FF A 59 § faega Sea
far | 37 s &1 & FT F afr AE¥
fe femmat &1 are faar § afew ood
F5q F FOAT S AL FeOAT & iy
¥ G F7ar  F7 A fae) w5 far
STAT | 579 813 F1E 7 TF 71 qa4rfaw
IR R fear T fex 9= wifam
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FT 3T F1 & WIS ¥ @ feay o7 v
el fis = . ¥ uwif
gfee & #0733 @ #1€ v aifew
gl g | w9 ag e By g
fFargwrqes frasFd gwa
@r g a1 ag A wwe g

# ag fAaza < WA § &
W W &1 59 T goga & 5
FT a1 g femar % 70 Sema
Al 'R ek m F R F A
qZ IAAT T g7 g1 WA & 9 2N
W qIAfaE ;I F1 BT Y
g AT T fawr & s #+97 FF fawm
F =9 | feg mwr g feafa &1 o
feafs oz ® v wfa ga< & s &
Sq T AT, IR T F1E et qg
FRAifr T A g I @
g a8 AT g1 @, a1 q® Tuw I&AT
o e faae mase T R &
IF F 7 FO § AL I F1gLFA
¥ fa¥ gw 41 7Y @ AT ¥ d5 w7
FEIRE ™A A g fw
SR FY gme f@w ww7 § el &
1A, 3T FY 71 FfsATIA FIT E, IW
F1 mfas = s dim F at
¥ gz g far qedE ¥ g
a1 A eF dfmfas qer @
fag #t ga arfaat &1 7 wew
aifed 1w fad svagfagam 2 f
zq faqa oz Sttt aver fa=me w7 @
AR AT F0 3 THAA TEAF1A A
fr gardl 939 FET F A FT
FTA § F WFS F ;AR 9T AN,
Afgat F smare o 78 afer geFwr
=g A & | 39 FT AGSAT ¥ w10 F: Y
FTATI | FEY FIFTT A TF G
QFz FqmEr § |

Mr. Deputy-Speaker: The hon.
Member may continue the next day.
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We shall now take up the half-an-

hour discussion.

17.00 hrs.
*INDIAN AMBASSADOR IN U.AR.

Shri Hem Barua (Gauhati) Mr.
Speaker, Sir, it is needless to say
that g nation’s policies get reflected
in the way that its missions abroad
conduct themselves, for, they not only
give a perspective to national policies,
but also try to preserve and promote
the nation’s honour, prestige and self-
respect in the eyes of the world.

But, Sir, can we credit our missions
abroad with such an inspiring record,
in spite of the full-throated praises
given to them by our Prime Minister
repeated ad nauseam? Apart from the
financial irregularities, a colossal dis-
grace, in which some of these missions
have indulged, they have let down
this country vis-a-vis the Chinese on
more occasions than one. They have
brought down India in the eyes of the
world.

I, Sir, do not want to hold them
entirely responsible for this because
their disgraceful conduct flows out of
the disgraceful attitude of our Gov-
ernment vis-a-vis the Chinese. What
policy are the Government following
towards China, if not g policy of naked
appeasement? I can catalogue the acts
of appeasement on the part of the
Government, one by one, but since it
is not a discussion on Government’s
China policy, if they have a policy at
a'l like that, I refrain from doing so.

But I would say that this Govern-
ment do not have the basic sense of
self-respect and that is an open,
crystal-clear fact. China committed
aggression on this country during
October-November, 1962, a fact that
constitutes the darkest landmark in
the annals of our freedom. In spite of
the Colombo proposals that we have
accepted in disgraceful haste, China
has been intransigent, China has been
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piling humiliations on humiliations on
a nation of 440 million, Yet, have we
learnt any lesson in self-respect,

We are defeated not only in battel
by China, but also diplomatically and
psychologically. The greatest impact
of his psychological defeat is unfortu-
nately on our Prime Minister, It
pains me to say that all his actions
and attitudes towards China flow from
this basic psychology of appeasement,
a psychology of defeat and retreat.

In February, 1963, within less than
six months of our humiliation at
Chinese hands, our charge d’affaires in
Peking wanted to attend the banquet
given by Mr. Chou En-lai in honour
of Mr. Bhutto, Foreign Minister of
Pakistan, on a brief visit then to
Peking. What did our Government do?
Our Government readily obliged him
with the necessary permission to
attend this banquet. They did it: (a)
in violation of the ethics of national
sclf-respect, and (b) in violation of
Government’s instructions issued to
different missions abroad not to attend
reception given by the Chinese.

Sir, you might ask me, when were
these instructions originally issued by
Government to our different missions
abroad? Was it before the charge
d’affaires in Peking was allowed to
attend Mr. Chou En-lai’s banquet or
after? On Government’s own admis-
sion on the floor of the House, these
directions were issued by Government
in December, 1962, to all the members,
of diplomatic and non-diplomatic, of
the missions abroad, not to offer hospi-
tality or accept any hospitalty of the
Chinese, These were the directions,

But what happened? Before the
ink on the December 1962 directions
could be dry, Governmnet themselves
violated their own directions and ask-
ed our charge d’affairs in Peking to
attenq Mr. Chou En-lai’'s banquet
given in honour of Mr. Bhutto.

Mr. Deputy-Speaker: This is about
UAR.

*Half-An-Hour Discussion.
450 (Ai) LSD—S8.
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Shri Hem Barua: I will come to
that. This is the background, the
frame, and I want to fit the picture
into that frame.

Now, Sir, this is what happened.
Why do you issue directions or ins-
tructions if you are not in g position
to honour them, if you do not mean
to implement them? Why do you do
all these things? Do you know, Sir,
what was the occasion of Shri Chou
En-lai’'s banquet in honour of Mr.
Bhutto which our charge d’affairs
attended under instructions from New
Delhi? The occasion was to celebrate
India’s disgrace. Both China and
Pakistan had come to an understand-
ing over 12000 square miles of terri-
tory in the so-called Azad Kashmir,
our territory handed over by Pakistan
to China, ang a treaty was signed.
This banquet was given oy Mr. Chou
En-lai to celebrate that historic occa-
sion of India’s defeat, disgracesand
discomfiture. It is this banquet that
our charge d’affaires was allowed to
attend. If this is not shamefu] ap-
peasement, then I have to re-read the
meaning of the word “appeasement”
in the dictionary. Sir, would you
please present me a copy of Chambers’
Dictionary?

When this humiliating episode was
brought to the notice of Government,
do you know what our Prime Minis-
ter said on that occasion? Our Prime
Minister said here on the floor of this
House on 19th March, 1963—J] shall
quote his words verbatim—

“Because our relations with
China and Pakistan are very bad,
it was desirable for him to go.”

This is what our Prime Minister
said.

Mr, Deputy-Speaker: That is not the
question with which we are concern-
ed. We are concerned with UAR.

Shri Hem Barua: Is this not serious?
Can this be an argument by any
standard, by any stretch of imagina-
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tion? I have been putting the same
question. Why is it that you issued
directions in December 1962 if you
were to violate them in February
1963? On that occasion I said that it
would be more graceful if the Prime
Minister admits his mistake. The
Prime Minister did not admit his mis~
take; possibly, he did not want to do
80,

1 would say that a nation’s Prime
Minister is the standard—bearer of
the nations honour and prestige, and
if in the process of holding the banner
aloft, he has to liquidate himself, it is
a thousand times better than to try to
cling on to the precipice of appease-
ment,

The story of humiliation does not
end there. In December, 1963, our
Ambassador in Cairo wanted to attend
the banquet given by Mr. Chou En-lai
at the Chinese Embassy in Cairo.
There were the standing instructions
given by the Government in Decem-
ber, 1962, to our diplomatic missions
not to accept Chinese hospitality.
May I say, Sir, for your information,
that these instructions of December,
1962, were renewed and re-issued in
November, 1963, and sent to all our
missions abroad including Cairo. Thus,
our Ambassador in Cairo was armed
with two sets of the same directions,
one issued in December, 1962 and the
other in November, 1863.

Yet, within a month, he considered
it desirable to attend Mr. Chou En-
lai’s banquet at Cairo and, accordingly,
he sent a cable to New Delhi for
instructions. When the instructions
were there, the latest being issued in
November 1963, why should he send
a cable in December 1963 in order to
attend the banquet given by Mr. Chou
En-lai, I do not understand. Why
should he have done that at all?

The Ambassadors of Tanganyika and
Uganda also sent telegrams to their
respective governments for instruce
tions. But when the Indian Ambos-
sador in Cairo readily attended Mr.
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Chou En-lai’s banquet, these two
Ambassadors of Tanganyika and

Uganda stayed away Mr. Chou En-
lai’s banquet at Cairo. Why they
refused to attend, I do not know.
Possibly. it was because China has not
aggressed on their territory.

My submission, Sir, is, that any man
who has an iota of self-respect left in
him, any man who has a drop of
Indian blood in his veins. would have
refuseq to attend, refused to eat from
the table of our enemy such as the
Chinese are, whether there were ins-
tructions or no instructions. If Mr.
Chagla could refuse to attend the
reception given by Sir Patrick Dean
because that Briton equated India
with Pakistan on the communal issue,
why is it that our Indian Ambassador
in Cairo could not check the tempta-
tion of attending Mr. Choy En-lai’s
banquet? Sir, you might tell me.
*“This is high diplomacy not for you
people, poorer people, humbler people
like you to understand.”

Mr. Deputy Speaker: I do not tell

you anything,

Shri Hem Barua: All right, Sir. If
you tell me like that, then I would
submit for your consideration that
diplomacy, high or low, that betrays
national interests is worse than pros-
titution.

Sir, it pains me to say, India is let
down by Indians more than anytbody
else. It pains me to say so. Please
remember that the Chinese under-
stand the Indian pulse much better
than most of us do. The Chinese in-
vite us to receptions whenever it suits
their purpose; and whenever it does
not, they just kick us away. This
recently happened in Algiers. You
know what happened. The Chinese
Delegation to the Afro-Asian Solidari-
ty Conference refused to invite the
Indian delegation to the party it gave.
Did the matter end there? No. They
announced this with great gusto and
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the Council meeting itself. The im-
pression that one gets from the con-
duct of these Indians attending
Chinese parties is that we Indians are
essentially a shameless people

Shri D. C. Sharma (Gurdaspur,
He should not dub Indians as sham
less people.

Shri Hem Barua that we are
eager to be invited, and once the invi-
tation is extended to us, we pounce
upon it like a pack of hungry quad-
rupeds.

When the conduct of the Indian
Ambassador in Cairo was brought to
the notice of the Prime Minister on
the floor of the House on 30th Marck
1964, what did he say? Our
Prime Minister said, “Well, he
misunderstood our instructions.” This
is what he said. But may I tell you
that I have seen all the instructions
including the cable that was sent by
this Government to the Indian Am-
bassador in December, 1963? I do not
want to divulge the exact words used
in them, although I can quote from
them verbatim if I want to. I can
assure you with all authority, with
all sincerity, that these directions are
so specific, so clear, so positive, so
unambiguous in language, that even
a man as intelectually under-develop-
ed as this poor self would not have
misunderstood them, not to speak of
the Ambassadors who are supposed
to be highly intelligent men misunder-
standing them.

Mr. Deputy Speaker:
Member may conclude now.

The hon.

Shri Hem Baruma: I will finish just
now.

on the occasion of the Charge
d’affairs in Peking attending Mr.
Chou En-lai’s party, it was the Gov-
ernment that violated their own direc-
tions. On this occasion, it is the
Ambassador in Cairo who violated
. the Government’s directions. There

with great fanfare even on the floor of i is at least some parity in perfidy.
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[Shri Hem Barua]

What is here in this country? May I
say that there is something rotten
in the state of affairs in this country.
With a vacillating Government fol-
lowing a weak-kneed policy, this is
bound to be. And what our Govern-
ment have succeeded in infusing into
the brown bureaucrats of the Foreign
Services is the basic quality of vacil-
lation, the basic quality of equivoca-
tion, the basic quality of weakness.
Now, these men are supposed to be
highly intelligent. But it pains me to
say that their actions and attitudes,
even in their limited sphere, are not
shining records of intelligence—it does
not matter whatever our Prime Minis-
ter, the proverbial champion of wrong
causes might say or might not say.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Is it not fact that in spite
of clear instructions worded in sim-
ple English—proof against all mis-
understanding which the Prime Minis-
ter as an apologist, claimed was done
by the Ambassador in Cairo—to the
effect that:

“Diplomatic and non-diplomatic
members. . . .

—please follow this; it is very sim-
ple—

Mr. Deputy Speaker: What is your
question?

Shri Hari Vishnu Kamath: I began
by saying, “Is it not a fact. . .”.

It says:

“ .. .should neither offer
hospitality to nor accept hospi-
tality from. . . .

—Can anything be more clear?—

«

. .members of Chinese mis-
sicns”;

is it not a fact that this was issued
in November, 1962, repeated in 1963. ...

Shri Hem Barua: December, 1963.
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Shri Hari Vishnu Kamath: . . . .in
November, 1963 and still the Ambas-
sador, Shri Azim Hussain, in Cairo
asked the Government, suggested to
the Government, on his own, that
he should be permitted to attend—
that was the communication sent to
the Government—the banquet given
by Mr. Chou En-lai; and again the
Government repeats ‘No’, and after
he got clear instructions, in spite of
and in disregard of the instructions—
a wire sent here and the Government
repeating these instructions—in clear
violation of the instructions he attend-
ed the banquet?

Mr. Deputy Speaker: That is all?

Shri Hari Vishnu Kamath: I have
not finished the question. Is it
not a fact that such conduct in coun-
tries which have well-established
norms of diplomatic conduct would
have entailed recall of the Ambassa-
dor from his station, from his mission,
and failing which the Government
should have at least conveyed its dis-
pleasure or its disapproval? But on
the contrary is it not a fact. . .

Mr. Deputy Speaker: Too many ‘Is
it not's’.

is there any truth in the press reports
to the effect that this Ambassador in
Cairo is being promoted to a higher
post of Additional Secretary in the
External Affairs Ministry and, if so,
what is the reason for this sorry state
of affairs. . . .

Mr. Deputy Speaker:
Sharma.

Shri D. C.

Shri Hari Vishnu Kamath: I am
finishing; just 10 seconds more. Is it
the Government’s invertebrato policy
towards China or is it the pseudo-
secular policy responsible for this?

Shri Morarka (Jhunjhunu):
question may be repeated.

This

Shri Hari Vishnu Kamath: I will re-
peat it to you in the lobby outside.
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I cannot repeat it here. It is a Half-
An-Hour discussion.

Shri D. C. Sharma: Is it not a fact
that the very fact that the Indian
Ambassador in U.A.R. asked the Ex-
ternal Affairs Ministry in December,
1963 as to whether he should attend
that banquet given by Mr. Chou En-
lai or not shows that the instructions
were not clear and that the instruc-
tions were given In such a way that
there was some room for a doubt. . .

Shri Hem Barua: Only a fool will
misunderstand that.

Shri D. C. Sharma: And is it not a
fact that the bona fides of the Indian
Ambassador in U.A.R. are clear. . .

Dr. M. S. Aney (Nagpur): How
bona fides?
Shri D. C. Sharma: . .and his

good intentions are very clear by the
fact that he put across. . . .

Mr. Deputy-Speaker: What is your
question?

Shri D, C. Sharma: . . . .a cable ‘o
the External Affairs Ministry asking..

Shri Ranga (Chittoor): But the peo-
ple here said, ‘No’.

Shri D. C. Sharma: ... .for clarifica-
tion of the point whether he should
attend the banquet or not. Therefore,
what I wish to say is this. . ..

Mr. Deputy-Speaker: You need not
say anything.

Shri D. C. Sharma: Is it not a fact. .

Mr. Deputy-Speaker: You have {o
put a question. That is all.

Shri D. C. Sharma: I am putting a
question. You did not prevent them
from saying all kinds of things. When
we try to explain ourselves, you do
not allow us to do so. I want to ask:
Is it not a fact that the very fact that
the Indian Ambassador in U.A.R. sent
a cable to the External Affairs Minis-
try in December, 1963, asking whether

VAISAKHA 5, 1886 (SAKA)

Ambassador in
U.A.R.

he should attend that banquet or not
shows that his intentions were bona
fide and that he was not a person who
was going to show in any way that he
was not interested in the prestige, the
honour and the greatness of our coun-
try? What I mean to say is, are not
his intentions very clear?
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The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): Sir, there is very
little that I want to speak on this
occasion. As is pointed out, we have
been issuing instructions from time
to time regarding the propriety of
our heads of missions attending re-
ceptions and other things given by
the Chinese; and our missions, I am
very happy to inform the House, have
always abided by these instructions.
In this particular case, when Mr.
Chou En-Lai’s visit was announced
in Cairo and a number of formal func-
tions were likely to be held, the
Ambassador made a specific reference
to us—not in a cable but in a letter—
saying that a number of formal func-
tions were likely to be held. . .

Shri Ranga: But what advice did he
get from the U.A.R, Government also?
Shrimati Lakshmi
your protection, Sir.

Menon: I seek

Shri Hari Vishnu Kamath: She does
not need your protection. Let Gov-
ernment protect the country. It is
the country which needs protection.
It is a disgraceful conduct on the
part of our Ambassador. She is try-
ing to defend the indefensible.

Shrimati Lakshmi Menon: A specific
enquiry was made. Unfortunately, the
reply that we sent. . . .

Shri Ranga: What were those ins-
tructions? Will you please read them
out? We referred to the previous
communications on this subject and
said that the Ambassador might at-
tend formal functions which were held
by the Governments concerned. This
is the real sentence from the letter
and these were the instructions given
namely that the Ambassador might
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[Shri Ranga]
_attend formal functions held by the
Governments concerned. This was a
little vague. He thought that the
term ‘Governments concerned’ meant
the Government of China and the
Government of UAR.

7
Shri Hari Vishnu Kamath: That is
wrong. The instructions were ‘by the
Governments of the countries con-
cerned’. I have got the instructions
with me here. The hon. Minister is
misleading the House.

Shri Hem Barua: She has not read
out the entire sentence. The cable-
gram is this.

“If any formal functions are
held by the Governments of the
countries concerned in his (Mr.
Chou En-lai’s) honour, you may
attend them.”

By this term is meant functions which
have been organised by the UAR and
not by Mr. Chou-En-lai.

Shrimati Lakshmi Menon: I accept
it. It is ‘by the Governments of the
countries concerned.”.

Shri Hari Vishnu Kamath: And in
his honour. That is what is written.
The instructions are clear. She can-
not mislead the House by this kind
of prevarication.

Shrimati Lakshmi Menon: This let-
ter was given to them by us.

Shri Hari Vishnu Kamath:
not a favour. We demanded

It was
this.

Shri Hem Barua: We challenge the
hon. Minister that we could have
these things without her giving them
to us also.

Shri Hari Vishnu Kamath:
trying to cover it uo.

Shrimati Lakshmi Meaon: 1 am
not trying to conceal anything. I am
only trying to point out that there
was a real misunderstanding, as far
as the Ambassador was concerned.

Shri Ranga: Whoever was res-
ponsible for it should have resigned.

She is
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Shri Hari Vishnu Kamath: It is
shameful. The Ambassador should
have been recalled.

Mr. Deputy-Speaker: Order, order.
Hon. Members have had their say
already. Now, they should hear the
hon. Minister.

Shri Hem Barua: He must be a
damn fool who could misunderstand
these words.

Shri Hari Vishnu Kamath: He is an
ICS officer, I suppose.

Shrimati Lakshmi Menon: Hon.
Members should at least use parlia-
mentary language while referring to
these things.

Shri Hari Vishnu Kamath: She is
defendng the indefensible. It is a
matter for shame.

Shri Hem Barua: Let her admit the
mistake. . . .

Shrimati Lakshmi Menon:
that. . . .

Shri Hari Vishnu Kamath: The hon.
Prime Minister should have been here
to reply and not the Minister of State.

Shrimati Lakshmi Menon: I admit
that the Ambassador misunderstood it,
because we called for an explanation
when this matter was raised, and
the Ambassador said that it was a
misunderstanding of the term ‘by the
Governments of the countries concern-
ed in his honour’; he thought that it
referred to both the countries, . the
country of UAR as well as China. . .

I admit

Shri Hem Barua: What does he mean
by that? That means that we shall
have to learn English over again....
(Interruptions).

Mr. Deputy-Speaker: Order, order.
Let there be no more interruptions.

Shrimati Lakshmi Menon: Since
hon. Members do not want to listen
to me, I am not going to proceed any
further. B |

Shri Hari Vishnu Kamath: Why not
sack that Ambassador?
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Shri Hem Barua: The term ‘in his
honour’ means ‘in Mr. Chou En-lai’s
honour’.  (Interruptions).

Shrimati Lakshmi Menon: With
your permission, Sir, I am not going
to say anything more since hon. Mem-
bers do not want to listen.

Shri Ranga: The hon. Minister has
to apologise to the House.

Shri Harli Vishnu Kamath: The
Ambassador should be sacked.

Shri Ranga: In decency, she
apologise to the House.

The Minister Without Portfolio
(Shri Lal Bahadur Shastri) rose—

must

Shri Hari Vishnu Kamath: ILet the
hon. Minister Without Portfolio do it.

Shri Lal Bahadur Shastri: As my
colleague has just now said, the orders
issued were clear.

Shri Hari Vishnu Kamath: Very
clear. They were quite clear, obso-
lutely clear, hundred per cent clear.
I have just read them out.

Shri Lal Bahadur Shastri: I am also
saying the same thing.

Shri Hari Vishnu Kamath: Why do
you not sack him? Sack that fellow
or otherwise sack yourselves.

Shri Lal Bahadur Shastri: I am pre-
pared to accept the facts that there is
some mistake on our part also in this.
It would be wrong to suggest that it
was only the Ambassador who had
slipped. As his name has been men-
tioned, it would only be fair to tell
the House that during these last two
or three months, I have found him to
be one of our best Ambassadors. . . .

Shri Hari Vishnu Kamath: He went
to Djakarta and shook hands with the
Chinese there also.

Shri Surendranath Dwivedy: (Ken-
drapara): Nobody is questioning his
capabilities.

Shri Lal Bahadur Shastri: No. His
name has been mentioned....
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Shri Hari Vishnu Kamath: There is
nothing wrong in that. (Interrup-
tions).

Shri Lal Bahadur Shastri: If that
is the way, then it is impossible. And
bow am I going to speak?

Shri Hem Barua: It does not matter
whether he is good or bad. We are
concerned with the fact that he had
violated the Government directions,

Mr. Deputy-Speaker: Order, order.
I would request hon. Members to
hear the hon. Minister.

Shri Hari Vishnu Kamath: We are
not concerned with that here, but we
are concerned onlyv with his conduct
in this particular affair.

Shri Lal Bahadur Shastri: If the
hon. Member is not prepared to allow
anyone else to speak, I shall sit
down, and my hon. friend may carry
on.

I would not have said a word about
the Ambassador but the hon. Mem-
ber has mentioned his name and said
certain things which were really not
in good taste and which should not
have been said.

I say on definite authority that I
am not merely praising him for
something that he has been doing
during all these years, but his con-
tribution especially in the Colombo
conference as well as the Djakarta
conference has been really something
very useful.

Shri Hari Vishnu Kamath: That is
al] extraneous to the present discus-
sion.

Shri Lal Bahadur Shastri: There-
fore, I said that it wag better not to
refer to him here....

Shri Hari Vishnu Kamath: That is
irrelevant to this debate.

Shri Lal Bahadur Shastri: I am not
prepared to question that, and I would
not like that....
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Shri Hem Barua: Is that relevant

from the point of view of the pre-

sent discussion? It is irrelevant.

Shri La] Bahadur Shastri: If hon.
Members do not want to hear, I shall
sit down, and my hon. friends may
Cal‘l‘y on.

Shri Ranga: That is all right. We
shall all go.

Mr. Deputy-Speaker: Order, order.

Shri Lal Bahadur Shastri; At least,
let me have my say. Otherwise, it
becomes impossible.

I only wanted to say that the
motives might not be questioned. I
also said that there had been a mis-
take on our part also.

Shri Hari Vishnu Kamath: What
was the mistake on your part?

Shri Ranga: That is exactly what
Government lrave to say. (Interrup-
tions).

Mr. Deputy-Speaker: Order, order.

Shri Lal Bahadur Shastri: How can
we go on at this. rate? My hon.
friend must allow me to speak. Does
he only want that I should say about
wmy mistake and sit down?

Shri Ranga: I am glad that the hon.
Minister has said that. It is for
hat that we have been waiting. We
are happy that he has said that.

Shri Lal Bahadur Shastri: I al-
ways try to be as frank as possible, if
only hon. Members would allow me
to have my say. Otherwise, it will
make the functioning of parliamen-
tary democracy impossible.

I may add that we should have
seen the letter which he had sent,
and the reply should have been more
clear and categorical. From that
point of view, I think that we made
a mistake.
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Shri Hari Vishnu Kamath: What
was the mistake?

Shri Lal Bahadur Shastri:
this.

Not in

As my hon. friend has just now
said, he had sent a letter, and we had
to send a reply to that, and our reply
was not clear.

Shri Hari Vishnu Kamath: Let us
have that reply. Here it is, and I
have got it in my hand. The reply 1s
very categorical.

Shri Lal Bahadur Shastri: There is
another letter from him. It is not
that letter—and another reply was
sent from here.

I have asked my own Ministry: or
the Department to look into it, and
the person who sent it to be told that
his reply should have been clear and
categorical. ...

Shri Hari Vishnu Kamath: Why
not give a copy of that here?

Shri La]l Bahadur Shastri: When I
say that I feel that the letter was not
clear and I admit the mistake, which
means that I admit the mistake com-
mitted by the officer of the External
Affairs Ministry who sent that letter,
what more does my hon. friend want?

Shri Hari Vishnu Kamath: The
Ministry sent us the gist of all the
instructions from December, 1962 to
December, 1963. I have got copies
of all these instructions here.

Shri Hem Barua: May I humbly
submit one thing? This is what they
have said....

Shri Lal Bahadur Shastri: What is
the date of the letter?

Shri Hem Barua: This is what they
have said:

“Early in December, 1963, just
before Mr. Chou En-lai’s visit to
the UAR, the Indian Ambassador
in Cairo suggested that he should
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attend all functions in connec-
tion with Mr. Chou En-lai’s visit,
including the return banquet by
Mr. Chou En-lai at the Chinese
Embassy. In reply, he was in-
formed that if any formal func-
tions are held by the Govern-
ments of the countries concern-
ed in his (Mr. Chou En-lai's)
honour, you may attend them.”.
Tha quotation ends there, and the
1ext sentence runs thus:

‘Th s clearly meant that only
tne UAR functions were to be
attended by the Ambassador and
not the return banquet by Mr.
Chou En-lai. The Ambassador,
however, misunderstood our ins-
tructions and attended the ban-
quat given by Mr. Chou En-lai.”.

Shri /Jari Vishnu Kamath: Is it
‘0:sible to misunderstand? Would
;zu have misunderstood this thing?

Mr. Deputy-Speaker: Order, order.

Shri Hem Barua: Even a chaprasi
would not misunderstand this.

Shri Hari Vishnu Kamath: That
means that he is not good enough for
that post,

- Shri La] Bahadur Shastri: I would
only say that in the reply, the name
of Mr. Chou En-lai is not mentioned.

Shri Hem Barua: Here it is. It is
written within brackets.

Shrimati Lakshmi Menon: It is not.

Shri Lal Bahadur Shastri: Here is
the copy of the letter before me, and
it is not mentioned here; there is
nothing within brackets.

Shri Hari Vishnu Kamath: The
words ‘Mr. Chou En-lai’ are not
there within brackets?

Shri Lal Bahadur Shastri: No.

Therefore, it was on this basis that
1 asked our officers of the Ministry
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why it should not have been made
more clear when the reply was sent.
I have myselt asked for an expla-
nation,

Shri Hari Vishnu Kamath: In
whose honour? In our ambassador’s
honour?

Shri Lal Bahador Shastri: It is un-
doubtedly vague—it must be admit-
ted.

Shrimati Renu Chakravartty (Bar-
rackpore): Why doesn’t he read out
that portion so that he ma-y feel
satisfied?

Shrimati Lakshmi Menon: They
have got it.
Shri La] Bahadar Shastri: The

letter was given. I do not know;
Shri Barua says there is something in
brackets.

Shri Hem Barua: Your people have
put the brackets.

Shri Lal Bahadur Shastri: I do not
know. But here there are no such
brackets. T will have to see that.

Shri Ranga: They have been taking
shelter behind the Prime Minister
and playing ducks and drakes with
our fortunes, external affairs and
diplomacy.

Shri Hari Vishnuo Kamath: India's
prestige is in the mud today.

Shri Hem Barua: We would not
have divulged this to the House but
for the fact that Shrimati Menon
made a reference to it.

Shrimati Lakshmi Menon: No, no.

Shri Lal Bahadur Shastri: The
letter of course was given to him;
though the purpose Wwas entirely
different.

Shrimati Lakshmi Menon: You got
it under false pretences.
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Shri Lal Bahadur Shastri: Anyvhow,
I leave it at that.

I do not want to take more of your
time. I would only like to say that
there has been some mistake, mis-
take, if you like partly of the
Ambassador himself. He should have
exercised his discretion. I entirely
agree. He knew about our policy.
But besides that, partly it is our mis-
take also, because when he sent a
specific letter in spite of the orders
of November 1963, the reply also
should have been absolutely specific
and clear. As it was not so, this
misunderstanding arose. We have
taken adequate precautions now.

Shri Hari Vishnu Kamath: Has he
expressed his regret? Has Govern-
ment’s displeasure and disapproval
been conveyed to him?

Shri Lal Bahadur Shastri: I may
inform the hon. Member that in fact
at the instance of some Members
opposite, Shrimati Lakshmi Menon
asked the ambassador to give his ex-
planation. He has given his expla-
nation in which he has....

APRIL 25, 1964 Ambassador in U.A.R.

12590

Shri Hem Barua: We suggested to
Shrimatj Menon to convey Govern:
ment’s displeasure and disapprovai
to the ambassador concerned confi
dentially; no shouting about it, we
would aiso not shout about it. That
was the bandabost.

Shri Lal Bahadur Shastri: Shri-
mati Menon might say on that parti-
cular matter. But I would be brutal-
ly frank. I do not feel satisfied
within myself that the ambassador
made this mistake deliberately, 1
am not prepared to accept that. We
must be fair both to him as well as
to ourselves. If it is our mistake, we
should be able to tell the truth.

Shri Surendranath Dwivedy: He
deserves promotion on account of
that!

Mr. Deputy-Speaker: The
stands
Monday.

House
adjourned till 11 oM. on

17.34 hrs,
The Lok Sabha then adjourned till

Eleven of the Clock on Monday,
Aprii 27, 1964/Vaisakha 7, 1886
(Saka).
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